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LOK SABHA

Friday, March 20, 1964/’Phalguna 3¢,
1885 (Saka)

“The Lok Sabha met at Eleven of the
Clock.

[MRr, SPrEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Indian Nationals’ Claims for War
Damages

+
( Shri B. P. Yadava:
. Shri Bishanchander Seth:
*673. { Shri Dhaon:
.~ Shri Yashpal Singh-
i‘ Shri Balakrishnan:

Will the Minister of International
“Trade be pleased to state:

(a) whether it is a fact that an
agreement between India and Japan
'has been signed about the sottlement
of all claims for damages sustained by
Indian Nationals during the Sino-
Japanese War aind Second World War;
and

(b) if so, the total amount to be
given under the agreemen.?

The Minister of Industry (Shri
Kanungo): (a) and (b). A s‘atement
is laid on the Table of the House.

STATEMENT

(a) and (b). Yes, Sir. An agree-
ment in respect of settlement of claims
arising out of Sino-Japanese War has
been executed on the 14th December,
1963, according to which the Govern-
ment of Japan have paid Rs. 1:%0
lakhs in settlement of the claims.
‘The claims of Indian nationals against
Japan as a result of the Second World

2575 (ai) LSD—1.
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War were of two categories, namely
(i) Yen balances of Indian nationals
in Japan, and (ii) Properties of Indian
nationals which were taken over by
the Government of Japan. These
claims have been liquidated by the
Government of Japan by exchange of
letters between the Government of
India and the Government of Japan.
The amount involved is Rs. 87 lakhs.

=it 3o o ataT ¢ § ST AvEAT
g fs o & =g S s g g
A Wl g T afagft &
fam gt v 1 owiw w7 owdr
o, AT 59w ¥ oA ovEw faer
aF FA A F ATAL O G AT AT
g Wy faer & 7

Shri Kanungo: There are two

categories as the statement says.

Mr, Speaker; Is the total amount
also given in the statement?

Shri Kanungo: No; it is not given
in the statement. About sixty per
cent of the claims are admissible.

st o Ao T FAT W AG
T TFQYT AT & FaATar fFE AR
AN fpm o § 7 afe g, v 9@
ot oo QY & @vg fpar T 7

Shri Kanungo: I am not sure whe-
ther any claims are outstanding. But
about Japanese claims, they have been
completely liquidated in December.

ot agaw Ty - ag T feR-
@A ¥ I AW # fFw S
¥ qedty feqr s ?
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Shri Kanungo: There are two types
of individual claims: one arising out
of action in Shanghai in 1937 and the
other arising out of the last World
‘War.

Shri Hari Vishnu Kamath: Is it not
a fact that during the Second World
War, India not being a free country,
the Congress Party and the other
parties, except the Communist Party,
regarded this as an imperialist war
and refused to participate in the war
effort, and, therefore, the free India
Government, after India attained In-
dependcnce, voluntarily, and as a ges-
ture of friendship and goodwill to
Japan, renounced a]] claims for war
reparations and, if so, what are these
claims about?

Shri Kanungo: These are indivi-
dual claims of citizens who lost pro-
perty (Interruptions.)

Mr. Speaker: Government must
have renounced their claims but not
individual citizens their claims.

Shri Balakrishnan: May I know
whether there has been any agreement
about the payment of the amount and,
if so, when it will be paid?

Shri Kanungo:
been paid.

The money has

Shrimati Savitri Nigam: Why has
it taken such a long time to settle
these claims, and when wil] they be
finally settled and paid to the people?

Shri Kanungo: It has been finally
settled and it is being paid to the
people. The time taken was because
the Japanese Government did not ad-
mit the claims in the first instance.

Shri U, M. Trivedi: May I know it
any portion of the claimg that will be
recovered from Japan pursuant to
this agreement wil] be paid to those
Indian nationals who suffered very
heavy damages on account of pombing
by Japan of Rangoon on 23rd Decem-
ber, 1941.

Shri Kanungo: These are indivi-
dual citizens’ demands of their losses
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for which they had lodged their claims
and which have been accepted.

st @z fag: 33 wredla amfos
i ¥ ¥ 7K 9% 49 SO TFI A
A F7 a3 7 77 s 3y e
4t | & s =TEaT g fF Fa Ei
& qig waw {vasemy o g ? gle
gf, @ ST U HHY #T AL G R P

o ®TAAW AT W) AT Y
TEE | IS FoE &1 AT T A
Fad fFm & 5T 4z gem

st @ fag : &1 @AW ATHAT FT

faw o & weE (en amn wav 19

FTE e ?
G S U Al

Export Incentives to Small Industries.

+
Shri D. C. Sharma:
Shri Bishanchander Seth:
Shri B, P. Yadava:
Shri Dhaon:
| Shri Yashnal Singh:
| Shri Ram Harkh Yadav:

|
*876. %

Will the Minister of International
Trade be pleased to state:

(a) whether it is proposed to give:
adequate incentives to small industries
to boost exports; and

(b) if so, the details of the 2ropo-
sal, if finalised?

The Minister of Industry (Shri
Kanungo): (a) and (b). The incen-
tives admissible against exports of
various products are available to:
small scale manufacturers also. It is
proposed to encourage and assist ex-
ports from the small scale sector by
organisational steps through the es-
tablishment of separate Export Houses
and Corporations such as the Punjab
Export Corporation. The EASI
Scheme of the State Trading Corpo-
ration is also helping train small scale
eXpOrters.
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Shri D, C. Sharma: May 1 know
what the composition of this Punjab
Export Corporation is and when it
was established?

Shri Kanungo: It is a Corporation
set up by the Punjab State Govern-
went. It was set up sometime in 1963.

Shri D. C. Sharma: May I know if
the Central Government is not having
any direct hand in providing incen-
tives to the small-scale jndustries such
as those existing in Batala, Ludhiana,
Jullundur and other places? Is it
going to leave the whole thing to the
State Government to manage on its
own? '

Shri Kanungo: As has been explain-
ed in the answer the incentives are
available product-wise and not per-
son-wise. Therefore, the incentives
are admissible whether it is in sche-
duled industry or in small-scale in-
dustry. The main difficulty with small
industries is that they cannot organise
themselves into viable unitg for main-
taining export contacts. That is where
the Government of India is helping.

Shri Bade: Are there any standards
or any criteria given to the States to
distribute these incentives to the
handicrafts?

Shri Kanungo- These incentiveg are
available, as I said, to all the ex-
porters in all products. The States do
not have to do that. The particular
individual or company or organisa-
tion does it.

Shri Firodia; May I know if prio-
rities will be given for getting raw
materials if they want to export the
finished products?

Shri Kanungo: In fact, al]l the in-
centives are organised in this way that
it would fetch extra raw materials.

st wifere wtw qTar - ¥ oy
w1eT & 5 7g sagEar &y o Er 8
g s @ A @Y ar
qrgae T ¥ N fr e ?

st e ¥ T A R
Dol AT IRTXE
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st wo Ato fqa1 : T ag A
w2 @ (F agT @) e 5 geRdY
Fi U @ & a1 # faweg § fF
St T I aga F9 fawar g W
77 fudraq s & woat # g 7 afx
#, at F 'Y F8 gl &7
= E w wIsed ar w A
SiEd AT H fae q& 7

st WA g T & AR gER
for afr & 91 ®i & 1 ww R
O GiRH UAEEW g0l a9 38 Wi
QI &7 FFA

Coal Production

+
61 ( Shrimati Savitri Nigam:
" Shri P, C. Borooah:

Will the Minister of Steel, Mimes
and Heavy Engineering be pleased
to state:

(a) the steps taken in 1963-64 to
increase the coa] production in the
private collieries; and

(b) whether any scheme  of
modernisation has been chalked out?

The Parliamentary Secretary to the
Minister of Steel, Mineg and Heavy
Engineering (Shri Thimmaiah): (a)
The following broad steps were
taken:—

(i) Arrangements were made for
adequate supply of power, ex-
plosives, iron and steel,
cement, timber, etc;

(ii) The rail transport capacity
was generally increased.

(lii) The schemes of subsidy for
stowing and assistance to col-
lieries handicapped by adverse
factors were liberalised.

(iv) The rate of development re-
bate for thig industry was
raiseq from 20 per cent to 35
per cent from April, 1963.
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(v) On March 3, 1964, a price in-
crease of Rs. 1'25 per tonne
was given for coals of Select-
ed Grades, both coking and
non-coking, and of 75 nP, per
tonne for coking coals con-
forming to Grade I.

(b) The progressive units of the in-
dustry are effecting modernisation. In
the context of the World Bank Loan,
some 117 units have actually furnished
projects for import of machinery and
equipment, which will help in the pro-
cess of modernisation.

Shrimati Savitri Nigam: May I
know to what extent the target of coal
production in the third Plan has been
fulfilled and if it has not been fulfilled,
what are the rcasons?

The Minister of Steel, Mines and
Heavy Engineering (Sh+i C., Subra-
maniam): Ag against the target of
69 million tons for the current year,
we will be producing 66 or §7 :nillion
tons. This is more than enough to
meet the demand. The third Plan tar-
get was fSxed at 97 million tons, but
now the rcassessment shows that 97
million tons wil] not be necessary to
meet the demand. Tt will be at a lower
leve] and we would be able to meet
that.

Shrimati Savitri Nigam: In reply
to part (b) of the question, the hon.
Parliamentary Secretary said that
World Bank loans have been given to
the private colliery people for
modernisation. May I know what per-
centage of modernisation would be
made by these loans and whether any
further help is required?

Shri C. Subramaniam: As already
stated in the answer, 117 units have
taken up this modernisation pro-
gramme and they have applied for the
World Bank loan and they have been
provided. A target date of 1st July,
1963 was fixed for the utilisation of
the loan. But now, in view of the fact
that it hag not yet been fully utilised,
it has been extended to September,
1965. !
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Shri Shree Narayan Das: May I
know whether it ig a fact that the
demand for coal has slackened re-
cently and the target fixed for the
Thirq Five Year Plan is going to be
lowered?

Shri C. Subramaniam: “Slackening”
is not the word to be used. The de-
mand has not increased as we cxpect-
ed or to the extent we expected,

Shri Ramachandra Ulaka; May I
know whether it is a fact that the
production in stee] plants was affected
due to the short supply of coal dur-
ing the last year; if so, to what extent?

Shri C, Subramaniam: No, Sir.

Shri D. N. Tiwary: What has Leen
the effect of all the sleps taken, as
mentioned by the hon. Parliamentary
Secretary, and may I know what per-

centage of increase there has  been
in coal production?
Shri C. Subramaniam: As I have

already stated, we are now producing
at the level of 66 million tons to 67
million tons per annum. It is enough
to mcet the existing demand.

Shri Sham Lal Saraf: May I know
how far it is correct that the coal that
was left at the pit-heads or supply
dumps of private collieries was not
lifted to the extent it had to be by the
end of this year?

Shri C, Subramaniam. Sir, there is
a separate question coming up later on
that.

Shri Kashi Ram Gupta: What are
the main reasons for the slackening
down of the demand? May I know
whether this slackening is of a tem-
porary nature or a permanent one and
whether it ig for all qualities or for
some special quality only?

Shri C. Subramaniam: Al} that will
come in the next question,

ot pav: frg T ) e § G §
o & qgT FN WS N W ARG
FAY W g gy € 37
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Mr, Speaker: He wants to know
whether the deficiency in the supply
of coal to Punjab has been made up?

Shri C. Subramaniam: All regions
are now being supplied to the extent
there is demand,

Shri Daji: The Minister gave the
number of mines which have started
the modernisation programme, Will
the Minister kindly inform ugs the
amount of loan that will be utilised
by the applicants and whether the
matching contributions have been
made by the mine owners or whether
it is under a guarantee by the Gov-
ernment through the banks?

Shri C. Subramaniam: The total
loan made available for modernisation
of coal mines was Rs. 16.67 crores out
of which Rs. 14:34 crores have been
allotted to the existing mines for the
purpose of expansion and modernisa-
tion. It is expected that the whole
of this amount would be utilised by
the middle of next year.

Shri Daji: What about the match-
ing grants? I want to know whether
it has been made by the mine owners.

Shri C, Subramaniam: The mine
owners will have to find their rupee
part of it

st goarte Fog 0 w1 oaE @) @
fr 5w aug qafosw dFar fefae §
T X T & AN AIEae dR1T qTw
¥ 9o W & WK 77§ wERT 4
TIeT THa ¢ fo I A & fFa

t?

Shri C. Subramaniam: The public
sector production also is keeping up
to the demand, As a matter of fact,
we have to take an overall view, find
out the demand and match the pro-
duction to that extent. And, to tk~
extent necessary the public sector alsv
is producing.
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Public Seoctor Projects

+
618 J Shri Subodh Hansda:
: \_ Shri M. L. Dwivedi:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether any standard schedule
has been worked out for construction
work of Public Sector Projects under
the control of the Ministry of Steel,
Mines and Heavy Engineering as re-
commended by the study team on
Plan Projects set up by the Planning
Commission; and

(b) if not, the reasons for not
accepting the recommendation?

The Deputy Minister in the Minis.
try of Steel, Mines and Heavy Engi-
nerring (Shri P. C. Sethi): (a) and
(b). The question of formulation of
standard schedules of rates on a zonal
basis is still under consideration of
the Planning Commission, Pending
formulation of such standard sche-
dules of rates, some of the Under-
takings have prepared their own sche-
dules of rates while others are mak-
ing use of the available P.W.D. sche-
dules.

Shri Subodh Hansda: The Minister
stated that there is a proposal for
setting up a zonal cost reduction unit.
I would like to know why it has
been proposed to have only a zonal
reduction unit and why it is not for
the entire industry under the Minis-
try of Steel, Mines and Heavy Engl-
neering?

Shri P. C. Sethi: The Planning
Commission has decided to prepare a
zonal schedule for the various works
that are to be undertaken. There is
no question of a zonal reduction

system.

Shri Subodh Hameda: May I know
whether it is a fact that in all the
major projects there are certain re-
duction units which have their own
schedules and, if so, whether they
have been able to bring down the cnst
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of construction, particularly on the
civil side?

The Minister of Steel, Mines and
Heavy Engineering (Shri ¢, Subrama-
miam): The schedules vary according
to the zones, because the cost of
labour varies. That is taken into con-
sideration in fixing the standard sche-
dule of rates, That is why it is being
done on a zona] basis.

steifirs afeaat

+
(sireat enfsfi foom
=Y wo |To fzady :
st fra aTw e
= TawA avie:
st Tho o Tl :
= s
*QSQ.J ot fazgama qody ¢
Y gFFAR HAT
= T fag
s T qdy
it Fo WEYYIA TH :
L5t THTE AT
1 SEW HA FE AT A T
wr fw
() dvadr gwadts Aramafa o
wg T ST aiFean & e
SR FTEEA & a1t H 5 aRE T &
7 gru feaar @eraE WA AAr
= faar A & AR
(@) &= dmmrad § fEA
wsat  §  fegr sfus afeat
wrag w1 & w5 § A fraer o
wrfad g A & ¢
I AR (s w1FAm) (%)
o (@). vF faaem 7 &1 AW W
Tqr AT § | [gEawt W T
¥feq &t Todto—Iugo [4¥]
Mr. Speaker: When the answer is
that “A statement is laid on the
Table of the House”, then there is

pecessity to read it both in Hindi and
in English, One is enough.
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Shrimati Savitri Nigam: What is
the criterion for allotting these indus-
trial estateg to various places? Is it
a fact that most of the industrial
estates are located in areag which are
already very much industrialised?

Shri Kanungo: The initiative for
setting up industrial estates is with
the State Governments. The criterion
usually is the presence of entrepre-
neurs who are prepared to take ad-
vantage of the facilities offered by the
industrial estates.

Shrimati Savitri Nigam: May I
know whether it has been brought to
the notice of Government that un-
der the present policy the industrial
areas are getting urbanised and the
backward areas are not getting their
due share? If the answer is in the
affirmative, what steps are Govern-
ment going to take to remove this
anomaly?

Shri Kanungo: There is a special
provision that preference is to be
given to proposals for industrial es-
tates in non-urbap areas. Deotter
terms are also given to such estates.

Shri Sham Lal Saraf; May I know
whether the Government is aware
that a number of such industrial
estates that have becn constructed
have not gone into production and a
number of sheds are lying vacant?
May I know the reasons for that?

Shri Kanungo: Bad planning, at
least in the case of one or two States.

Shri Ranga: Have Government
tried to see from time to time how
their advice is being followed by the
State Governments? Would it be
possible for them to give advice to
the State Governments in the light of
actual achievements, from time to
time? For instance, in citieg like
Hyderabad, Bombay ang Ahmedabad,
there are industrial estates 5 to 10
miles away from the city,

Shri Kanungo: There are two as-
pects—one is encouraging the small
industries, which ig the main aspect.
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In any case, the final decision lies
with the State Government because
financial responsibility is taken by
that. The Government of India only
advances loans, which is a liability on
the States.
Shri Ranga.
-advice also.

o Trigviq qusg ;. 337 w3
&R & fwaer w= faar qar § Ak
FI FZ AT AT AT AT & 7

You can give them

&t w1 g qd g &
o @Az & 919 I ude} fgar aqv
gSmH agaws fA @)

Shri D. C. Sharma: May I know
whether the idea of setting up rural
industrial estates has been given up?
If not, in what way is it being pur-
sued?

Shri Kanungo: As I have men-
tioned earlier, proposals for industrial
estates in rural areas have preference.
Though I have not got the break-up,
I believe almost 20 per cent of the
estates in the Third Plan are in the
rural areas.

Shri Ramachandra Ulaka: May 1
know whether the Orissa Government
have requested the Centre for any
extra help for setting up industrial
estates in rural areas during the re-
maining period of the Third Plan and,
if so, the total amount proposed to be
given by the Centre to the State dur-
ing the same period?

Shri Kanungo: Yes, Orissa has got
the largest number of proposals—51
proposals.

Shri A. P, Jain: May I know
whether any general evaluation of the
industrial estates has been done; if so,
how many are working efficiently,
how many indifferently and how
many are a failure?

Shri Kanungo: There has not been
any evaluation of the industrial es-
tates as such; but there has been an
evaluation in 1963 of the whole pro-
gramme of small-scale industries
which includes the industrial estates
‘programme and the finding of that

PHALGUNA 30, 1885 (SAKA)
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evaluation report is that by and large
the best way to stimulate industries
is the small-scale sector,

Shri Hari Vishnu Kamath: The
statement laid on the Table shows that
in Jammu and Kashmir the number
of industrial estates which started
functioning in the Third Plan period
is only one whereas the industrial
estates completed but not functioning
as on 30th June, 1963 are as many as
nine. That breaks the record for all
the States; there are not as many as
that in any other State. Is it due to
some sort of mal-functioning on the
part of the former Government of
Jammu and Kashmir? The Govern-
ment has been changed now; but did
the former Government not ~o-ope-
rate well or what happened?

Shri Kanungo: The fact is that the
Government of Jammu and Kashmir
went in largely for this programme
and built up the estates.

Shri Hari Vishnu Kamath: Mal-
functioning.

Shri Kanungo: One of the reasons,
which is common all over the coun-
try and more particularly in Jammu
and Kashmir, perhaps is the non-
availability of essential raw materials
of the modern type. Therefore there
has been a lag in availing of the faci-
lities of the estates.

Shri Balakrishnan: I want to know
the nature and the work of the rural
industrial areas which have been set
up or are proposed to be set up.

Shri Kanungo: The idea of an
industrial estate is that certain facili-
ties, like, accommodation, power and
water, are available on rent to
parties which want to invest their
money in setting up industries.

Shri U. M. Trivedi: How is it that
not a single industrial estate has
started functioning in Madhya Pra-
desh? Although five industrial estates
have been completed, not one has
started functioning in Madhya Pra-
desh even up to 1964. Is there any-
thing particular about Madhya Pra-
desh regarding this or is there obs-
truction from the Centre?
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Shri* Kanungo: I would ascribe it
to the programme being taken up late
in Madhya Pradesh, the distances are
rather great and, when the estates are
built up, they are caught up with the
shortage of raw materials.

Mr. Speaker:

Shri U, M. Trivedi:
tance to do with that?
Shri Bade:
raw materials.

Next question.
What has dis-

There is no dearth of

Mr. Speaker: Hon. Members wanted
the information and the hon. Minister
hag given it; if it is wrong, there are
other remedies.

Coal Production

+

( Shri Heda:
Shri Subodh Hansda:
Shri Indrajit Gupta:
Shri P. R. Chakraverti:
Shri P, C. BOrooah:
Shri Jedhe:
Shri Rameshwar Tantia:
Shri Bhagwat Jha Azad:

Will the Minister of Steel, Mines

and Heavy Engimeering be pleased to
state:

*680.

(a) wheher it is a fact that coal
production hag considerably slowed
down during the third year of the
current plan.

(b) the total estimated production
during 1963-64;

(c) whether it is also a fact that
considerable stocks of coal have piled
up at the pit-heads;

(d) if so, the extent of such stocks
at the end of each of the past three
months; and

(e) the steps being taken to improve
the situation?

Parliamentary Secretary to the
Minister of Steel, Mines ang Heavy
Engineering (Shri Thimmaiah): (a)
No, Sir.

(b) During 1963-64, the estimated
Production would be between 66 and
87 million tonnes,
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(c) and (d). The pithead stocks in
the past three months were as fol-
lows:— ]

November, 1963 4-31 million tonnes

December, 1963 446 millior 1011 ¢s

Ja.uary, 1964 4-72 million tonn es

(e) Steps taken include the follow-
ing:—

(i) Industrial consumers have
been advised that they can
take any amount of addi-
tional coal by sending a pro-
gramme direct to the Coal
Controller, without being
sponsored by the recommend.
ing authorities, as normally
done.

(ii) Low priority consumers, like
brick kilns, can ask for addi-
tional supplies, irrespective
of their quotas,

(iii) In the meantime, a re-assess-
'ment of consumers’ demand,
gradewise, is being made in
order to see to what extent
regionwise and gradewise pro-
duction may in future be
matched with such demand.

Shri Heda: In view of the fact that
so much coal has accumulated at the
pitheads, why is there still restriction
over its movement or supply; why is
it not made free?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): The movement is limited
by the transport facilities. Ag far as
the quotas are concerned, any demand
made is now immediately met, Any
limijtation that is there is with regard
to transport.

Shri Heda: In view of the fact that
the demand for coal has not come up
to expectations as envisaged by the
Third Five Year Plan, are Government
going to reassess the requirements

and change the production pro-
gramme?

Shri C. Subramaniam: Yes, Sir; a
Te-assessment hag already been made
and the Plan re-appraisal document
shows that.

Shri Karni Singhji. May I know
In view of the large lignite deposits
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in Rajasthan and Palana, if the Gov-
ernment have any proposal to have
open cast system there?

Shri C. Subramaniam: That pro-
ject ig under consideration now and
we are hoping to utilise that lignite
for the purpose of putting up a power
plant there.

Shri Subodh Hansda: In reply to
part (a) of the question, the Parlia-
mentary Secretary to the hon. Minis-
ter said, “No.” But may I know whe-
ther it is a fact that the target of
production particularly of common
coal has exceeded and that is one of
the reasons why the coal miners have
slowed down the production to kcep
the prices steady?

Shri C, Subramaniam: The hon.
Member’s question is: whether it is
a fact that the coa] production has
considerably slowed down. It has
not slowed down. As a matter of fact,
it has shown increase from month to
month and also in comparison to the
year 1962. But the demand has not
gone up as it was anticipated.

Shri P. R. Chakraverti: May I know
whether the Government has receiv-
ed representation from Indian Col-
liery Owners Association and also from
the Coal Producers Association to the
fact that irrational use of coa] irres-
pective of its quality is working
against the policy of conservation and,
if so, whether the Government will
orientate its policy keeping in view
the tota] reserve of coal that has so
far been discovered?

Shri C. Subramaniamy: As far as
the higher-grade coalg are concerned,
the consumption is allowed only in
areas where such high-grade coal is
required. But the main difficulty has
arisen now with regard to the con-
sumption of the lower-grade coal.
That hag been mainly because we did
not expect and we did not want any
expansion in the production pro-
gramme of grades IT and III. In spite
of that, there has been considerable
expansion in the production of these
categories. That has led to the difi-
culty,
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Shri Kashi Ram Gupta: What are
the reasons for this siumping down
of the demand and may I know whe-
ther this is for all varieties or for
some particular varieties of coal?

Shri C. Subramaniam: Mainly in
the lower varieties, Grade II and IIL.

Shri Daji: Is the Government
aware that because of this going down
of production and accumulation of
stocks at the pitheads, coal miners are
retrenched in a large number and it
is, therefore, creating difficult prob-
lems and, if so, what steps are being
taken to see that this trend does not
develop which will permanently hin-
der the coal production?

Shri C. Subramaniam: For the last
few years, we have been accustomed
to scarcity market, But if we look at
the pithead stock, it does not amount
to even one month’s production and
this is not much when compared to
the production programme. Some
attempts have been made ta retrench
labour in some of the mines, but we
are making attempts to see that ‘here
is no such retrenchment.

Shri S. M, Banerjee: I would like

"to know what is the total number of

workers who are likely to be retrench-
ed ag a result of this accumulation of
stocks at the pit-heads and what con-
crete steps are being taken to see that
they are offered alternative jobs.

Shri C, Subramaniam: I am afraid,
the hon. Member should put a separate
question for this,

Shri Hem Barua: May I know if
it is a fact that Poland hag recently
proposed to train some Indian person-
nel in deep coal mining and, if so, may
we have an idea about this?

Shri C. Subramaniam: There is a
proposal to train some of our engi-
neers in Poland in deep ‘mining
methods. I cannot immediately give
al] the details of the project.

st oot g o oA A R
fr w2t o avw fewie ¥ saTeT AwATg
g = T W oaw e
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Shri C, Subramaniam: There is no
shortage of the fine quality of coal
“There is enough to meet the demand.
‘There is a surplus in the lower grade
of coal.

Shri Sinhasam Singh: The hon.
Minister has replied that there is no
short supply and the quota is easily
available and that the only bottle-neck
is the transport facility. On the other
hand, there is the question of re-
trenchment. When there is more
supply and when there is less de-
mand, may I know why this quota
system is still continuing and why the
people are not allowed to get their
supplieg directly?

Shri C. Subramaniam: In the
answer, it was mentioned that anybody
can apply directly now and get the
necessary coal from the coal mines.

Shri D, N. Tiwary: In spite of the
fact that coal production has gone up
and there is accumulation of coal at
the pit-heads, why is it that «oal is
not given in full to the people n
Bihar for brick-burning purposes?

Shri C. Subramaniam: As I have
alreadv stated, there is absolutely no
limitation now with regard to the
demand to he made by anybody. Any-
body can get coal .

Shri D. N. Tiwary: But they are
not getting it.

Shri C. Subramaniam: If the de-
mand is for the higher grade coal, and
particularly coking coal, there are
restrictions.

Production Bonus in Bhilai Steel
Works

+
( Shri P. R. Chakraverti:
| Shri P. C. Borooah:
*681. { Shri Ram Harkh Yadav:
| Shri D. C, Sharma:
| Shrimati Maimoona Sultan:
Will the Minister of Steel, Mines

and Heavy Engineering be pleased to
state:

MARCH 20, 1964

Oral Answers 645,

(a) whether it is a fact that 16.000
employees of the Bhilai Steel Works
declined to accept their pay packets
for January, 1964;

(b) whether the unit of the AITUC
had given a pay strike call on the
25th January, 1964 to back their
demands insisting that all categories
of workers should be brought under
the Production Bonus Scheme; and

(c) the steps taken to settle the

dispute?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engin-
ecring (Shri P. C. Sethi): (a) Three
days are ear-marked for payment
and bulk of the employees received
payment on the 2nd and the 3rd
instead of the 1lst Feburary, 1964.

(b) and (c¢). No strike notice as
such was given to the management,
though some leaflets were circulated
by one of the Unions, and there was
no queostion, therefore, of settling any
dispute. In any case most of the
workers accepted their pay a day or
two late.

Shri P. R. Chakraverti: In view of
the good performance of Bhilai, may
I know why this bonus was not paid
to all categories of workers?

The Minister of Steel, Mines and
Heavy Engincering (Shri C, Subra-
maniam): The incentive bonus i3
for the purpose of increased produc-
tion. Whether the clerical staff parti-
cipate in the production is a matter
for consideration, Simply because a
teacher or a sweeper in the township
belonging to a steel organ‘sation be-
longs to the steel organisation, incen-
tive production bonus cannot be paid
to him. It is a matter for us to lay
down the policy as to who would be
entitled to the incentive production
bonus and who would not be.

Shri P. R. Chakravertii May I
know whether there is some recogni-
sed union also there which is a unit
of the INTUC and if so, what its atti-
tude wmas?
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Shri C. Subramaniam: This so-call-
ed demonstration or strike was grga-
nised by the AITUC and not by the
representative union,

Shri D. C, Szarma: May I know
how far our production bonus scheme
compares favourably with similar
schemes which are prevailing in other
democratic countries of the world, and
whether we have taken any country

as our model or whether we have
evolved a scheme of our own?
Shri C. Subramaniam: Naturally,

we are guided by things happening
in other parts of the wor!d. But, still,
some things have to be adapted to the
conditions of India, and, therefore, we
have formulated a bonus scheme sui-
table to our conditions, particularly,
with regard to the workload. But we
are now considering whether this
scheme should be further modified.

Shri K. N. Pande: May I know
whether in places where such incen-
tive production bonus schemes are
operating, all the employees are gett-
ing the benefit of the scheme,
whether they are connected with the
production or not?

Shrj C. Subramaniam: Only the
workers involved in the production
progiamme ate entitled to the incen-
tive prodnction bcrus.

Shri A. P. Jain: Do Government
propose to ¢nd with the inceative
bonus schCme or is  there any
intention, with a view to establish
more of industrial peace, to give any

kind of a profit bonus to all other
workers?
Shri C. Subramaniam: The Bonus

Commission has just submitted its
report. That will have to be consi-
dered and final decisions taken by
Government,

Shri Bade: May I know whether
the incentive production bonus is
given group-wise or individual-wise,
‘because I find that in Bhilai, they have

introduced the group-wise system?

Shri C. Subramaniam: It is group-
wise. We cannot judge the perfor-
mance of each individual
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Shri S. M, Banerjee: From the
statement of the hon. Minister it
appears that it is the management
which will select those persons who
are entitled to the incentive produc-
tion bonus, from among those who are
directly connected with production, I
want to know whether those who are
incidentally connected with production
are entitled to it and whether the
work-charged employeés are also
entitled to it?

Shri C. Subramaniam: Even the
work-charged employees, if they are
directly connected with the produc-
tion programme, are entitled to it.

Shri Daji: Are Government aware
that in this very matter there is
the award of an industrial tribunal
interpreting and extending the cate-
gories of workers to whom this bonus
would be available in the  Bhilai
steel mines, and whether the same
principles would also be extended to
the employees in the Bhilai steel
plant without fresh dispute, fresh
industrial trouble and fresh arbitra-
tion?

Shri C. Subramaniam: I am sorry
that I am unable to accept this pro-
position that anybody employed in
a steel organisation should automati-
cally get the incentive bonus  for
increased production.

Shri Daji:
is there.

The tribunal’'s award

Shri C. Subramaniam: ...because
that would amount to exploiting the
labour of one person for the benefit
of another. Only persons who are
involved in production, and, there-
fore, contribute to production should
be entitled to this. If it is said that
another person sitting in an  air-
conditioned office also should get
this incentive production bonus, sim-
ply because there is increased pro-

duction by the labourers, it would
mean exploitation of one by these
other.

Shri Dajl: What about the tribu-

nal’s award? They are bound to im-
plement it
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(a) and (b). Some time back, cer-
tain hair line cracks appeared on the
top portion of the foundation of Fourth
Blast Furnace under construction
at Rourkela. The Preliminary report
of the Committee set up to investi-
gate the matter has revealed that the
cracks appear to have been caused by
drying shrinkage of concrete. The
general view ig that these cracks are
superficial and not likely to affect
the strength of the foundation. This
will be thoroughly examined again
before the equipment is erected and

necessary remedial measures, if any,
will be taken.

=t diwTT v q@W ™I
WE TN FT SHT IT FEGAT ARV
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The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): This was done under the
supervision of the engineers in the
plant. I am not aware whether they
had done the work before or not.

it SETT W &1@T -
gt T waa famr war §
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Shri Daji: I seek your protection.

When such supplementaries are

asked, we expect Government to be
ready with the answers.

Mr, Speaker: Of course, in my
opinion, these two supplementaries,
who has built and what had been
the cost, should have been antici~
pated,

Shri Harl Vishnu Kamath: No
intelligent anticipation apparently.

st wgEg c § SrAAr e §
fe = W ¥ we¥ ¥ a1 @ TR
TEY i fray @ qEET gwT & W
forg Fr § ag TS T 4 SEN
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Shri C. Subramaniam: There are

provisions in the contract {o the effect
that if it is due to a defect in the
contractor’s work, then he is liable
to compeénsate us.

Shri S. M. Banerjee: It appears
from the statement of the Deputy
Minister that these cracks were super-
ficial. What steps have been taken
to see that these superficial cracks
do not become real cracks, and
whether thig particular plant is still
considered to be the sick child of
this Ministry or it has improved a
lot?

Shri C. Subramaniam: This is with
reference to the expansion pro-
gramme—putting up of a new blast
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furnace—ang it has been found that
there were small cracks, and they
are now found to be only superficial.
T do not know whether the hon. Mem.
ber wishes that it should be really
serious.

Shri S. M. Banerjee: ] only want
to know what steps they are taking.

Mr. Speaker:
already.

That he has stated
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Shri Hem Barua: Since this is not
the first time that cracks have
appearcd in the foundaticn of ‘this
plant—years back there were cracks
demobilising the plant, and this is
only a repeat performance—was that
not a sufficient warning to Govern-
ment to take effective steps to see
that cracks do not appear again, or
repeat themselves?

Shri C. Subramaniam: First, the
question is whether these cracks are
superficial or are really likely +to
affect the foundation. The present
examination shows that these are all
superficial. and we need not worry
about it,

Shri Hem Barua: That is only
tentative,
Shri C. Subramaniam: It is not

tentative. After all we have to take
into account the present conditions.
So, unless we find later on that some-
thing serious has happened, we cannot
anticipate that there is going to be
a serious difficulty. The present
examination shows this is only super-
ficial, and let us hope it would be
only superficial. For the erection of
the blast furnace we have got about
six monthg more. So, we have t'me
to watch and take necessary remedial
measures,
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Automobiles of Different Sizes

*685, Shri Harish Chandra Mathar:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether Government have exa.
mined the technical feasibility of
pooling automobile capacity of diffe-
rent sizes and designs and if so, the
conclusions arrived at;

(b) the precise nature of the pro-
posals formally to be referred to
difterent makers of automobiles;

(c) the foreign cxchange require-
ment of small car in public sector;
and

(d) the estimated requirement of
foreign exchange in the new proposals
now under consideration?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (d). A statement is
laid on the Table of the Sabha.

STATEMENT
(a) Not yet, Sir.

(b) The views of the car manu-
facturers have been sought on the
following twp alternatives:

(i) The existing car manufacturing
facilities may be integratéd into ®
common unit, to produce one or at
the most, two makes of cars, making
rational use of existing facilities and
undertaking expansion in the most
economic manner,

(ii) One of the existing manufac-
turers may be selected for substan-
tial expansion, the selection being
made on a competitive basis, with
reference mainly to requirements and
arrangements for foreign exchange and
assurance in regard to price reduction.
Concentration in a single enterpris®
will have to be balanced by partici-
pation of Government therein. The
other manufacturers may be allowed
to continue in production at present
levels or even at somewhat higher
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levels, or allowed time to make adjust-
ments jn their manufacturing activi-
ties.

(c) For establishing a new plant
with a production capacity of 50,000
cars per annum, the foreign exchange
requirement on capital account may
be of the order of Rs. 10 crores appo-
ximately, withcut taking into account
the requirements of ancilliary indus-
tries.

(d) Not yet estimated,

Shri Harish Chandra Mathur: In
answer to part (a), the hon. M!nister
himself admits that he has not exa-
mined the technical feasibility of
pooling the automobile units. If he
has not examined even the technical
feasibility, then what useful purpose
is served by putting this proposition,
about which he himself does not know
anything, to the industrialists? And
does he not realise that it creates
unnecessary uncertainty in the entire
industry, and thwarts the setting up of
a public sector undertaking?

Shri C. Subramaniam: I am not a
technical expcrt. 1 take advice with
regard to the various possibilities, and
I was advised that this was one pos-
sibility. That is why I have asked
the industrialists to examine the pro-
posal and let me know whether it is
feasible or not.

Shri Harish Chandra Mathur: Do I
take it that Government depend
entirely on the advice of industry,
they have got no technical experts to
examine any proposal which they put
up to industry?

Shri C. Subramaniam: There are
three units. They know their plants
well, and they know whether it
would be possible to pool them to-
getner or not. Of course, we can s€t
up a comm:ssion, and they will go
into it examining each plant part by
part, and it will take a few years. In-
stead of that, I bave put the proposi-
tion to them to find out whether they
think it feasible to pool them together.
It not, I have given them alternatives
atso for their examination. I do not
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think there is anything wrong in this
approach.

Dr, L. M. Singhvi: Working on the
assumption of 50,000 units per annum,
what would be the price of the pro-
jected small car, is any of the exist-
ing companies better placeq than the
others in the matter of economic pro-
duction of these cars and, if so, which
is that company?

Shri C. Subramaniam: That is one:
of the matters which have been refer-
red to. If the hon. Member refers to
(b) (ii), I have dealt with that ques-
tion.
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Shri Nath Pai: Is the Minister aware-
that whereas he and his worthy pre-
decessor have been times without:

number holding out the promise of a:
small, attractive, cheap car, like the-
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cup of Tantalus, before the public of
this country, in fact, the prices of the
available small cars have gone SO
high, prohibitiveiy high, and there is
a roaring black market in the present
small cars in the country, whose
official price is Rs. 16,000 per car but
which sells for as much as Rs. 22,000,
and what do the Government propose
to do about it?

Shri C. Subramaniam: The only way
to deal with it is to increase the pro-
duction, and make sufficient number
of cars, and that is why I am examin-
ing various proposals for stepping up
the production of cars. In view of
the scarcity conditions, we are trying
to have conirol over the sale and dis-
posal of them to the extent possible,
which is being done. But, in spite of
that, ] am sure there might be odd
cases of b.ackmarketing.

Shri Karni Singhji: Is the Govern-
ment aware that due to the acute
shortage of small cars, there is a wait-
ing list for the Fiat car in Rajkot
for 22 years?

Shri C. Subramaniam: Yes, Sir. An
individual case came to my notice
where it was stated that the car would
be delivered after 22 years.

Shrimati Renuka Ray: The state-
‘ment says that on a competitive basis
one unit will be chosen for produc-
tion, and that Government would
‘participate for production purposes. I
would like to know what are the
terms on which the Government is
likely to participate?

Shri C. Subramaniam: That will
have to be decided after the proposal
is examined when positive proposals
come to Government.

N gt fag: 7 ag W & fE
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Shri A. P. Jain: Does the Govern-
ment realise that the private indus-
trialists who are interested in the
manufacture of motor-cars would be
very bad advisers to the Government,
and so would they consider it best to
set up their own men to examine the
possibility of bringing all these units
consolidated together?

Shri C. Subramaniam: They should
be best advisers about their own units.
When they do not find it feasible, then
the Government will be able to take
other measures.

Shri Harish Chandra Mathur: With
refercnce to part (c) of the question,
our information is that so far as the
public sector project was concerned,
there was no foreign exchange requir-
ed, and that the whole foreign ex-
change was to be met by the export
of the car which was to be manu-
factured in that project. May I know
how far that is correct and whether
the location was set up?

Shri C. Subramaniam: That is not
absolutely correct, because they
indicated the possibility of export, but
there was no firm commitment with
regard to export.

Pig Iron Furnace in Bhilai Steel
Plant

+
( Shri Daji:
Shri Warior:
Shri Vasudevan Nair:
Shri M. K. Kumaran:
Shri Birendra Bahadur
Singh:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
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‘Question No. 684 on the 20th Decem-
ber, 1963 and state:

(a) whether any decision regarding
the setting up of a small furnace for
pig iron in Bhilai Steel Plant has
since been taken; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No, Sir.

(b) Does not arise.

Mr. Speaker: Shri Daji........ All
Tight next question,

Shri Bade rose—

Mr. Speaker: I have been looking
there, but he did not stand up. What
'should I do?

Shri Bade: You called Shri Daji and
so I thought he would be putting a
supplementary.

Mr. Speaker: You should have seen
whether he was getting up or not.

Shri Bade: It is about Bhilai; it is
a very important question.

Mr. Speaker: Next question. Shri P.
«C. Borooah—absent; Shri Mohan
Swarup—absent; Shri D. D. Mantri,—-
absent; Shri P,  Srinivasan—absent;
‘Shri Paramasivan—absent; Shri R. S.
Pandey......

Shri Hari Vishnu Kamath: He is
present but he does not want to put
the question.

Mr. Speaker: Shri Ram Harkh
Yadav.
Shri Ram Harkh Yadav: Question
No. 687.
Cement Production
+
[ Shri Ram Harkh Yadav:
| Shri P. C. Borooah:
| Shri Mohan Swarup:
+687. Shri D. D, Mantri:
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| Dr. P. Srimivasan: °

| Shri Paramasivan:

(_ Shri R. S. Pandey:

Will the Minsiter of Imdustry be
pleased to state:

(a) the extent to which the produs-
tion of cement has increased since the
grant of the new incentive providing
for a bonus to factories producing in
excess of the maximum yield during
the past three years;

(b) whether Government have re-
viewed the question of withdrawing
control from cement in view of the
incrcased production; and

(c) how far the target of cement
production is expected to be achieved
in the light of the past yield and the
present rate of increase in production?

The Minister of Industry (Shri
Kanungo): (a) Cement production in
the year 1963 was about 7.7 lakhs tons
higher than in the year 1962. While
a portion of this came from new ins-
talled capacity, the bulk of the
increase was the result of better uti-
lisation of existing capacity.

(b) There is still a wide disparity
between the demand for cement in the
country and the available supply.

(c) Cement production is expected
to reach the level of about 12 million
tonnes per annum by the end of Third
Plan period, against a target of 13
million tonnes.

Shri Nath Pai: Is it a fact that the
Government have given a licence to
a party I do not know whether private,
or combined one or the public sector—
to instal a new cement plant in the
city of Bombay and if so what will
be the capacity of this new plan$?

Shri Kanungo: I have not got the
information.

Shri Nath Pai: From the proceed-
ings of the Bombay legislative Council
which I saw this morning, the local
Industries Minister has said that they
are going to have. How do they
function?
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Mr. ‘Speaker: Further
might be put there.

questions

Shri Nath Pai: Industrial control is
vested in this Government.

Mr. Speaker: He says that he has
no information. No further questions
can be put.

Dr. L. M. Singhvi: May 1 know
whether the Government have granted
ar revoked any licence for fresh
cement factories during the last year?

Shri Kanungo: Yes, Sir; licences to
the capacity of 2:7 million tons have
been given.

Mr. Speaker: Revoked?

Shri Kanungo: No revocation so far
but show-cause notices have been
issued in some cases.

st TWo wo faarY : &z
RT AR Fdt v @Y ) F Fe
wEar g fF Fr g wy g ?

=t wFANY AT A AIE 20T
1 gl T wfFea famis &) 2o faform
T A% gaTw ufrfaidz seeww @
q3 faffmm =7 1 Zofsm @ &Y
T AT mAW T

st famaAra qmdm ;o gEw wE
¥ e Y TR T4 ) w1 TET
g fa=w #7971 2 {7 9A7 93w #
WqE FT FEEET "AET OO0

st &Aool faeT gy vy
€187 TR & {F S0 Au e ai

Y ®gaT . weT SIW F HrHe
1 AZA A F AT AT FETAT G
F e Az famr o7 i ¥ & sy
WA § fF a8 FRaAr wi 3% A
| A gm 7

st wFAM - w5 qrdfe, faae;
rgdy fao o €, 396 W R A
iy T § | IFFT FTEET T @
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T OF FOT A WY Y FF I el
F for wrifed uFmAS Juwed A&

g |

=t &% . mer WM ¥ dHe w7
FRE@AT TG @Er I, THfAT S
et #¢ wi wrw Afe fa@r w@r
¥ Je W g R o oag W R
Iqq FTFR F1 g€ 999 faar §
o g fer wifE oweEw oW
s 78 Fva gafau Fr@mET T8
grer S wgr 1 & g A &Y S
FIRA T R E N

Y EAT C sH AR ¥ AR AR
g ¢ AT Saa § o1 dfweT @
Wt 99 9T M7 fRar g o

Shri Daji: I want to know the
number of units which have been
given show-cause notices for delay,
the number of cases of delay due to
non-allotment of foreign exchange by
the Government and the number of
cases where the delay is due to some
mistake of the industrialists?

Shri Kanungo: I have not got the
exact figures, but I think in about
more than 10 cases, show cause notice
has been issued. As for the contents
of the explanation, I have no infor-
mation.

Shrimati Jyotsna Chanda: May I
know whether the Government pro-
pose to open any cement factory in
Assam because the natural resources
are available in Khasi-Jaintia Hills?

Shri Kanungo: I believe the Assam
Government is doing it.

SRt =taEt o oweer wErew, §
SAAT ATEAT F {70 Frde & FRAT aH/
foT ot FF arnT § didfe £5 TR
fraem & 7

wega wgEg . MO T &%)
7R IR & &)
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&Y Wi w9 JT&T 0§ ST
w1ear g F e #F Fdt £ g7 FF
e feaa 0 srgda faw &1

it \iF  FRy A fE - fafaw
& & faq

Y ST A AT AT ARER
e faw & °

Shri Kanungo: Licence for a capa-
city of 2.7 million tons has been
granted and further steps are being
taken to expedite the setting up of
that capacity.

Shri U. M. Trivedi: Will Govern-
ment consider the proposal to set up
a cement factory in Madhya Pradesh
in the public sector, in view of the
fact that foreign exchange could not
be supplied to the private sector?

Shri Kanungo: Shortage of foreign
exchange will apply to everyone. But
there are better prospects of cement
production in Madhya Pradesh thap
elsewhere.

Shri Brij Raj Singh-Kotah: In view
of the large amount of cement to be
spent in the construction of the Rajas-
than Canal, does the Government pro-
pose to set up a new cement factory
in Rajasthan?

Shri Kanungo: There is no proposal
at present like that.

Dr. M. S. Aney: Does the Govern-
ment propose to open a cement factory
at Rajura in Maharashtra? Sometime
ago it was announced that some com-
pany in Bombay was given a licence
to open it.

Shri Kanungo: ] have no proposal
like that at the moment. But I will
certainly have the proposal from the
hon. Member.
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Copper Deposits in U.P.

+
( Shri Subodh Hansda:

*688. 1\ Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that a Copper
belt has been found in Garhwal In
Uttar Pradesh;

(b) if so, whether the ore has been
analysed to find out its contents; and

(c) the result of the analysis?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No, Sir. No recent
discovery has been made. However,
a belt with low grade copper minerali-
sation is known to extend over a
length of over 100 kilometres in that
area. No economically workable
deposit of copper has hitherto been
located.

(b) and (c¢). Samples analysed by
the Geological Survey of India have
mostly shown mere traces of copper.

Nahan Foundry

_|.
rShri P. R. Chakraverti:
| Shri D. D. Puri:
| Shri Ram Harkh Yadav:
| Shri 8. B. Patil:
| Shri P. C. Borooah:
| Dr. L. M. Singhvi:
*689, { Shri Tan Singh:
| Shri Vishwa Nath Pandey:
| Shri S. N. Chaturvedi:
| Shri Subodh Hansda:
| Shri David Munzni:
| Shri R. S. Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
Nahan Foundry, a public sector under-
taking in Himachal Pradesh, has run
into heavy losses;

(b) it so, whether the figure of
losses has been worked out; and
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(c) the steps taken by the Union
Government to set matters right?

The Minister of Industry (Shri
Kanungo): (a) to (c). The Financial
Results for the current year have not
yet been worked out. However, the
loss is expected to be in the range of
Rs. 6 to 7 lakhs. The Company have
been advised to diversify their pro-
duction and they have as a beginning
undertaken the manufacture of C.I.
specials and chaff cutter blades.

Shri P. R. Chakraverti: May 1 know
for how many years this loss has
continued?

Shri Kanungo: There has been loss
in the last yecar. The reason is
simple. The factory was meant exclu-
sively for the manufacture of sugar-
cane crushers and with the control
and other restrictions on the manufac-
ture of gur, the demand for crushers
has becn low.

Shri P. R. Chakraverti:
going to switch on to
items?

Are they
some other

Shri Kanungo: That is exactly what
I have suggested in the reply.

it s fag : aee wryved -
qQITHTE # S Y 1 F4v g 47 e
Y grar {F WL 9T U F=E AT
g 7T gFAt T 78 @ sy &
& 7 afz &r, qt a5 awET e fr ag
fearas wxFR #) a8 w9 T 7

it WA Gl 9ET 2,
fasew frese st w2 g

3H

Shri Sham Lal Saraf: May I know
whether the loss is because the loca-
tion of this factory has not been
correctly laid down and secondly is
it because of this foundry not being
in the vicinity of sugar factories that
the sale is not being effected?

Shri Kanungo: The factory has been
a very old one and it was working
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very well when there were no sugar
factories in North India. The demand
for gur manufacture was being res-
tricted and so this factory had come
into trouble.

12.00 hrs.
SHORT NOTICE QUESTIONS

ot fofoew dwaz & avaf
+
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qifFea 1 giows  wriEwer W
wergERET & wrq geddEry, {wwaE
YT qF Dfire i aga a€) g #
wTfagt G W AT, 7Y ariEenT
BT HIFT W F /A T FHALC A
9T YA & [q7 qUe-anT 39T |

(=) st oadf
() wew A IZAT
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[(a) The subjects that figured in the
informal discussions which Mr. Talbot
had with some Ministers and senior
officials of the Government of India
were Sino-Pakistan collusion against
India, ili-¢reatment of minorities in
Pakistan, resulting in a large scale
influx of refugees from East Pakistan
into India and the repeated resort to
the U.N. Forum for propaganda pur-
poses by Pakistan on the Kashmir
issue.

(b) No, Sir.

(c) Does not arise.

(d) and (e). Conditions of minori-
ties in Pakistan, the continuing large-
scale influx of refugees into West
Bengal and Assam, difference of
approach and attitude on the question
of minorities between the Governments
of India and that of Pakistan figured
in these discussions.]

Tro T WY Mfgar : wewer
TR, § Faq 2 et F7 g fw W
su § foeaq #1 + fawq Isvre AT |

AN WERT : AT Al TAA AR

" 7 a1 36 F g
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Shri Tridib Kumar Chaudhuri:
While discussing the question of the
insecurity of minorities in Pakistan,
may I know whether the attention of
the United States Government was
drawn through Mr. Talbot to the fact
‘that this matter has synchronised with
the attempt of Pakistan to raise the
Kashmir question in the TUnited
Nations and, if so, whether the Gov-
ernment would impress wupon the
American representative their point of
view?

Shri Dimesh Singh: Yes, Sir; we
informed him of all these matters.

Shri Hari Vishnu Kamath: In the
course of the talks did Mr. Talbot
assure Government about the steady
flow of military aid and assistance
from the U.S. Government, what-
ever, unfortunnately, the relations
between India and Pakistan may
be and did he disclose any in-
tention on the part of the United
‘States Government to wean Pakistan
away from the orbit or sphere of
influence of China indicating at the
same time that his Government was
unhappy over the Sino-Pakistan collu-
sion or, as ] say the unholy alliance
between China and Pakistan?

Shri Jawaharlal Nehru: Mr. Talbot
could not give any assurance or any
firm statement as to the policy of his
Government. All that he could say
was that he would convey what we
had said to his Government.

Mr. Speaker: Shri Nath Pai.
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Shri Hari Vishnu Kamath: Appa-
rently he is continuing his answer.
He has not sat down; so, I thought,
he was saying something more. He
has not finished.

Shri Jawaharlal Nehru: I shall
repeat what I said. Mr. Talbot simply
said that he appreciated what we had
told him and that he would convey
what we had told him to his Govern-
ment.

Shri Hari Vishnu Kamath: If I heard
the hon. Deputy Minister aright, he
said that they had talks about the
Sino-Pakistan collusion. I call it an
unholy alliance and he calls it a col

lusion. In that connection, may I
know. ...
Mr. Speaker: I am not allowing

another question.

Shri Hari Vishnu Kamath: My ques-
tion has not been answered. I am
not asking another question.

Mr. Speaker: The answer is that
these things had been told to Mr.
Talbot and that he promised that he
would convey them to his Govern-
ment,

Shri Hari Vishnu Kamath: When
that was said from our side, did he
give his reaction? What was the
reaction on his part?

Mr. Speaker: That is contained in
the second part, namely, that he is
only to convey....

Shri Hari Vishmu Kamath: Is he a
mere post office? I do not think so.
He must have reacted to what we said.
He is an intelligent man. After all,
he is an Assistant Secretary of State.
What was his reaction?

Mr. Speaker: He will kindly resume
his seat. Shri Nath Pai

Shri Hari Vishnu Kamath: What
was his reaction to what they said?
How can there be no reaction on the
part of an intelligeni man? He is a
high official of the Government.
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Shri Jawaharlal Nehru: He did not
convey it.

Mr. Speaker: No reactions were
glven. He only said that he would
convey it to his Government. If the
hon. Member is not satisfied, that is a
different thing altogether. If he is
not satisfied with the attitude of Mr.
Talbot, that also is different.

Shri Hari Vishnu Kamath: I believe,
the Government is concealing facts.

Shri Nath Pai: In reply to a letter
the hon. Prime Minister has written
to Shri N. C. Chatterjee, an hon.
Mecember of this House, that the U.S.
Ambassador here had very vaguely
taiked of some plan for the division
of Kashmir. May I know whether
Mr. Talbot gave further elucidation of
his plan; if so, (a) what was this
elucidation and what was Government
of India’'s or the Prime Minister’s
reaction; and (b) whether the hon.
Prime Minister availed himself of this
opportunity of saying to this repre-
sentative of the United States that one
of the causes of the present belliger-
ency and aggressive posture of Pakis-
tan is the continuous supply of the
latest arms including a submarine to
Pakistan?

$hri Jawaharlal Nehru: I am not
aware of having written to Shri
Chatterjee, as the hon. Member has
said, that when the Secretary General
saw the U.S. Ambassador they dis-
cussed the new proposal about the
division of Kashmir. I had written no
such thing to Shri Chatterjee. All I
had written to him was that they had
a casual talk about various matters.

Mr. Speaker: Shri Mukerjee.

8hri Nath Pai: He is still on his
feet. I am asking a clarificztion.

Mr. Speaker: If he is still on his
legs, he might be allowed to complete
his answer and in between another
question should not be asked.

Shri Nath Pai: May I point out that
the words used by the hon. Prime
Mnister were, “Yes, the U.S. Ambas-
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sador vaguely mentioned some plan of
division”. Those are more or less the
verbatim words used by the hon.
Prime Minister in his reply to Shri
N. C. Chatterjee.

Shri Jawaharlal Nehru: As far as I
remember, 1 did not use those words
that he mentioned some plan for divi-
sion. Of course, I may be mistaken
about the exact words that I may
have used; but there was no such
thing. There was some casual talk
and in the course of the talk various
things were suggested or mentioned.
There was nothing definite or formal
about it. As far as the second part
of the question of the hon. Member
is concerned....

Shri Nath Pai: I may repeat it. Was
it pointed out to Mr. Talbot that one
of the main causes of Pakistan’s pre-
sent belligerency and hostile attitude
is the continuous supply of arms by
the U.S.A.?

Shri Jawaharlal Nehru: ] submit
to the House that Mr. Talbot is not a
very important official of the U.S.
Government.

Shri Nath Pai: The U.S. Govern-
ment thought him important to come
and meet you.

Shri Jawaharlal Nehru: Not at all;
he did not come to meet me. He came
here to inspect his Embassy etc. in the
normal course. Because he had come
here he met various persons, partly
as a matter of courtesy and partly to
discuss matters because he was here.
For us to talk to him about the U.S.
Ambassador and others—it is not a
new thing—was not particularly
necessary.

Shri Nath Pai: In that way, the best
thing would have been to....

Mr. Speaker: Order, order.

Shri Nath Pai: If the Prime Minis-
ter insists that the man was not impor-
tant enough......

Mr. Speaker:
Mukerjee.

Order, order. Shri
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Shri Nath Pai: May I make one
submission? If the man was not

important enough, then we should
have only entertained him over a cup
of tea and shown him the Mughal
Gardens. Why did the Prime Minis-
ter receive him? Half the Cabinet
received him. d

Shri Hari Vishnu Kamath: The
Defence Minister received him.

Mr. Speaker: All right. When he
comes next, it can be seen. Shri
Mukerjee.

Shri H. N. Mukerjee: Mr. Talbot is
reported, in the papers, to have said,
when leaving Rawalpindi airport, that
he felt great confidence in American
relations with Pakistan. In view of
this and also in view of the reports
from the very highest quarters—if not
Mr. Talbot, at least the United States
Ambassador in India, had communi-
cated certain proposals regarding
Kashmir to our Government,—may I
know whether any discussion took
place in regard to this matter and, if
80, whether our Government has given
a _very definite indication to Mr. Talbot
to convey to his principals at home
our stand in regard to Kashmir and
Indo-Pakistan relationship generally?

Shri Jawaharlal Nehru: Mr. Talbot
did not have any proposal of any kind
in regard to Kashmir....

Shri H. N. Mukerjee:
States Ambassador did.

Shri Jawaharlal Nehru: The Ambas-
sador did not either. But, of course,
in the course of conversation long ago,
various matters were discussed and
Kashmir question was partly dis-
cussed. Ambassadors discuss many
many questions when they meet our
Secretaries. But in this matter,
nothing was discussed. May I just
say one thing in answer to Mr. Nath
Pai as to why I saw him? 1 was not
keen on seeing him at all. He said,
“I want to pay a courtesy call” He
came for five minutes and went away.

Shri Harish Chandra Mathur: May
I know what is U.S. Government reac-

The United
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tion to the Pakistan-Peking collusion
and whether Mr. Talbot could throw:
any light on the subject?

Shri Jawaharlal Nehru: The hon.
Member is asking me what the U.S.
Government’s reaction is. The U.S.
Government’s reaction can be seen
from various publications—what they
say. But I can guess that it is a very
unhappy one; they do not express
themselves very fully, but they are
unhappy about that, that is, about
Pakistan’s relations with China. What
they are going to do about it, I do not
know.

Mr. Speaker: I have received....

Shri Hem Barua: Sir, we submitted
several Calling Attention Notices on
this particular thing and those notices
were disallowed. As a matter of fact,
our names should have been bracket-
ed there. Unfortunately, our names
have not been bracketed there. If you
do not allow us to put a question,.
then it is impossible to function.

o W wAET Afgar . weaw
g, & uF fAass & g ?

weaw WEEY ;. UF FHL WA
e 7 oY faaea o @, & wgw 9g &
ST T g

The Calling Attention Notices and the
Short Notice Questions stand on a
different footing. If the Calling
Attention Notice was considered to be
inadmissible, then that was quite a
different thing. This is quite a dis-
tinct thing. I thought that this was
worth admitting and it was admitted.

Shri Hem Barua: That was not my
objection. I thought because we sub-
mitted Calling Attention Notices on
this, you in your wisdom would allow
us to put some supplementary ques-
tions.

Mr. Speaker: I have already spent
20 minutes on this. That is why I
am passing on to the next item.

Shri Hem Barua: Why not another
2 minutes?
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Mr. Speaker: There are others also.
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WRITTEN ANSWERS TO
QUESTIONS
Heavy Electricals Plant, Bhopal
*675. Shri Vishram Prasad: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) whether it is a fact that the
Heavy Electricals Plant, Bhopal, is
running at a loss and is likely to run
at a loss up to 1970; and

(b) if so, the measures proposed to
prevent the losses in future?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes, Sir. This is
according to the detailed project
report of our Consultants.

(b) Every endeavour is being
made to improve production in the
‘plant; reasonable adjustments in price,
on future contracts, are made to mini-
mise the incidence of losses; stricter
control over expenditure is also being
exercised.

Projects invelving Foreign Capital

Shri Imbichibava:
Shri A, K. Gopalan:
Shri P. Kunhan:

Will the Minister of Industry be
pleased to state:

(a) the number of projects involv-
ing private foreign capital approved
‘Dy Government during the last one
year;

“682.
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(b) their estimated total capital
outlay; and

(c) the share of private foreign
investors in them?

The Minister of Industry (Shri

Kanungo): (a) The number of projects
involving foreign investments approv-
ed by the Government of India in 1963
was 131 in respect of new projects and
123 in respect of expansion of exist-
ing companies.

(b) and (c). Precise information in
this respect will be available &hly
when the joint ventures for which
approvals have been given by Govern-
ment actually come into existence.
However, on the basis of available
information the estimated total capital
involved in these projects would be
about Rs. 117 crores (Rs. 80 crores for
new projects and Rs. 37 crores for
expansion of existing companies) out
of which foreign capital would be of
the order of Rs. 38 crores (Rs. 27

crores for new projects and Rs. 11
crores for expansion of existing
companies).

Instant Tea

*683. Shri P. C. Borooah: Wil| the
Minister of International Trade be
pleased to state:

(a) whether his atlention has been
drawn to the news-item in the Finan-
cial Times of London dated the 29th
January, 1964, expressing the view
that Indian Government’s attempts to
earn foreign exchange by selling more
tea are likely to be frustrated owing
to instant tea gaining increasing popu-
larity in the UK. and other European
countries; and

(b) if so, Government's reaction
thereto particularly by way of deve-

loping means for producing instant
tea in the country?
The Minister of Industry (Shri

Kanungo): (a) and (b). The news item
in question refers to the likelihood
of producing countries being helped to
win over new customers in the UK.
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by current research to produce an
instant tea which tastes like the
original; it does not say that the deve-
lopment of instant tea will affect
India’s foreign exchange earnings from
tea. India is also having its first
instant tea factory started soon in
Kerala. Two more parties have also
evinceq interest to set up instant tea
factories in India. This will help to
export also instant tea from India.

Reorganisation of Supply Missions
Abroad

*690. Shri D. C. Sharma: Will the
Minister of Supply be pleased to state:

(a) the progress made in reorganis-
ing the Indian Supply Missjons abroad;
and

(b) the stage at which the matter
stands at present?

The Deputy Minister in she Depart-
ment of Supply (Shri Jaganatha Rao):
(a) and (b). The Minister of Supply
assisted by the Joint Secretary to the
Department of Supply inspected the
‘Overseas Purchase Missions in July
1963. A report was submitteq by the
Join{ Secretary in August, 1963 sug-
gesting a few Organisational changes
in the two Overseas Purchase Missions.

The recommendations made in the
report in the main relate to (a) decen-
tralization of Inspection by the India
‘Store Department (b) further simpli-
fication of procedure in respect of
petty purchases and (¢) reminding
in regard to outstanding recommen-
dations contained in the report made
in 1961 by the then Secretary to the
Government of India, Shri T. Siva-
sankar.

It has been recommended that with
a view to reducing expenditure of
foreign exchange and the time of
technical man-power involved in
travel of officers stationed in London
to firms in West Germany, Belgium,
Holland anq East European countries
including USSR, inspection Cells with
minimum staff should be organised in
Dusseldorf and Prague. The proposal
for inspection Cell in Dusseldorf is

under consideration in consultation
with the Ministry of Finance while
that for a Cell in Prague has been
dropped.

The recommendation relating to
simplification of procedure for petly

purchases has been accepted. This
may, in due course, result in some
readjustment of stafl. Purchase

powers at various levels both in the
India Store Department and India
Supply Mission have been revised in
order {o secure expedition and greater
efficiency.

The implementation of a couple of
the recommendations contained in the
report of Shri Sivasankar hag been
held in abeyance for the period of the
Emergency.

The Policy of transferring a consi-
derable part of Government purchase
by our Overseas Missions to New Delhi
is being more vigorously implemented
by arranging for the procurement of
large number of items on the basis of
tenders invited from India.

Swaminathan Committee Report

Shri P. C. Borooah:
Shri Yashpal Singh:
| Shri Maniyangadan:
| Shri A. N. Vidyalankar:
| Shri Maheswar Naik:
| Shri Warior:
| Shri Daji:
| Shri M. K. Kumaran:
*691.{ Shri P. R. Chakraverti:
j Shrimati Savitri Nigam:
| Shri Bibhuti Mishra:
| Shri Ram Harkh Yadav:
Shri D. D. Mantri:
Shri Vishwa Nath Pandey:
| Shri S. N. Chaturvedi:
| Shri Bade:
| Shri Brij Raj Singh:

Will the Minister of Industry be
pleased to state:

(a) whether the Swaminathan Com-
mittee have submitted their final re-
port for the development of key in-
dustries; and
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(b) if not, when the Committee are
likely to conclude their work?

The Minister of Industry (Shri Kan-
ungo): (a) and (b). The final report of
the Committee has just been received

by the Government and is under
examination,
Board of Trade

Shri P. R. Chakraverti:
‘692.{ Shri S. B. Patil:
| Shri P. C. Borooah:

Will the Minister of International
Trade be pleased to state:

(a) whether Government have
studied the recommendations of the
Board of Trade which met in Calcutta
on the 1st February, 1964;

(b) if so, the decision of Govern-
ment thereon; and

(c) whether arrangements have
been made for setting up a cost reduc-
tion cell in the Planning Commission
to study export-oriented sectors of
the economy?

The Minister of Industry (Shri
Kanungo): (a) and (b). A statement
setting the main suggestions made at
the 11th Meeting of the Board of Trade
held in Calcutta on February 1, 1964
and the action taken thereon is placed
on the Table of the House. [Placed in
Library, See No, LT-2561/64.]

(c) The proposal to set up a cost
reduction cell in the Planning Com-
mission ig under consideration in con-
sultation with the Commission.

Iron ang Steel for Orissa

1339. Shri Ramachandra Ulaka: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) the total quantity of iron and
steel allotted to Orissa during 1963-64;
and

(b) the total quantity thereof to be
allocated to that State during 1964-65?
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The Deputy Minister in the Minjstry
of Steel, Mines ang Heavy Engineer-
ing (Shri P. C. Sethi): (a).

Steel

During  1963-64 allocation was
restricted to cold rolled Black Plain
Sheetgs of 16 to 20 gauge. The quantity
allotted to Orissa during this period
was 3244 tonnes. No allotment of
G.C.|G.P. Sheets was made because of
large outstandings on the Producers.
Except for these categories, no allot-
ments were made.

Pig Iron

12,247 tonnes were allotted to the
State List (small-scale) foundries.

(b) Allocation for 1964-65 has not
yet been made.

Production of Coal in Orissa

1340. Shri Ramachandra Ulaka: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the total quantity and cost of
coal produced in Talcher Coal Mines
(Orissa) during 1963-64; ang

(b) the steps taken for the increased
production of coal during 1964-65 in
Talcher Coal Mines?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C. Sethi): (a) The esti-
mateq coal production during 1963-64
from the Talcher coalfield is about 0.80°
million tonnes, valued at approxi-
mately Rs. 2.04 crores.

(b) The target of production from
this field in 1964-65 is 1.5 million
tonnes, The Nnational Coal Develop-
ment Corporation is opening a pilot
mine at Nandira for experimenting
with the long wall mining method, and
if the experiment is successful, a mine
with a capacity of 0.5 million tonnes
per year will be developed in the
Fourth Plan. The Corporation has
alsp planned to develop the Jagannath
mine, with a target output of 1 million
tonnes and this will start production
by about 1965-66 when the Talch~”
Thermal Power Station is expected to-
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be ready. This mine is proposed to be
-opened for feeding the thermal station
specifically.

‘Development of Village Industrieg in
Orissa

1341. Shri Ramachandra Ulaka: Will
the Minister of Industry be pleased to
:state:

(a) whether the Khadi and Village
Industries Board, Orissa have forward-
ed any plans for the development of
-village industries in the State during
‘the next financial year;

(b) if so, the details thereof; and

(c) the action taken or proposed to
be taken by Government thereon?

The Minister of Industry (Shri
Kanungo): (a) to (c). Information is
being collecteq and will be placed on
the Table of the Housc in due course.

Small Scale and Cottage Industries in
Orissa
1342. Shri Ramachandra Ulaka: Will
‘the Minister of Industry be pleased to
state:

(a) whether there is any proposal
for the development of Small Scale
and Cottage Industries in Orissa during
1964-65;

(b) if so, the amount proposed to

‘be spent thereon; and

(c) the nature of the schemes?

The Minister of Industry (Shri

Kanungo): (a) Yes, Sir.

(b) The outlay provided in the
‘Budget of the State for 1964-65 is Rs.
104.95 lakhs.

Ac) (i) Handlooms;
(ii) Small Scale Industries;
(iii) Industrial Estates;
(iv) Handicrafts;
(v) Sericulture;
(vi) Coir; and
{vii) Khadi and Village Industries.
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Jai Hind Agencies, Cochin

[‘ Shri Warior:

J Shri Vasudevan Nair:
1344. 7 Shri Daji:

[ Shri M. K. Kumaran:

Will the Minister of Industry be
pleased to refer to the reply given to
the Unstarred Question No. 2007 on
the 20th December, 1963 and state:

(a) whether Government have come
to any decision regarding the proposals
of M/s. Jai Hind Agencics, Cochin to
set up a reclaimed rubber factory with
American collaboration; and

(b) if so, the nature thereof?

The Minister o¢f Industry (Shri
Kanungo): (a) and (b). The company
hag been informed that, as thc value
of fixed assets of the proposed unit
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to be established by them for manu-
fac.ure of reclaimed rubber would not
exceed Rs. 25 lakhs, they are not
required to obtain a licence under the
Industries (Development and Regu-
lation) Act, 1951. The party’s proposal
for foreign technical collaboration
with an American Company has been
approved and their application for
import of capital goods has also been
cleared, in principle, subject to their
negotiating a foreign exchange loan
from Industria]l Finance Corporation/
Industrial Credit anq Investment Cor-
poration of India.

Cement Factory in Sambalpur, Orissa

1345. Shri G. Mohanty: Will the
Minister of Imdustry be pleased to
state:

(a) whether a cement factory is
proposed to be constructed at Khalia-
pali in Sambalpur (Orissa) in the pub-
lic sector; ang -

(b) the capital proposed to be
invested and the anticipateq out-turn
of annual production?

The Minister of Industry (Shri
Kanungoe): (a) and (b). A licence has
been granted to the Industrial Deve-
lopment Corporation of Orissa Ltd, an
undertaking wholly owned by the
Government of Orissa, for setting up
a cement factory in Sambalpur Dis-
trict, Orissa, with an annua! installed
capacity of 396,000 tonnes. The factory
is proposed to be locateq at Baragarh.
The investment on the project will be
about Rs. 5 crores. The Industrial
Development Corporation of Orissa
Ltd. has, however, applieq for a
licence for expanding the capacity of
the proposed cement factory from
396,000 tonnes to 594,000 tonnes involv-
ing an additional investmen of about
Rs. 2 crores.

Steel Scrap

1346. Shri Maheswar Naik: Will the
Minister of Steel. Mines anq Heavy
Engineering be pleased to state:

(a) the latest availability position of
steel scraps in the country;
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(b) how this quantity is being dis-
tributed for indigenous utilization and
exports; and

(¢) the export earnings from
source?

this

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineering
(Shri P. C. Sethi): (a) According to
the assessment made by the Scrap In-
vestigation Committee in 1962, the
estimated availability of steel scrap in.
1963-64 is as follows:—

(i) Industrial and

re-rollable scrap 530,000 tons.

(ii) Melting scrap. 890,000 tons.

(b) The policy for export of scrap:
is announced every -~ix months. Ac-
cording to the policy for the period
O-tober, 1963—March 1964, export is.
allowed only of the varieties which are
not fully utiliseq in the country viz,

Sheet-cuttings, Turnings and Bor-
ings, De-tinned Scrap, and
Skull scrap.

Export licences are at present issued
upto a ceiling of 400,000 tons per
annum leaving sufficient quantities for
indigenous consumption. Export of
industrial and re-rollable scrap is not
allowed. There is. however, no control
over most of the varicties of scrap.
According to the lates! decision of the

Government, with effect from 1st
March, 1964 only useable defectives
of flat products will be controlled.

The total availability of this variety
ig estimated at about 30,000 tons per
annum. This quantity is distributed
to the varioug States through  Con-
trolleq Scrap Merchants who are
required to re-sell these materials
against permits issued by the State
Steel Licensing Authorities.

(c) The total export of scrap during
1963-64 (upto December, 1963), was
307,295 tonnes valued at Rs. 3,84,82,748.
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Trade Agreement with Ceylon

Shri Maheswar Naik:
Shri P. R, Chakraverti;
Shrimati Savitri Nigam:
Shri Ram Harkh Yadav:
{_ Shri P. C. Borooah:
Will the Minister of International
Trade be pleased to state:

1347.

(a) whether a trade delegation
from Ceylon visited India in January,
1964 for negotiation regarding import
of capital goods from India as per an
agreement entered into sometime ear-
lier between the two countries; and

(b) the details of the agreement?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) and (b).
As a result of the trade talks between
the Delegations of the Government of
India and Ceylon in Colombo in
December, 1962, it was inter alia
agreed that the former would facili-
tate exports of Railway equipment,
telephone equipment and other
approved capital goods which Ceylon
may require, through Indian parties,
on deferred payment terms extending
to a period of seven years and to a
total value of Rs. 50 million. This
question was further discussed by the
Ceylon Delegation which visited India
in January 1964 for trade talks. The
preliminary list of items which Ceylon
would like to obtain from India under
the credit facility, handed over by
the Delegation is under examination.

Export of Oranges to Russia

[ Shri Maheswar Naik:

1348. \_ Shri Mohan Swarup:

Wil] the Minister of International
Trade be pleased to state:

(&) whether it is a fact that Indian
oranges are sought to be exported to
Russia; and
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(b) if so, the export earnings Jikely
to accrue as a result of this deal? R
The Minister of International Trade
(Shri Manubhaj Shah). (a) Yes, Sir.

(b) This does not arise as no speci-
fic contract for supply of oranges to-
Russia during 1964 has materialised
so far.

Alloy Steel Plant in Maharashtra

1349 Shri Vishwa Nath Pandey:
Will' the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether Government have a
proposal to construct and operate an
alloy steel plant in Maharashtra;

(b) it so, when and where; and

(c) the total cost of the steel plant?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C, Sethi): (a) to (c).
Government have no proposal to set
up an alloy steel plant in the public
sector in Maharashtra.

Steel and Alloy Plant in Punjab

1350, Shrimati Savitri Nigam:
Will the Minister of Steel, Mines -
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that a
modern stecl and alloy plant will be
established soon in Punjab State; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing; (Shri P. C. Sethi): (a) and (b).
Three firms have been licensed for
setting up alloy and special steel units
in the Punjab State as follows. OFf
these, M/s . Globe Motors have al-
ready commenced production:

Namec of firm

Licensed capacity

(per year) (in tons)

(l:\ Globe Motors . .
(it) Khemchard Rajkuma

(#ii) Watkins Mayor & Co.

. 6,000 Siloco mangar ete sprir g stecl. .
20,000 Alloy corstructioral stee'scther thar stair less

steels.

2,400 Special steels.
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v Coking Coal

.

1351. Shri P, R. Chakraverti: Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether it ig a fact that there
are restrictions on the despatch of
coking coal of different grades;

(b) if so, the nature of such res-
-trictions;

(c) whether Government have re-
ceived any representation from the
Soft Coke Producers’ Collieries Asso-
ciation protesting against the despatch
of coking coal grade D special quality,
from Jharia Coal Field for BRK In-
dustries in 1963; and

(d) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). Coking coal is gecnerally re-
served for metallurgical industries,
coke oven plants and for soft coke
manufacture. But any surplus left
after meeting these requirements is
released to other industries, preference
being given to the railways in the first
instance.

(¢) and (d). Sometime back, Gov-
ernment received a representation
from the Soft Coke Producers’ Col-
lieries Association against despatches
of grade ‘D’ coking «coal to brick
burning industry. It was explained
to the Association that in  August,
1963, orders for grade ‘D’ coking coal
on certain collieries were withdrawn
by the Steel plants, which resulted in
accumulation of stocks with those
collieries. Thig coal was offered to
the Railways who did not accept it, In
-order to clear accummulation, one
rake of 75 wagons was allotted for
other industries including  the BRK
-industry.
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Import of Machinery

1353. Shri Harish Chandra Mathur:
Will the Minister of International
Trade be pleased to state:

(a) the number of applications for
import of machinery for small indus-
try entertaincd since November, 1962
by (i) National Small Industries Cor-
poration and (ii) otherwise and how
these have been disposed of;

the
is a

(b) how these compare with
previous 2 years and if there
shortfall the reasons therefor;

(c¢) how the large and the medium
sized industries have been treated in
the matter of import of machinery
over the same period; and

(d) the resources provided for im-
port of machinery by (i) small indus-
try and (ii) other industry during
the rest of the Third Plan period?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (d).
The information is not readily avail-
able. An attempt will be made to col-
lect as much relevant material as
possible.
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Spinnimg Mills in Madras

1354. Shri Ram Harkh Yadav: Wili
the Minister of Industry be pleased
to state:

(a) whether Government propose to
start 12 new gpinning mills in Madras;

(b) the contribution of the Central
Government for the Project; and

(c) the estimated cost?

The Minister of Industry (Shri
Kanungo);: (a) No Sir. However, 12
licences under the Industries (Deve-
lopment and Regulations) Act, 1951
have recently been granted to private
entrepreneurs on the recommenda-
tion of the State Government for the
establishment of new cotton spinning
mills in Madras,

(b) and (c). The Central Govern-
ment are not making any contribution.
The cost of spinning mill would de-
pend on various factors, such as the
type of machinery used, location etc.

Manufacture of Pig Iren and Ferti-
lizers in Orissa

1355, Shri Ram Harkh Yadav: Will
the Minister of Steel, Mines and
lslteavy Engineering be pleased to

ate:

(a) whether Government ; propose
to start a project to manufacture pig
Iron and fertilizers in Orissa utilising
the low grade cnal avaijlable there in
the Talcher area;

(b) if so, the estimated cost of the
project and Government’s contribu-
tion thereto; and

(c) the economic possibility of the
project?

The Deputy Minister in the Minis-

try of Steel Mines and Heavy
Engineering (Shri P. €, Sethi):
(a) A proposal has been received

from the Industrial Development Cor-
poration of Orissa Limited Bhubanes-

2575 (Ai) LSD—3.

war (A Government of Orissa Under-
taking) for a composite scheme for
the manufacture of Low temperature
Coke, Pig Iron, Fertilizer etc, at Tal-
cher utilising the coal available in
that area, which is under consideration
of the Government for issuing of a
letter of intent.

(b) The project is estimated to cost
about Rs. 25 crores excluding working
capital of which about Rs, 8 crores
are likely to be invested by the Gov-
ernment of Orissa.

(¢) A preliminary investigation has
been made into the economics of the
project by the Industria]l Developfhent
Corporation of Orissa who are satis-
fied about the economic feasibility of
the project. A detailed project report
is, however, under preparatidn.

Import of Jute from Pakistan

[ Shri Rameshwar Tantia:
7 Shri Bishanchander Seth:

Will the Minister of Industry be
pleased to state:

1356.

(a) whether jute is still being im-
ported from Pakistan; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri
Kanungo): (a) and (b). Imports of
jute from Pakistan are now confined
to small quantities of cuttings and
superior varieties of long jute requir-
ed for the manufacture of speciality
goods for export, Such qualities are
not available in this country.

Spare Parts for Rourkela Stee] Plant

1357. Shri R, S, Pandey: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
West German Government have made
a special allocation of Dm. 9-4 million
(Rs. 119 million) for spare parts for
Rourkela Steel Plant; and

(b) if so, whether with this alloca-
tion the spare parts position will be
eased?
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The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) No
Sir. The fact is that the amount of
Rs. 11'9 million has been released by
the Government of India from their
free resources to enable Rourkela
Steel Plant to build up the reserve
stock of spare parts.

(b) A further allocation of Rs, 12
million has also been made for the
procurement of consumable spares
required for the day-to-day mainten-
ance of the Plant. These allocations
will by and large meet the present
requirements of spare parts for the
Plant.

Rourkela Steel Plant

1358. Shri R. S. Pandey: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether Government have a
proposal to appoint a German General
Managar for Rourkela Steel Plant
till it attains technical soundness; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) No,
Sir.

(b) Does not arise.
Precision Instruments Plant

1359. Shri R. S. Pandey: Will the
Minister of Industry be pleased to
state:

(a) whether Government have exa-
mined the project report for setting up
a precision Instruments Plant at
Kotah; and

(b) if so, the nature of
taken thereon?

The Minister of Industry (Shri
Kanungo): (a) and (b). Yes; the
Kotah project Report has been accept-
ed by the Government. A company
with an  authorised capital of Rs. 7
crores is shortly being registered
under the Companies Act for the
implementation of the project.

decision
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Srivastava Committee’s Report

1361. Shri D, C. Sharma: Will the
Minister of Industry be pleased to
state thc progress made in the consi-
deration of the Srivastava Commit-
tee’s report on export of jute goods?

The Minister of Industry (Shri
Kanungo); The Report has been un-
der Government's consideration and
no firm decisions have yet been taken
on the recommendations, except in
regard to the recommendation for the
repeal of the Working Time Agreement
of the Indian Jute Mills Association.
As a result of discussions held with
the representatives of the Association,
the Working Time Agreement has
ceased to be operative with effect
from the 1st February, 1964.

New Projects in Co-operation with
Public Sector

1362, Shri Yashpal Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that in his
inaugural speech delivered at tHe 17th
Annual General Meeting of the Indian
Machine Tool Manufacturers Asso-
ciation held at Ludhiana on the 22nd
February, 1964 he had invited the in-
dustrialists to submit proposals for
starting new projects in co-operation
with public sector;

(b) it so, the conditions on which
the proposals will be entertained; and

(c) whether any proposal has since
been received by Government?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subrama-
niam): (a) Yes, Sir.

(b) Each proposal will
dered on merits.

be consi-

(¢) No, Sir,
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Cement Corporation

1364. Shri P. C, Borooah: Will the
Minister of Industry be pleased to
state:

(a) whether the question of setting
up a cement corporation in fthe public
sector has of late been under consi-
deration; ’

(b) if so, the decision if any, taken
in this regard; and

(c) the propoéed constitution and
functions of this corporation?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir.

(b) and (c). No decisions have yet
been taken.

Shortage of Cement in Kerala

1365. Shri P, Kunhan: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that there
is a shortage of cement in Kerala; and

(b) if so, the steps taken to ensure

adequate supply of cement to the.

State?

The Minister of Industry (§hri
Kanungo): (a) Yes, Sir.

(b) An additional quantity of 2,700
tonnes of cement has been allocated
to Kerala State for the current quar-

ter (January—March 1964). For the
next quarter (April—June 1964) a
quantity of 5,400 tonnes has been

sanctioned in addition to the Yuarterly
allocation of 42,900 tonnes,

Textile Export Agreement with
USA.

1366. Shri Ram Harkh Yadav: Will
the Minister of International Trade
be pleased to state: ..

(a) whether it is a fact that the
Textile Export agreement with U.S.A.
is being renewed on a larger basis;
and

(b) the exact quantity of textile
export envisaged under the agree-
ment?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The Textile Export Agreement with
U.S.A. is still under negotiation with
U.S.A. authorities, '

Kiriburu Iron ore Project

1367. Shri Yashpal Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the re-
vised cost of the Kiriburu Iron Ore
Project of the NNM.D.C. has been
estimated at Rs. 11 crores, ie., an in-
crease of about twenty-one per cent
over the original estimate; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). The capital cost of the Kiriburu
Iron Ore Project, as approved by
Government, was Rs. 9'08 crores. The
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revised cost of the project is now es- of Rs. 2:16 crores is due to the follow-
timated at Rs, 11:22 crores. The excess ing:—
Rs,
Lakhs
I New Items
(@) Itcms of expenditure like consultancy fees, paymentto Indian Bureau
of Mines for dztailed prospecting work, share of the project in the expenses
of H:adquarters office, intereston Government loan etc. which  were
not iacluded in the original project estimates sanctioned by Goverrment  132° 50
(6) Provision of addmonal rmlway sxdmg which was found r.ecessary
later on . . 1700
II. Excess over qawcuoned estimates on certain items rclam g to civil
works, overhead charges, plant and equipment 6653
TOTAL 216-03
Or 216-00

Bokaro Steel Plant

I8 Shri D. C. Sharma;
1368 1 Shri Maheshwar Naik:

Will the Minister of Steel, Mines
anc Meavy Engineering be pleased to
state:

(a) whether it is a fact that Russia
has shown interest in the steel plant
at Bokaro; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Yes Sir. But no speci-
fic offer has been received,

(b) Does not arise.

Bhilai Steel Plant

1369. Shri P, C, Borooah: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether the cost of stee] pro-
duction at Bhilai Steel Plant has
been considerably reduced during the
current financial year (1963-64);

(b) it so, the extent thereof.

.(¢) how far the cost of production
has been reduced at other Steel
Plants (i) in the public sector; and
(ii) in the private sector during the
year 1963-64; and !

((d) the means adopted in public
sector Steel Plants to reduce the cost
of production?

The Deputy Minister in the Minis-
try of Stee]l, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). Yes, Sir. The cost of steel in-
gols in Bhilai for 1963-64 (upto
January, 1964) shows a reduction of
5 per cent as compared to the cost
of 1962-63. ‘The average cost of sale-
able products also shows a reduction
of about 7 per cent,

(¢) (i) The cost of production of
steel ingots for 1963-64 (upto Janu-
ary, 1964) shows a reduction of 7 per
cent in Rourkela and 9 per cent in
Durgapur. Similarly, the average
cost of saleable products shows a re-
duction of 15 per cent in Rourkela
and 13 per cent in Durgapur.

(ii) The cost of production in the
private sector Steel Plants has, how- .
ever, registered some increase on ac-
count of several escalator factors.

(d) The means adopted for reduc-
ing costs in the Public Sector Plants
are:

(i) Maximising production.
(ii) Minimising consumption of
raw materials; and

(iii) Improving yields.
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“Export of Hand-Print Cotton and
Silk

1370, Shri R. S. Pandey: Will the
Minister of International Trade be
pleased to state:

(a) whether hand-print cotton and
silk are popular in foreign countries;
and

(b) if so, the names of the countr-
ies to which we are exporting and
tbe quantum of our annual export?

The Minister of Industry (Shri
Kanungo): (a) Yes, Sir,

(b) (i) Hand-printed cotton.—Ex-
ports are effected mainly to Kenya,
Ethiopia, Tanganyika, Sudan, Mauri-
tius, Aden, Ceylon, UK., U.S.A. and
Cambodia.

The following figures give the total
value of exports during July-Decem-
ber 1962 and January-December,
1963:

July-December, 1962—Rs_ 48.94
Lakhs (f.0.b.).

January-December, 1963.—
Rs. 105.27 lakhs (f.0.b.) (Pro-
sional).

(ii) Hand-printed Silk.—A con-
siderable quantity is being exported
to Italy, West Germany, Switzerland,
UK, USSR, and Jordan.

The exact value of the exports is
not available as varietywise export
figures are not maintained.

Development of Village Industries in
U.P.

1371. Shri Vishwa Nath Pandey:
Will the Minister of Industry be pleas-
ed to state:

(a) whether the Khadi and Village
Industries Board, Uttar Pradesh have
forwarded any plans for the develop-
ment of village industries in the State
during the next financial year;

(b) if so, the details thereof; and

(c) action proposed to be taken in"®
the matter?

The Minister of Industry (S‘hrl.
Kanungo): (a) to (c). Information
is being collected and will be placed
on the Table of the House in due
course,

Allocation of Spindles

1372 Shri Ramachandra Ulaka:
. Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) whether the allocation of spin-
dles for the next year will be increas-
ed; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Kanungo): (a) and (b). Allocation
of spindles is related to the 3rd Plan
Period as a whole and is not made on
annual basis. The question of in-
creasing the allocation next year does
not arise. '

Outstanding Loans with Iudustrial
Concerns

1373... J Shri Dhuleshwar Meena:
L Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state the amount still out-
standing with different industrial con-
cerns who were provided with loans
by the Rehabilitation Industries Cor-
poration as on the 31st January, 1964?

The Minister of Industry (Shri
Kanungo): The information is being
collected and it will be laid on the
Table of the House.

Stainless Steel for Rajasthan

1374 Shri Dhuleshwar Meena;
* | Shri Ramachandra Ulaka.

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) the total quantity of stainless
steel allotted to Rajasthan during
1963-64; and
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(b) the quanitity of stainless steel
proposed to be allotted to that State
during 1964-65?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) No
allotment of Stainless Steel Sheets
has been made to Rajasthan during
1963-64.

(b) Matter is under consideration.

Export of Indian goods to France

Shri D, C. Sharma:
1375, { Shri Ram Harkh Yadav:
|_ Shri Murli Manohar:

Will the Minister of International
Trade be pleased to state:

(a) whether France has increased
the import quota for certain Indian
goods; and

(b) if so, which?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The French Government have—

(i) Agreed to liberalise the import
of woollen carpets, kashmir
rugs, sports goods, backetware
and the temporary import in-
to France of Jute Manufac-
tures intended for the pur-
poses of packing for re-export;

(ii) Pending the formal notifica-
tion of the above liberalisa-
tion the French Government
have agreed to licences freely
the import of these items

into France;

(iii) Granted increased quotas for
Mushrooms, Cotton Textiles,
Jute manufactures, cloth and
bags (for home market only)
Synthetic and artificial fibre,
fabrics, Coir goods for floor

coverings, Misc. Textiles
(Scraves shawls, sarees etc.),
handicrafts and sewing
machines:

(iv) Maintained quotas for tinned
fruits and juices, Plastic goods
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and Woollen Hosiery at the
same level as 1963; and

(v) Agreed to consider the grant
of additional quotas for all
items under (iii) and (iv)
above under a Dbetterment
clause provided the quotas al-
ready granted are utilised in
full before the 31st December,
1964.

Fuller’s Earth and Gypsum Deposits

1376, Shri M. Rampure: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether any geological survey
has been made in th Gulbarga Dis-
trict of Mysore State;

(b) if so, whether large deposits of
Fuller’s earth and gypsum were found;
and .

(c) if so, the steps proposed to uti-
lise the valuable material?

The Deputy Minister in the Minis-
try of Steel. Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Yes.

(b) Yes. The total quantity avail-
able in the area has been estimated
by the Geological Survey of India at
166,700 tonnes.

(c) ‘Proposals for utilisation of the
material, as anq when received, will
be considered by Government,

Limestone in Gulbarga District
(Mysore State)

1377. Shri M. Rampure: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that the
limestone of a very superior quality
is available in the Gulbarga District
of Mysore State;

(b) if so0, the quantity available;

) and

(c¢) whether Government propose to
start a cement factory there?
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The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
meering (Shri P. C. Sethi): (a) The
limestone is generally of cement grade
with some occurrence of flux grade
quality.

(b) The quantity of limestone avail-
able has yet to be estimated by the
Geological Survey of India,

(c) No, but pending grant of an in-
dustrial licence which will be contin-
gent upon certain conditions being
fulfilled, a letter of intent was issued
to M/s Associateq Cement Companies
Ltd., Bombay, for the establishment
of a cement factory by them at Wadi,
Gulbarga District for the manufac-
ture of portland cement with an
annual jnstalled capacity of 400,000
tonnes.

New York World Fair

Shri Pottekkatt:
1378.< Shri A, V. Raghavan:
L Shri Onkar Lal Berwa:

Will the Minister of International
Trade be pleased to state:

(a) the number of application re-
ceived for the post of women guides
for the New Work World Fair;

(b) the number of those selected;
and

(c) the basis on which the selection
was made?

The Minister of International Trade
(Shri Manubhai Shah): (a) 1039.

(b) 20, excluding four departmental
candidates.

(c) A sub-committee consisting of
4 members was set up for the selec-
tion of the candidates. Many factors
such as education, general knowledge,
personality, speech, experience etc.
were taken into consideration by the,
sub-Committee in selecting suitable
«candidates.
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12.20 hrs. ?

ARREST AND RELEASE OF
MEMBER ON BAIL

Mr. Speaker: I have received the
following communication from the
Sub-Divisional Magistrate, South-1,
New Delhi:—

“I have the honour to inform you
that Shri Mani Ram Bagri, a
Member of the Lok Sabha, was

arrested today, the 20th March,
1964, at 8 A.m. at his resi-
dence, 75, South Avenue, New
Delhi, in pursuance of a war-
rant issued by me......

An Hon. Member: But he is present
here in the House.

Mr. Speaker: I know that. If the
hon. Member would allow me to read
it in full, then it would be clear.

“...issued by me on 15-3-1964
under sections 186/188/147 & 149
IPC,......

Shri Mani Ram Bagri was pro-
duced before me at 9-15 am.
today and he applied for bail. He
was ordered to be released on a
personal bond in the sum of
Rs. 5,000 (Rupees five thousand)
only till 28-3-1964, and further
instructed that on 28-3-1964, he
shall furnish a surety in the same
amount. Shri Mani Ram Bagri
furnished a personal bond in the
sum of Rs. 5000 (Rupees five
thousands) and was released forth-
with.”

12.21 hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NATIONAL INSTRU-
MENTs LrMrTED, CALCUTTA, AND REVIEW
BY GOVERNMENT THEREOF

The Deputy Minister in the Minis.
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri Kanungo,
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*(Shri C. R. Pattabhi Raman]

1 beg to lay on the Table a copy
each of the following papers:—

(i) Annuel Report of the National
Instruments Limited, Calcutta,
for the year 1962-63 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor-General thereon,
under sub-section (1) of section
618A of the Companies Act,
19586.

(ii) Review by the
on the working of the above
company. [Placed in Library,
See No. LT-2558/64].

Government

REPORT OF GANGA BRAHMAPUTRA WATER
TRANSPORT BOARD FOR 1963

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): I beg to lay on the Table
a copy of Report of the Ganga
Brahmaputra Water Transport Board
for the year 1963 (Hindi and English
versions). [Placed in Library, See
No. LT-2559/64].

—

1222 hrs,
DEMANDS FOR GRANTS—contd.

MINISTRY OF DEFENCE—contd.

Mr. Speaker: The House will take
up the discussion and voting on the
Demands for Grants under the control
of the Ministry of Defence, for which
10 hours have been allotted, out of
which 5 minutes have been taken
already.

Shri U. M. Trivedi (Mandsaur): May
I make one request about the cut
montions of which notices were given
yesterday? Actually, the discussion
on these Demands begins only today..

Mr. Speaker: As a lawyer, the hon.
Member should know that he should
not argue on that now, but he may
only ask me to-'condone the delay.
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There is delay in this case, and 1
shall condone it and consider the case
of these cut motions, and treat them
as moved, if otherwise admissible.

Shri U. M. Trivedi: The delay may
be condoned.

Mr. Speaker: Yes.

Shri U. M. Trivedi: They may be

taken as having been moved.

Mr. Speaker: I have already said

80.

Shri U. M. Trivedi: I beg to move:

“That the Demand under the
head Ministry of Defence be
reduced to Re. 1”.

[Lack of effective steps to meet the
menace of Pakistani raids on the
borders of India (73)].

“That the Demand under the
head Ministry of Defence be
reduced to Re. 1.

[Failure to meet effectively the obvi-
ous menace arising out of the collu-
sion between Pakistan and China
(74)].

“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 5§0,00,000”.

[{Need for economy
under sub-head
hired transport

in expenditure
Transportation—

(78)1.

“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100”.

[Inefficiency of the recruitment offi-
cers in proceeding with recruitment
(76)1.

“That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100”.
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[Waste of money on hired transport
(M1.
““That the Demand under the
head Defence Services, Effective—
Army be reduced by Rs. 100”.

[Expenditure on military attaches to
Indian Embassies abroad (78)].

“That the Demand under the
head Defence Services Non-effec-
tive be reduced to Re. 1.

[Non-inclusion of the service of the
Canteen Stores Department under
this head (79)].

Shrimati Renu Chakravartty (Bar-
rackpore): Last year, when we were
discussing the defence budget, we
debated on it against a background
where there was the big Chinese at-
tack and there were the disastrous
NEFA reverses. There was a con-
certed attack on the policy of non-
alignment. And in those dangerous
days, we were thankful for the aid
which we got whether in small arms
or in any other form of airlift from
the USA, UK as well as for all other
help coming in the form of a pro-
mise to build up our defence poten-
tial. The country was united and our
resolve, which this Parliament had
stated in a pledge was that we shall
wipe out our defence weaknesses,
and it was also pledged to us that
there would be an inquiry into the
NEFA reverses, and this House, with-
out a division, voted for huge allo-
cations for the building up of the
defence potential of our country.

The entire idea behind that huge
allocation which the Parliament gave
to Government was a declaration of
self-reliance, a declaration that we
shall rely on our own resources first
and foremost and we shall not enter
any military blocs. It was a difficult
decision for us to take, for a poor
country like ours, but we did.

Today, after one year, when we
are debating upon this Ministry's
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Demands for Grants, what is the
background? The Chinese cease-fire
has come, but there has been no con-
solidation of that cease-fire. There
has been no acceptance of the
Colombo proposals. Huge armies
still stand across the frontier. We
hear from time to time talks about the
Chinese wanting to talk with us on the
basis of the Colombo proposals; at the
same time, we hear, when they go to
Pakistan that they have a new idea
about SEATO and - CENTO being
defensive alliances.

One of the biggest factors, and 1
should say, a somewhat new factor
since last year has been the bellicosity
encountered from Pakistan. There
was hatred to a certain extent, but
not bellicosity to the extent that we
have experienced during the last one
year, since the attack on Kashmir
several years ago. There have been

constant raids and attacks, firings
across the western and eastern
borders. We have as the latest scare

an incident where they came right 20
miles into our territory on the
western sector and killed some of our
people, which has shocked our coun-
try. There has been construction of
bunkers and concentration of troops
along the Tripura border, which is
near my State, in the West Bengal
border and in the Assam border.
There have been dangerous military
incursions and deaths inflicted in the
Jammu and Kashmir border.

This is the background
which we are discussing these
Demands. There has been a stepping
up of the cold and hot-war in Kash-
mir. There has been a stepping up of
the cold war in the Security Council
There has been whipping up of com-
wmunal riots and the squeezing out of
the minorities in East Pakistan to find
@ cause or excuse for urgency of the
Security Council debate. Even today,
when the Security Council is going to
meet and discuss, there has been flar-
fng up of communal riots right
throughout India, Raigarh and Bel-
ghoria in West Bengal; in Jamshedpur
the situation is very serious. The

against
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(Shrimati Renu Chakravartty]

situation is very serious in Jarsaguda.
This is what has happened. Most
significant of all, is the support which
Pakistan has received in the past, and
still receives, from the United States
of America and the United Kingdom.

I was reading Prof. Ranga's speech
last year. He said—after all the US
and UK want us to be friends with
Pakistan; they want Pakistan and our-
selves to be friends. I think most of
us in this House have always wanted
to be friends with Pakistan. We have
gone to the farthest extent to be
triends with Pakistan, and we would
be one with Prof. Ranga if it was
only a question of bringing about
triendship between ourselves and
Pakistan. Prof. Ranga said—should
But our quarrel is this—on what basis
has the friendship to be brought
.about? The basis which has been
put forward by the US and UK
has been the question of Kash-
mir, that is, unless we solve the
question of Kashmir according to
their wishes!

I remember very clearly what the
London Times said on the 28th
November 1962, when our country was
in great difficulties. They were then
giving us some arms; even at that
time, the London Times told us in
that very article, that the real thing
hinged on the fact whether we ac-
cepted the condition relating to Kash-
mir, the solution which they were
putting forward before, whether that
would be accepted or not; otherwise,
arms and arms aid would not be
given. I could quote to you the actual
words, but I have no time to do so.

We have had during this last year
the question and the idea of the
division of Kashmir coming every
now and then, and then the question
of mediation. We have seen Sir Pat-
rick Dean’s performance in the
Security Council. As a matter of fact,
when some of us went to meet the
High Commissioner for UK here re-
certly to protest against Sir Patrick
Dean’s speech in the Security Council,
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he told us—‘after all, you should not
misjudge us because we gave You
arms when you were in difficulties.”
We are thankful to them for the aid.
But because we are grateful to them
for some small arms and an airlift, it
does not mean that we shall agree to
give up our sovereignty and compro-
mise our territorial integrity.

As a matter of fact, in the last year,
what has been our experience? A
whole series of British and US
missions have been here and our mis-
sions have visited their countries. As
a matter of fact, when Shri Chavan
spoke last year in reply to the debate,
I think it was on the eve of Shri T. T.
Krishnamachari’s visit to the United
States. We know that our ambassa-
dor in the US has made efforts, some-
times not always to our liking, in
this direction. How much has he
been trying to tell us: ‘Don’t do this,
don’t do that; otherwise we shall not
get aid, we shall not get military
equipment’.

We have seen during the last yg;r
our newspapers flashing headlines, in
the whole of July last year—on July
8, ‘UK-US Blueprint for India’s Air
Defence Soon’; on July 22 ‘India Ac-
cepts Anglo-US Defence Plan’. What
has emerged out of all this? Joint air
cxercises for testing highly sophisti-
cated radar! We were told they were
very necessary for us. We did not
have supersonics; we had one or two
MIGs coming to us from the USSR—
they had just started coming, one or
two. We were told that we would
have our own HF-24, and therefore,
it was necessary for us to have the
radar equipment.

Shri Hari Vishnu
hangabad):

Kamath
Six MIGs.

(Hos-

-

Shrimati Remu Chakravartty: I am
sorry—six MIGs. Even today we have
no supersonics. Our Deputy Minister,
Shri D. R. Chavan, told the Lok Sabha
on 16th March that the Government's
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efforts to obtain F-104 aircraft as part
of military assistance from abroad
had not yet met with success. Pakis-
tan has got F-104 aircraft, but with
all our beseachings, and the beseach-
ings of the Finance Minister, they are
not with us.

Now, we have had our training in
radar, we have even had foreign
planes flying over our border terri-
tory, because they were going to
allow us to wuse their supersonic
planes, but the funniest thing—at
least in West Bengal this is what we
feel—is that after all that, we had two
helicopters landing within two
minutes of each other,—not a super-
sonic plane—they came, they landed,
saw everything and went away, and
we are told they took photographs. 1
do not know whether they really took
photographs, but the whole fantastic
thing is that, having had radar
exercises, they have taken away the
radar, they have promised to give us
radar, and now helicopters can come
with impunity and do what they like.

On 19th July last year, in Washing-
ton Gen. Chaudhuri had a long meet-
ing with the United States Defence
officers, and it was stated in our
papers—I am quoting:

“The United States will probab-
ly not be able to give us super-
sonics because of Pakistani dis-
pleasure. It may be got in Mos-
cow....Most modern weapons
are not available, but what has
been received to date has been
mortars, guns for mountain war-
fare wireless, mountain warfare
clothing, small arms.”

We are grateful for even that. After
all, these things help, every little
thing helps, but the really important
point which we want our Defence
Minister to tell us today is this. At
that time we had pointed out that
there were political conditions attach-
ed, but the thing was not so serious
at that moment because we were fac-
ing Chinese aggression. We had seen,
them in the papers, and we know they
were attached. Firstly, even these
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arms or assistance could not be usgd
against Pakistan. Secondly, the Unit-
ed States has the right to inspect and
observe the use of arms given by the
United States military missions and
have their observers here. We cannot
use these arms against Pakistan, but
at this moment, that is one of the
biggest difficulties we are facing, and
there is every chance—whether it is
collusion or joint plan, or with the
direct or indirect help of America and
Gt. Britain, whatever the reason—
that we will be attacked. When we
are actually attacked by Pakistan,
which God forbid, shall we be able
to use them? That is the question we
would like to ask.

Shri Tyagi (Dehra Dun):
we can use them in defence.

I think

Shrimati Renu Chakravartty: We
also want to judge the quality of the
military aid which has been given to
India, and that which has been given
to Pakistan. Last year the question
of the Navy was brought up by my
hon. friend Shri Raghunath Singh.
That is his special pet.

Shri Raghunath Singh (Varanasi):
Thank you.

Shrimati Renu Chakravartty: I find
that not only supersonics have been
given to Pakistan, but submarines
have been given. One has been given,
I do not know how many more. After
all, I am not in the know of military
intelligence of Pakistan, but that is
what is given in our papers. As far
as I know, we have got an aircraft
carrier, ] do not know whether we
have more than one. I do not know
what we are going to do with it. It is
very expensive too.

Shri Nath Pai (Rajapur): It de-
monstrates every year on the 26th
January.

Shrimati Remu Chakravartty: My
han. friend Shri Nath Pai says that it
is meant for demonstration to us, but
it is much better that we demonstrate
sormething against those whom we will
have to fight if we have to defend our
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country. Therefore, the entire ques-
tion of these air exercises which we
have held, the type of arms, the
quality of the arms which we are get-
ting, the political strings which have
been attached with regard to the use
of those arms against Pakistan, all
these, and even the quastion of the
Seventh Fleet, have to be examined.
I would like to ask a  question but
our Prime Minister is not here, We
were told: after all, they can come,
what can we do about it? Even Mr.
Talbot, after all that has been asked
on the floor of this House, when he
goes away from Pakistan, says: we
are very satisfied with our relations
with Pakistan. If that is the situa-
tion, then even the Seventh Fleet
might be used against us and not
against others, I say these are very
serious points which I want the
House to consider, because we have
decided last year, and we hope that
we shall continue to stick rmly to
the decision that we must be able to
build our own defence potential, our
own military strategy and our own
operational methods.

The Defence Minister last year
stated something with which I would
like to associate myself fully. He
said:

“Your army cannot be made to
depend upon the armg and
ammunition to be supplied by
somebody. The rate of combat
consumption is so heavy; it is just
not possible to think of fighting
any defensive action without
having your own defence produc-
tion base. In the case of the Air
Force, and in the case of air pro-
duction too, naturally, we shall
have to depend upon our own....
We must have some clear ideas
in our own minds about certain
basic principles about our defence
effort. And there is no doubt
that we must continuously and
watchfully and energetically
make efforts to see that we try

-—
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to broaden and deepen and
strengthen the base of our own
defence production.”

The question is, are we doing this?
Before I proceed further, I would
like to pay my tribute to the perfor-
mance of our ordnance factories. The
excellent results of these factories
are there for everybody to see, espe-
cially, the pride of our ordnance fac-
tories, the Ishapore Rifle Factory,
which has produced semi-automatic
rifles,
constitu-

An Hon. Member: Your

ency!

Shrimati Renu Chakravartty: 1t is
not only a question of my constitu-
ency. It is a question of the whole
country being proud of. Those who
know about the background in which
the ordnance factory workers and
their DGOF proceed with it, will
appreciate this. They fought for it to
put it in the public sector, There was
a great pull to take it to the private
sector. I must pay my tribute to the
DGOF, Shri Shahaney, who has done
an excellent job of it, and also the
workers who have worked round the
clock and especially the Mazdoor
Union which has its excellent Presi-
dent, who, in spite of the fact that he
lost his job during the last strike,
always tried to explain that it was a
question of challenge to the public
sector. He said, if the private sector
take away, let us take it as a chal-
lenge and let us, in the public sector,
show to them that we can make it
And we have made it. Actually the
entire House should greet those
workers of the ordnance factories
and the authorities and the Defence
Minister for having shown what the
public sector can do by way of pro-
ducing these semi-automatlc rifles,

Then, the HAL hag entered into &
project to produce the Alouette heli-
copters. 1 do not know at what stage
it is there. We have just read and
we came to know a little while ago—
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Shri Raghuramaiah, the Minister of
Defence Production in the Ministry
of Defence, also mentioned about it—
that the young scientists have been
doing excellent work in respect of
electronic and radar development,
Only the other day, I read about
mountain warfare problems, and it
was very clearly stated by our De-
fence Minister that the problem of
operating internal combustion engines
in the sub-zero temperatures of
northern borders is something that no
country in the world can solve for us.
Tt has to be solved by us. Even in
the most advanced countries in the
world, it is stated that these equip-
ments were designed for use only up
to altitudes of 8,000 feet or a little
more. PBut it is a problem for us,
where we have to fight at heights far,
far in excess of that, to solve. It is a
problem for our scientists, and it has
to be solved entirely by our scientists
and engineers. Therefore, this is
something which our young men are
engaged in, and it is quite clear that
gsystematic research yields quick re-
sults at the LRDE, and this is some-
thing about which we should be
proud.

Then, I must point out that the
DMRL organisation has now been
shifted from Ishavore to Hyderabad.
If there is something very special
about it, of course we should be told
about it. Then I will be the first to
suppori it. But I feel that since it
is a research organisation, associated
with the question of steel factory and
the rifle factory, I do not really re-
alise why we are spending so much
money on shifting jt all the way back
to Hyderabad, Of course, there are
electronic factories in Hyderabad,
and similar other things. It !s very
good. But I do not quite see why this
ifs being shifted. 1 hope the matter
will be enquired into.

Then, what about the six new ord-
nance factories about which the hon.
Minister has told us at the last budget
debate? I think that on this account
the bulk of the shortfall was Rs. 5§
crores. If we take away the excess
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of about Rs. 10 crores which we ha'\‘;e
spent on the Air Force, it will come
to about Rs. 48 crores or Rs. 43 crores,
The main reason, it is stated, iz thai
in spite of Government’s best efforts
it is not possible to secure foreign aid
needed to set up the six ordnance fac-
tories envisaged in 1963-64 Budget.
Only one of the proposed six fac-
tories for the manufacture of ammu-
nition is in an advanced stage. We
were {o have a factory for the manu-
facture of shells; another for high ex-
plosives. Onme factory is to be in the
South Indian town of Trichinopoly.
These are still in preliminary stages
and it i3 a very serious matter
because unless we set proper priori-
ties and go all out to get the know-
how, allocate the money and exert all
our energies to this end, I am afraid
we shall not be able to go further.
We are told that a US firm of con-
sultants Arthur D, Little Inc. has
come for formulation of expansion of
defence production, phase II. T feel
that this is a dangerous position. Not
only in this Ministry but in the other
Ministries, there is this inferiority
complex that we are not able to do
many things. I know that many of
our engineers are capable of doing
these things, both in the private as
well ag in the public sector. Actually
when the first phase of the expan-
sion programme for setting up these
gix new ordnance factories was there,
they were doing it so well; our en-
gineers and scientists have been
doing it so well. It is only a ques-
tion of how much energy, priority
and effort we put in getting the
know-how, We should not allow the
whole planning of defence production
to go to a foreigner, especially in
these difficult times when the politics
of these things have to be gone into.
Last year my colleague, Shri Indrajit
Gupta wanted a three-year plan for
defence production. Have we any?
From the report, it is a fairly better
report than the earlier one—I  fail
to find this spelling out of the three-
year plan. At least fet a two-year
plan be given, setting out priorities.
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Have we laid down priorities? The
most important of all is our plan of
production of supersonic aircraft. We
are happy that after such a long time
we have at last set up Aeronautics
India. It has been a long and tortu-
ous process to my mind, if we calcu-
late the number of months. The
whole country has been waiting for
it. It is an important thing, Was this
delay due to diffidence on our part?
There has been a constant  propa-
ganda, even in sections of this House
that the deal was bad and was off.
When British or US delegations come
here, Hindustan Times and other
papers tell us: the MIG deal is off.
Somebody else questions that. I won-
der if there is some volitical hesita-
tion. If that is so, let us be clear
about it. As far as I know, even last
vear, my hon. friendq Shri D. C.
Sharma could not¢ say whether China
has got MIG 21 factory; whether
they have got other MIG factories.
We have taken a very peculiar posi-
tion. What is that is holding it up?

Are there not such rumours? Are
they correct? Has there been some
sort of horse-trading. When the
Americans go away we again  start

talking about MIGs and try to boost
it up. I want to know whether or
not a definite effort is being made by
very highups in the Government to
turn over more and more of arma-
ment manufacturing capacity to the
private sector and to slow down pub-
lic sector. What should have been
given the highest priority is  being
slowed down. If it is a question of
using idle capacity in the private
sector for components or thingg like
that, it is all right. We should have
some sort of a co-ordinated plun for
that. I myself have written; the
unions have written, for instance,
about the DMC factory producing
strategic goods; they have wot ‘he
machinery from which they could
make defence production, Actually,
the electronics section of the Defence
Ministry came forward to inspect it
but nothing else happened. In my
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own area itself certain companies
can manufacture certain equipments
for the Air Force—Veegal Engineer-
ing Co., for instance, can do these
things. Experienced and surplus em-
ployees of non-scheduled airlines
could be taken to HAL. We are not
opposed to that sort of thing. But we
are totally opposed to permitting the
private sector to enter the field of
armaments and weapons, We do not
want any subversion of the industrial
policy resolution under the excuse of
that word ‘public interest’. There
is a word, there is a sentence and
everything hangs on that particular

sentence. We want a pub-
lic assurance that we will
not permit private armament

kings of the tpye that we sce operat-
ing in certain western countries to
develop in our country with disastr-
oug results, political and military.

This brings me to the Lockheed
Mission that was here recently —We
did not know very much about it
But we know that a delegation came
and I think it was led by its Vice
Chairman, Mr. Polton. Some have
come under different names also, 1
am told. They met the Finance Min-
ister, Mr. L. K. Jha and Boothalin-
gam, all from the Finance Ministry,
very early in the morning, at a very
peculiar time and the only person.
who from the Ministry of Defence
could have been directly concerned
with it. Mr. P. V. R, Rao. I hope that
our Defence Minister also met them
There was a discussion. Shall we be
buying some F 104? Have we got the
money for it? Shall we use it against
Pakistan? If we buy it, have they
agreed to allow us some know-how
so that we can set up a factory? These
are things we want to know. If they
have agreed, let us go ahead; if not
we have to be very careful.

About this MIG deal, Aeronautics
India has been set up. MIG 21 has
guided missiles. We have to manu-
tacture them. They are all highly
eophisticated and intricate electronie
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equipments. Last year, my hon,
triend Shri Indrajit Gupta had stated
this. We have to think of the entire
structure of the Air Force. The ques-
tion is: when will it come up? Are
we going to build them up in the
course of the next two years? Then
again, where is the location?  Are
the locations fixed and firm ones? Are
we going ahead in all the three loca-
tions? Are we going to have a sepa-
rate electronics factory to take up
this very sophisticated electronic ma-
chienry? These are the points we
have to know. At least we must be
assured that we have a plan and
within that plan period we shall
be able to produce our own super-
sonics. F-104 has already attained
supersonic speed, I believe. We shall
be able to have a substantia] number
of these in a short time. This should
be our priority No. I, according to
me. How far has the Defence Minis-
try agreed upon i{t? That is some-
thing that we should like to know.
We have got our engineers, and de-
fence factory personnel, our HAL
technicians and others and with their
help and nation’s goodwill, we shall
be able to build up our defence po-
tential and have our supersonics in
the Air Force.

The other point which I wish to re-
fer to now is the NEFA enquiry re-
port. All things seem to have gone
down. At that time the question of
military intelligence loomed very large
in the minds of the people. I would
like to be told what has happened to
the question of military intelligence.
At that time, the Defence Minister
told us, “Tt is a difficult thing. We are
looking into it, but it cannot be built
up in a day” We all know that it can-
not be built up in a day. But certainly
in such periods of emergency, we
would like to know, specially when
certain other things have happened
in the meantime, how far we have
really improved that intelligence.
There have been air crashes. We have
not known anything about it. The
press and radio in Pakistan as well as
the international press have flashed it;
but we have not known it.
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The worst thing is we have had ae-
roplanes and helicopters flying in anad
getting down on our territory and
flying off. We have had an illyushin.
which has just disappeared and we
have not been able to locate it. We
do not know whether it has crashed.
What has really worried me is this—it:
was mentioned in this House—that
this Illyushin might have been lured
away to Pakistan through some radio
signal station. I do not know how our
military intelligence works, but by
common sense, I would say this. Sure-
ly we would like to know whether we
do not have our own code as far as
military bases are concerned, or do we
have the common code of the ICAO?
Surely we do not follow that. If we
have our own code, does it mean that
that code has become known to
Pakistan and it can radio-signal that
code to us and give us false directions?
All these things really worry us and
we want to know the position.

I was surprised when I got a sort of
information—1 do not know how far
it is correct—about the MRA—Moral
Rearmament Assembly. Even in this
House the hon, Prime Minister has
said that it is under the blessings of’
the American State Department, We
are told that when the MRA Group
was in Bombay, the band of INS Vik-
rant was in attendance not only at the
Chowpathy Rally, but also elsewhere.
Secondly, an MRA drama was staged
on board INS Vikrant. Even that 1
can understand that the group were
entertaining them.  Whether that is
correct or not is another matter.
Thirdly, INS Vikrant officers received
instructions from above to give all
facilities to MRA people and also to
provide accommodation. In fact, some
MRA people stayed with
INS Vikrant officers on board the
ship. We must know whether these
things are true. I would like the
hon. Minister to look into these
matters.

The 1last point which I want to
make. which the hon, Minister had
accepted last time—in fact, anybody
will accept it—is that if we are to fight
we have to fight with the full healthy
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morale of the jawans and the relations
between the jawans and the officers
have to be at the very best. That 1s
one of the most important things. That
is the socialistic approach—I use the
word ‘socialistic’—that is the ‘stick’
approach. If that is the approach
which the Congress has accepted, they
have to give up the class brass hat
approach, which we have had.

Dr. M. S. Aney: What is the diffe-
rence between socialist ang socialistic?

Shrimati Renu Chakravartty: That is
the word they like, with the ‘stick’ in
the end. That is why I am using that
word too. I am not very clear as to the
socialism of the Congress but one
point is true and that is that we have

got to learn  certain things
from the Chinese soldier and
the Chinese officer.  There is

no doubt about it. Let us give up the
old class brass hat approach. It still
remains with us and we have to root
it out ruthlessly, There is an uppish
snobbery and class segregation which
still remain with us, We have made
a mistake in making that synonymous
with discipline. As a matter of fact
the Khadakvasala Academy is a very
fine academy. When I meet the young
men who go there, I really feel very
happy that these young men are going
for the army. But what pains me is
their aping of western habists—dinner
dresses, eating with forks and spoons,
which they have not seen before,
because they come from ordinary mid-
dle-class families. But at the end of
it, of course, they come out as pucca
sahebs. All this is supposed to be
part of discipline. As an educationist,
I feel that ragging also is not the way
to discipline. I had seen British uni-
versities and also public schools and
‘there this is what has been imparted
to them. I hope even Mr, Anthony
will not try to synonymise ragging
-with discipline. It is very bad. I see
‘it as a mother, as a politician, as a
citizen. I hope that this House would
be one with me in seeing that we root
out this ragging not only from the
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Defence Academy, but from other
universities and colleges also. It is
something bad which has come into
our body politic and we have to root
it out.

About the mess and clubs, every-
thing is separate. Why should it be
s0? I am shocked that there is discri-
mination even in the battlefield for
there is separation allowance only to
officers and not to OR. While living
at the same altitude, there are differ-
ent high altitude allowances to officers
and OR. why should it be so? There
are different para-troops allowances
for doing same duties. There are diff-
erent special compensation allowances
in the field. There are special rations,
cost free, to officers and not to other
ranks. Surely some rations should be
issued to ORS also. While doing exer-
cises in plain, officers get disturbance
allowance. Why not this be given to
ORS also? My friend Shri Tyagi has
got a very nice smile on this face;
that shows that I am not far wrong.
Other ranks are not authorised to pur-
chase goods from CSD(I) at cheap
rates such as cheese, butter and fish.
Of course, I will leave out transistors
and scooters because the poor fellow
cannot buy scooters. There are officer’s
shops established to supply them with
articles at very cheap rates, but there
is no such provision for ORS. OR
families are kept at arm’s length from
officers’ families even in social gather-
ings and they do not mix with each’
other. Why should it be so? They be-
long to our own families. One brother
happens to be an officer and another
brother happens to be OR. Why
should we continue with these Sand-
hurst traditions, I want to know,

There is the question of leave re-
quests. The second speaker from my
party, Shri Raghavan, will deal with
al] that. Lastly, I want to say that the
relations between the workers and
the authorities must be one based on
confildence and not on the attitude of
arrogance, Fortunately during the



6527 Demands
last one year, we have had the best
relations. I do not know Mr. Chavan
very well, but I have read in the
papers that when he was Chief Minis-
ter of Maharashtra, he was able to
bring about that relationship and
I hope he will bring it again. He
should bring a new approach and
there should not be that brass hat op-
proach which means, one something is
done, it cannot be reopened, because
it is a matter of prestige.

Even some of our OCS behaved in
a manner which really creates un-
necesary trouble for us. There js the
case of the Kankhana Engineering
‘Stores Depot where Rs, 300 was collec-
ted by the unit and he was asked to
forward it to the National Defence
TFund. But he said he would not do
it, because there was some quarrel
going on between the workers and the
officers. These things should be en-
quired into. The way the transfers of
union officers is made should also be
enquired into. They wanted a co-
operative store and even that has not
been permitted. It is the same brass
hat attitude. The Defence Minister,
with his experience with labour in the

- past, should look into these things.

13 hrs.

The times are serious. We have to
be wise, but determined. We have to
guard our indepedence and our ter-
ritory. We have to defend it. For
this, we shall take help wherever help
is necessary. We shall take the neces-
sary help for know-how, but we shall
not sell ourselves tc foreigners, We
have to build a frr. and  socialist
India. We can do so »nly if we fight
for this independent defence policy
and give up our complex regarding
foreign experts. Let us take their
know-how, but build our own public
sector. Let us have confidence in our
own defence personnel, in our scien-
tists and in our engineers, We shall
fight in this way, and it is such a fight
that can be a resolute fight. If our
Defence Minister is able to build that
ap he shall have not only the good
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wishes of this House, but he shsll
have the support of the entire country,

for Grants

Shri Ranga (Chittoor): Mr. Speaker,
Sir, from the manner in which we
have had the benefit of experience
and contacts that our Communist
friends have of the working of our
ordance factories and all other instal-
lations and establishments which are
associated with the Defence Ministry
and the defence departments, we can
see who, in an indirect way, is run-
ning the Defence Ministry and who,
in an unauthorised manner, in an un-
acknowledged manner, is the real
Defence Ministry in this country.
This is a warning which, I am sure,
my hon. frined, Shri Chavan, must
have already noted for his own bene-
fit and the benefit of the Ministry of
which he is in charge after he has
taken over charge of the Ministry.

I have had the honour of visiting
quite a large number of our ordnance
factories, and I found that tne Defence
Ministry was not having as much
control over them as could have peen
expected. There was no such thing
as totalitarian control by the Defence
Ministry over the defence installations.
There is a kind of diarchy going on
there. It is an unseen one in a way
an unacknowledged one in another
way. I do not know whether it would
be possible for some time to come for
the Defence Ministry and the Defence
Minister to gain real control and then
say that all these defence installations
can be depended upon completely,
under all circumstances, whoever may
be our allies, whoever may be our
enemies,

Shri S, M. Banerjee
What control do you want?

Shri Ranga: Last year also we had
these speeches, like the one we had
just now, from our Communist frineds
who are so very well informed, pos-
sibly better informed than what many
of the hon. Members can claim to
come to possess even on the Congress
side.

Shrimati Renu Chakravartty:
They do not read papers,

(Kanpur):
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Shri Ranga: T do not regret the in-
formation they possess or their know-
ledge. But I am surprised at the vehe-
mence with which continuously they
pursue the same line of exhorting our
country to pursue the patriotic line
of being entirely independent of all
other countries in the world not only
in regard to the three arms of our
defence forces but also in regard to
their equipments, in regard to the
ordnance factories, in regard to the
science and in regard to the research
behind them and all the rest. What
would have happened if Soviet Russia
had pursued that line when she was
attacked by Hitler? What would have
been the fate of England during all
those turbulent times if she had not
sought and welcomed the support of
her allies including Soviet Russia in
the later stages? One would only
have to think about it to be warned
properly in regard to the advisability
or otherwise, the political tenability
or otherwise c¢f this “very brave and
patriotic advice” that our Communist
frineds are giving to us. They would
have no objection if we could get
more and more from Soviet Russia
by way of armaments experts, know-

how and also political advice. They
would have no objection, I am sure.
But. unifortunately, it js not forth-

coming however anxicus they may be
that Soviet Russia should barge in
taking advantage of this extreme op-
portunity they have of our need for
support from which ever side it may
come.

Shri Tyagi: Is it forthcoming from
the United Kingdom?
Shri Ranga:

Shrimati Repu Chakravartty: Bring
in F-104; we have got no objection.

Shri Ranga:
any objection to Soviet Russia
ing in and helping us,

Shri S. M. Banerjee:
your objecton?

1 am coming to that.

I have never raised
com-

who craes for

Shri Ranga: That is true. When
these two big parties gre in alliance
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with each other, they can afford to be
indifferent to the attitude of other
opposition parties in this House, That
is quite obvious, But should we not
welcome and continue to welcome
whatever assistance the democratic,
countries are capable of and are

willing to give to us in spite of
whatever other difficulties they
might have, in  spite of what-

ever other differences they might be
entertaining between themselves and
ourselves in regard to our own politi-
cal situation in our country and also
in regard to our political as well as
other attitudes towards our neigh-
bours? That is the most important
thing.

It is true that America and England
are pursuing a line now in regard to
Kashmir which we do not like. They
have said so. But when our Com-
munist friends and some of our other
friends also went to the UK. High
Commissioner what did he tel] them?
He told them: “You did not agree
with us on so many occasions. You
absuced us, you condemned us and you
attacked us there in the United Nations
in no uncertain terms almost border-
Ing on hostility. But we made no
complaint about it. We took it in our
stride.” Did they not say so? They
told our friends like that and our
friends were tongue-tied,

Shri Sham Lal Sarat (Nominated—

Jammu and Kashmir): All the same,.
the ball was left in his court,

Shri Ranga: I do not know in
which court it was—it may be in the
Kashmir court of my hon. friend. But
I know only one thing. That is what
he said. He told them: “Why do you
raise all these things now? When we
differ from”? Yes they have dif-
fered from us. We deplore it. We
are not happy. But is that any rea-
son why we should not welcome the
support of those people, coming from
those quarters in other spheres? That
Is our point, and I am sure they
will agree with us in regard to that.

Shrimati Renu Chakravartyy: Theyv
should put a limit.
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Shri Ranga: They should not put
a limit? Is it the idea that they are

not a separate country, they are a
part of us and therefore, they should
not put any limit? They are a se-
parate country, They have their
own liability. They have their own
feelings, friendships, enmities snd all
sorts of things. In spite of that they
have come forward to give ug some
support. If that is not enough we
have got to think about it. An occa-
sion will arise when we discuss the
international affairs. We have to think
as to what we can possibly have bet-
ween ourselves and those countries in
order to improve our mutual relations
to such an extent that we can make
them maximise their support to us to
such an extent as would be enough or
adequate for dealing with the pro-
blems that face us today.

Having said that, 1 want to make
1t perfectly clear that we also, in the
Swatantra Party, are in favour of the
State itself being completely respon-
sible for the defence, not merely the
defence forces—of cours, that is taken
for granted—but also the defence pro-
duction. To the extent that they wang
their efforts to be supplemented from
time to time, according to their needs,
seek the support of various other pri-
vate entrepreneurs. They are wel-
come to do so. The primary thing is
that the Government should take up
their primary responsibility of defence
production. That is common ground, I
think, among ug all, among all the
political parties here.

But the most important thing is,
how they would organise these or-
dnace factories, how they would run
them, whether they would try to be-
come the real masters of these ord-
nance faciories and prevent political
elements from playing any kind of
mischief inside them and in their
running or whether they would al-
low them to go on ag at present in
such a diarchical fashion.
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wish to go into this particular matter
in detail any more. I hope the hon.
Defence Minister would be able to
see the trend of my thought in regard
to this particular matter.

They had promised to develop six
ordnance factories and they wanted
us to sanction them the necessary
amount. We did that. We sanction-
ed all that they asked for last year,
Rs. 90 crores and odd. This time
they come forward and say that they
have not been able to spend Rs, 50
crores out of the sanctioned amount
they have not been able to develop six
ordnance factories, and they have
given us some Teasons. I wish to
know whether they expect Parlia-
ment to be satisfied with their perfor-
mance and whether they are them-
celves satisfieq with this performance.
If there had been any insuperable dif-
ficulties, either from the democratic
countries or from Sovict Russia, or
any other country which can be ex-
pected to be friendly to us, we would
have liked the Defence Minister to
take some of us into his confidence be-
fore he came to us with this confession
of failure. This I consider {o be one
ot the major failures of the Defence
Ministry.

Secondly, there is the failure of the
Ministry to develop and manufacture
in large enough scale of our own
Avro 748. 1 was assured almost by
chance by some people who have had
something to do with the manufacture
of it that the Government in its var-
ious ramifications is not so very keen
in developing ijts manufacture. I do
not know why. For a long time it hag
been an open secret that the Trans-
port Ministry wag not prepared to be
co-operative. Why should it have
been s0? Then, recently we were told
that the Transport Ministry had made
up its mind to place some trial orders,
I speak subject to correction. How
long are they going to take cooperate
with the Defence Ministry?
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We were told that there is & Defence
Sub-Committee at the Cabinet level,
with a number of Cabiney Ministers,
presided over, I suppose, as is usual
with all Cabinet Sub-Committees, by
the Prime Minister himself. He
seems to have been helpless, as also
the Defence Minister and the Sub-
Committee. This prevention of the
development or manufacture of this
aircraft is one of the major failures of
the Defence Ministry.

13.12 hrs.

[MR. DBPUTY-SPEAKER in the Chair].

Thirdly, they wanted to raise 6
Himalayan divisions, mountain divi-
sions as they call them. A suggestion
was made that at time, including by
some of eminent members of the Con-
gress benches, that preference should
be given as far as it is possible to
people who live in those high alti-
tudes. My hon. friend, Shri Chavan,
did not like the idea of preference but
we urged that every possible effort
should be made to recruit to as large
an extent as it is humanly possible
those people who live in those areas in
high altitudes. Why? They them-
selves have mentioned copiosuly in
this book India Prepares and also in
the various explanations in their own
Report, how many things have got to
be built in in order to make any one
capable of remaining at those high al-
titudes of 14,000 and 15.000 ft. and,
at the same time, be capable of offer-
ing effective resistance anq defence
for our country, in regard to food,
drink, hot water, living accommoda-
tion or smal] tents, clothing, capacity
to breathe at that high altitude, fight-
ing frost and various other things.
They have been obliged to spend
quite a large amount of money on re-
search ang also on experiments gnd on
taking diffcrent sectlong of people to
those high altitudes and getting them
acclimatised. All these built-in ap-
paratuses, rather most of them T
should say, are already there for
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these Himalayan people. In addi-
tion to that, we can supplement their
equipments. We can also sent people
from other parts of India and got
them acclimatised to that altitude but
primary preference should have been
given to the utilisation of these people.
But Government has not accepted and
has not implemented that policy. That
is another faflure of the Government.

There wag the NEFA report by
General Henderson Brooks. The coun-
try was reminded of it the other day
when he was rightly rewarded by the
Government. We are glad that he wag
rewarded. But what happensg to that
reports? At that time, may be, there
was some justification for my hon,
friend to keep it strictly confidential
and secret. Why is it that he has not
published it till now? Since more
than one year has passed, why should
the country be kept in ignorance aboug
it?

Then, what is the progress that has
been made in the light of the recom-
mendations made by that committee
and in the light of the revelations that
were contained in the short summary
that my hon. friend, Shri Chavan, has
placed on the Table of the House,
in regard to military intelligence, sub-
version and so on? Who in our coun-
try can confidently say that in the
Communist Party of India there is not
that China lobby? We have got the
Soviet lobby too, but we are no lon-
ger afraid of it because they have be-
come the unofficial Defence Ministers,
as I have said. But what about the
China lobby in this country? It is
there; it is a fact. Among them some
are brave and courageous and some
of them are perhaps members, 1 do
not know, of either this House or the
other House—I speak subject to cor-
rection. What is the policy that the
Government has been following or
pursuing? My hon. friend, the De-
fence Minister, may say that it is for
‘the Home Minister and Prime Minis-
ter and not for him but he cannot
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absolve himself completely of all res-
ponsibility in regard to this matter be-
cause it js for him to take the initia-
tive and reach the Cabinet Sub-Com-
mittee and, later on, the Cabinet and
see that proper policies are pursued in
.regard to the China lobby in our
country,

Shrimati Renu Chakravartty: What
about the American lobby?

Shri Ranga: The American lobby,
just like the Russian lobby, has to be
tolerated.

Shri Raghunath Singh: He is in the
American lobby.

Shri Ranga: I think my hon. friends
of the Congress benches ought to
know better than thrcw a fling like
that at me. They would only be
stultifying themselves by indulging in
such cheap jibes at my cost, because
I am no gmaller patriot than any
one of them, including the Prime
Minister, and it would be wrong for
any one, it would be foolish for anv
onc to begin to entertain any such
idea about me, about a person who
had been a freedom fighter for - 35
years, who had been their colleague
till the other day, who had to differ
from them not because he had dis-
obeyed them, not because he had ask-
ed for a job or position and it was
refused—as I said earlier, I repeat it
that there was not a position which
it wag in the power of the Prime
Minister to give and which he was
not prepared to offer to me—and yet
why did T leave then? I left them
for definitely known purposes, for
protecting the peaseants. Therefore,
I would like to tell my hon. friends
that it would be high time for them
to begain to see who are their friends
and who are their doubtful friends in
patriotism. I do not wish to go be-
vond that and I do not want to be
deflected from the course of my
speech today.

Then come to ihe question of tre
Defence Council, Before my hons
friend took charge of this Ministry.
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the Defence Council was formed. »It
was formed on a very narrow basis.
It was formed on almost, what should

I say, Congress Party plus extension
basis. It is high time now that it
should be re-constituted in such a

manner, either in a non-poltical] man-
ner or on all parties basis; it should
be reconstituted in such 3 way that it
would be capable of giving proper ad-
vice to the Defence Ministry. It should
be a truly National Defence Council.

That would not be enough. My hon.
friends in charge of the Defence
Ministry cannot claim to be any grea-
ter experts than anyone of us here
in this House and certainly not grea-
ter experts than my hon. friends to
my right because they are also lay-
men like me, like everyone of wus.
They have got to be guided and advis-
ed by their experts. But then how
can we be sure that the advice given
to them jis the right one? To check
it up, air exercise must have helped
them and the recent naval exercise
also must have given them some use-
ful information. I do not see any rea-
son why my hon. friends of the Com-
munist Party should be complaining
about these exercises and saying, “Oh!
the Americang have gained so much
information at our cost” as if the
Americans did not have that infor-
mation, Tt is for us to gain something
from the proximity of their own exer-
cises. That is exactly what the Gov-
ernment has done. I am glad, the
hon. Prime Minister, in spite of the
Soviet influences which are 2ll the
time tugging at hig apronstrings, has
musteredq sufficient courage to allow
these two exercises to go on here in
this country in spite of the other iwo
mistakes that he made by not allow-
ing the transmitters (V.0.A.) to be
brought over here and about that um-
brella idea.

Shrimati Remu Chakravartty: You
want the umbrella.

Shri Ranga:
the country.

Not being unfurled in
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Therefore, how are we to check or
strengthen the kind of advice that is
being given by the Chiefs, I am not
going to suggest that foreign experts
should be brought in here ip order to
check and countercheck and in that
way advise us properly or help us to
come to proper decisions. But
fortunately for us we have our own
patriotic retireq Generals and retired

Chiefs of Staff. Four of them—
General Carippa, General Thimayya,
General Thorat and Genera]l Shri-

nagesh— are still with us. There are
other Generals also who have fought
for the country, who hag risen to pe
Generals in our Army and who gain-
ed so much of experience, The
services of all these people should be
invoked and utilised.

At one time, just at the time the
Chinese were at our throats, it
looked as if the hon. Prime Minister
wag quite prepared to yield to the
demands made not only from our
Benches but also by quite a large
number of our friends on the Cong-
ress Benches that the advice of these
Generals shouly be taken advantage
of. But somehow, barring one or two
{nstances in one or two committees,
they have all not been utilised and
have not been invited for consulation.
Therefore, I suggest that there is this

need for a committee. How they
would constitute it is to be left to
them: it is their freedom. But we

would like to suggest at least this
much, namely: —

“a Committee including a few
retired Generals, to study the
possibilities of eliminating wast-
age in the Defence expenditure
and to suggest ways and means
of tightening control.”

I have not added the other one,
that is, advising them also in regard
to policy. That part of it will be
taken up by the Denfec Council.
Here also I would like these retired
Generals, that is, the Chiefs of Staff
and other Generals, to be invited
along with the representatives of all

MARCH 20, 1964

for Grants 6538

political parties, as I said, or non- poli-
tical know-how that we posses in our
country,

Then there is the question of ex-

penditure. This is very important
thing angd I raised it last year. They
themselves indicate in the Report

that my hon. friend has placed be-
fore us— and I must congratulate
him on the very popular manner in
which they have explained the whole
set-up of the mangement of the
Defence Ministry in this year’s report
of theirs—that they usually reserve
5 to 10 per cent of the allotted sum
without being cffered for expenditure
to their various departmental heads,
Commands ang so on. If by any
chance they are able to save 10 per
cent on almost all these demands,
they would be able to save easily
Rs. 80 crores to Rs, 90 crores out of
Rs. 800 crores—just at 10 per cent;
otherwise, they would be able to
save at least Rs. 50 crores, Last year
I said this and I venture to repeat the
same thing this year, namely, what
steps are they taking in order to see
that wastage does not take place?
They have given some explanations,
“The emergency has come; therefore
we have got to spend and we cannot
observe the usal ruleq of procedure
ang all the rest” but even then I
would like them to pay <some atten-
tion to what the Audit Report ha:z
said. There are so many wrong
things that have been gecing on for
so many years without any proper
action being taken. On page 8 the
Audit Report cites a case of a factory
and the production of some units
which was to be taken up in 1950
and then again in 1933 and the whole
thing is hanging fire till now.

Then there is the case of accumula-
tion of repairable stores. It s
staggering to think what musy be
the position today-with all these new
orders coming in, thousands and
thousands of these military turcks,
lorries and vechicles coming and out
of them hundreds going in for re-



-

6539 Demands
repairs—as to where should be the
repair facilities, What is happening
to all these things is not possible for
us to imagine, Paragraph 13—
accumulation of repairable stores—
deals with what happened years ago
but this is a sample of what is
happening now.

It says:—

“In one depot, 204 aircraft, of
which 50 had been received more
than four years back were held
in repairable condition on the
in 31st March, 1963. It was re-
ported by the Ministry of Defence
that out of these, work on 80 air-
craft was not taken up as the
overall line was full.”

“Then, further—

“During the years 1961 and
1962, only 50 per cent of the
target fixeq by the Ministry of
Defence wag achieved.”

In regard to other aviation items in
another depot similar things hag ocen

happening since 1950 and it says:—
“During the three years 1960,
1961 and 1962, only items re-

presenting 52 per cent of the
target, were actually repaired.”

In regard to the Shaktiman trucks
also similar things are happening.
Then, there was a water supply
scheme where the contractor haq in
some cases deviated from the speci-
fications—there was some mischief or
the workmanship was not up to
the standard, In how many of these
construction works this kind of a
things is happening, God only knows.
Their construction works are going
on to the tune of Rs. 30 crores.

Then, in onc case because the bud-
getted sum was going to lapse as the
81st March they placed Rs. 1 crore to
the credit of the Bombay Port Trust
for the construction of a project about
which the Port Trust had not decid-
ed. The Port Trust as well as the
‘Government were to go into shargs
about jt; they had to be partners in
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it. The Port Trust had not ‘decided
but the Government said, “Please
keep this Rs. 1 crore deposit”. They
have kept it there. For how many
years? For many years, Rs. 1 crore
are given just in a jiffy, just in that
fashion. And we are placing Rs. 900
crores at the disposal of our friends
on trust! We trust their patriotism.
We trust their ordinary policy also.
But how can we trust that the control
that we ought to have over the De-
fence Ministry’s various methods of
utilising all this money is satisfactory?

It is true, they have got a very big
department, called, Inspection Direc-
torate. They are spending a little
more on it than in the past. That is
welcome; but that has got to be fur-
ther strengthened. We have got to
see whether anything more has got to
be done to strengthen it in order to
enable it to control the Dcfence ex-
penditure in such a way that economy
would be achieved while efficiency
would be ensured.

Then, there is the question or re-
cruitment. They said that they have
been making some salutary changes,
They are not going to restrict their
choice only to the few four or five
traditional groups of people from
whom they had been recruiting. We
have no prejudice; we are not gllergic
to the traditional people who have
been offering their recruits. All glory
to them. It is good that we have some
sections of our population who are
always brave enough to place some
members of their families at the dis-
posal of the nation and except them
to risk their all. We are grateful to
them. But it ig not always advisable
to restrict our choice to them aglone.
Therefore, the Government, ever ince
we have pecome free—thanks to the
lead given by Sardar Patel--has been
pursuing th right line, the correct
line, of extending the scope anq of
throwing its net far and wide over the
entire country so that recruitment
would be free for every section of our
people in the country. Good. But
they are not pursuing this polioy effec-
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tively, vigorously, satisfactorily and
there are not sufficient number of re-
cruiting centreg in the south, in the
west and in the east. They have done
a little, It is alwayg possible to say,
there were only two centres in the
past and now we have got five cen-
tres. But that ijs not what would
satisfy us. In what percentage more
and more of those people have come
and joined the defence forces? It is
in this direction that quite a lot has
yet to be done. They have developed
training centres. Yet they are clos-
ing some of the training centres. Why?
They say, just now they are not need-
ed. But should we not have any re-
serves and if we have to have reser-
ves, why should we weaken the terri-
torial army recruitment or training?
That is what is being done. 1 would
like the Government to give a se-
cond thought to this aspect of the
problem.

Then, there is this question of China
and Pakistan, Are we quite sure that
there is not much of, to a serious
degree, sabotage in our country—sabo-
teurs who have either come here or
disguised themselves as Indians or
some from our own people whc have
sold their own souls to others? Last
time, we simply said, there was the
China iobby. But there is the other
lobby also, the Pakistan lobby. What
{s it that the Government is doing?

High-powered military officers and
airforce officers were lost the other
day. We all mourned their death.

They were patriots and what is more,
by their death, the country has
suffered so much. Not in a day
can a general be produced or a
Brigadier be produced. And they
were lost. Why were they lost? Till
now, we have no infformation, Sir,
about the fate of that Ilyushin ond we
are told now—I speak subject to cor-
rection—that Government also knows
the fact that there is a ghost aero-
drome, radio 'signalling, which has
been misleading our planes and it is
quite possible that this ill-fated Ilyu-
shin might have been misguarded in
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that manner. We would like to have
more information about this. We would
like to be assured that the Govern-
ment, whatever might be in the past,
fs now capable or is trying tu be capa-
ble of checking and controlling these
evil forces, these dark forces. Do they
belong to the political party. I would
like them to study? Do they belong
to certain social circles, I would like
them to study? Why have they arisen
and how far they have spread their
tantacles, in what strength and in
what sphere? Could we be assured
that their presence would not be
Kashmir frontier? Could we be essured
that their presence wuull not be
found in the North-East Frontier. It
1s in this direction .hat some real,
genuine, effective effort has got to be
made by the Defence Ministry in co-
ordination with the Home Ministry.

There is also one other thing. The
frontier between India and Pakistan
on the east is much bigger than the
frontier on the west. That frontier
has been subjected to so much pres-
sure from Pakistan forces, also in the

west, and all these frontiers. Only
the other day, my hon. friend Mr.
Tyagi was patriotic enough to rise

above any party demands or responsi-
bility and loyalty and warned the De-
fence Ministry, “Either you defend
the country properly, strengthen our
borders effectively, keep a clear and
close watch over what is happening
on our frontiers, or get out.” Now,
that proposal I wouid like to place
not merely before the Defence Minis-
try but before the whole of this Cabi-
net. I personally feel that this Cabi-
net has been remiss in thic regard,
that this Government has been sleep-

ing over it. It is most unfortunate for
our country that just at this
juncture......

Shri Tyagi: My purpose was not io
see they get out; actually I wanted to
goad them into action,

Shri Ranga: I am saying the same
.thing. It is most unfortunate that
even at this juncture....
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Shri Hari Vishnu Kamath:
they have been goaded.

I hope

Shri Ranga: Our common friend—
1 am sure he is the friend of all the
groups in this House—the Prime Mi-
nister has fallen ill and has not been
able to give just that much of leader-
ship as could have been expected, I
do not know whether it is because of
this enforced rest that he was obliged
examine, “Yes, we must be prepared
to do something effectively and if ne-
cessary, to cross over that red line er
the black line that was drawn in
order to protect our interests, but not
to aggress. I want the United Na-
tions people, and everybody to take
note of the fact. I cannot claim to
speak for the Prime Minister. But I
do claim to say—what I have under-
stood from his statement the other
day—that it is not the intention of
our Government and our people to
aggress on anybody, that we do not
want to go to Pakistan merely for the
sake of going that we do not want to
wage war against them. We have al-
ready made this clear to the rest of
the world repeatedly that we are pre-
pared to offer and accept and agree on
a ‘no war' pact with them. There-
fore, all that was hinted, I think, by
the Prime Minister’s remark the other
day was that if those people were to
continue in this mischievous, unwise
and suicidal policy of coming into our
territory, attacking our people, plant-
ing various guns and time-bombs and
various other things and in that way
upsetting our social economy then the
time would come when we would not
mind telling them, “Look here, you
are not the only people who go on
giving kicks and you must also be
prepared to receive kicks.” I am glad
they are supposed to have reached
that position. But what is the good
of making brave declarations? The
Prime Minister made similar declara-
tions when he was going to Ceylon
not so long ago and we xnow the
consequences, Therefore, it is no
good making declarations. What we
want is, equipment and capacity 1o

PHALGUNA 30, 1885

(SAKA) for Grants

654,
stand. aggression from Communist
China as well as Pakistan and others
also. What are we doing on the Com-
munist China front? The Prime Mi-
nister has quietly told the Prime Mi-
nister of Ceylon and through her, the
P. M. of China without the know-
ledge of his own officers, with-
out the knowledge of his own collea-
gues, I suppose, at that particular
moment, that it is not the intention
of India to go up to the Macmohan
Line. We have been claiming our
right that all this land up to Mac-
mohan Line has been India and is

India and we would not allow,
we would not tolerate, China to
come and trespass into that area.

All the trouble hag arisen over that.
Yet he said so. Why? He might say
when we are not strong enough to go
upto that line and why annoy them
and iritate them. But then would it not
be possible for them to turn round
and say, “We have occupied so much
of this area; we have placed so much
of our claimg there; it ig ours and it
is no longer yours.”? Have we not
had the bad example, bad precedent,
set up by our own Prime Minister by
simply saying, Longju belongs to us.
But we are not occupying Longju.
Even when the Chinese left Longiju,
we are not going to re-occupy Longju.

Shri Tyagi: For the present.

Shri U. M. Trivedi: ‘For the pre-
sent’ is the important thing; ‘for the
future' is of no importance,

Shri Ranga: That is the Prime
Minister and his political liability that
we have got to carry, unfortunately,
here in our country on our shoulders
and that is why I take very strong
objection to the assurance that the
Prime Minister has given. If anyone
else had given it, we would have cal-
led him a traitor, But  because
the Prime Ministar  with all
his sense of responsibility has done
it, we abstain from throwing that ap-
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pe’llat.ion at him in his face. But,
surely, I would like him to know that
we take the stongest possible objec-
tion to this and we would consider
this as one of those very bad and
very unfortunate .and  unpatriotic
things which we consider him to
have been responsible for.

Why is it that with all this growing
equipment and strength that we have
been developing during the last year
and a half, our Defence Minister has
not been able first, to be advised by
his own Chiefs of Staff, and next, has
not been able to advise the Prime
Minister that we should be able, and
we are in a position, to go and stake
our claims, with the civilian adminis-
tration to start with and then military
occupation also in a tew places, so
that we could always claim later on
before the international world that we
had never accepted or alloswed the
Chinese occupation or non-occupation
or evacuation or contrci over those
areas, and that we have never treated
them as no-man’s-land? Why has that
not been possible? I count that as one
of the major points against the De-
fence Minister,

In conclusion, I would iike to say
that last vear 1 wished well of the
Defence Minister and I hoped that
he would be able to come to this
House by this time with a record of
achievement which could be accepted
by us as 2ood or, if that is not possible,
as tolerable. I am sorry to have to
say that I cannot say that my hon.
friend has succeeded in the primary
responsibilities that have bsen placed
on his shoulders by the nation.

Shri Sham Lal Saraf: I have heard
two speeches so far, one from the rep-
resentative of the Communist Party
and the other from the Swatantra
Party on the Demands for Grants
relating to the Ministry of Defence
for the year 1984-65.

When we were in the freedom move-
ment our conception of defence, I
would say in very simple language,
wag more of an idealistic nature. After
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grappling with the situations that had
arisen from time to time, our leaders
and our Government had become gra-
dually realists or had to take the role
of realists,

I am reminded of the fact that till
1957-58 or even till 1961, my hon. fri-
ends on my side of the House as well
as on the Opposition would wax elo-
quent over the matter whenever Gov-
ernment wanted to make a little effort
to strengthen its defence base and to
spend a little more on defence. I am
very happy to sce that for the last one
ycar, everybody, irrespective of party
affiliations is united on this issue
namely that the country must have a
good strong defence, a well-prepared
defence system so that we are able to
protect the integrity and defend
our country as best as we can.

Things have to be considered in this
perspective namely that soon after
we became free, we had inherited the
defence system, the defence plan and
defence pattern that the Britishers had
handed over to us. Wag that in con-
formity with the aspirations of the
people and with the needs of the coun-
try? 1 would say that it was not. At
that time, our Government had to
face » number of problems, external
as well as internal. Perhaps, it may
have been due to that also that earlier
much better attention could not be
paid to matters concerning the defence
of our country.

Lately, we have seen that right from
1947 onwards, when the Pakistan
areas were separated from our coun-
try, Pakistan has been creating pro-
blems of an multifarious nature, for
us, and as such the  problem of
defence has become a very
important one, both in relation to
Pakistan and also in relation to China.

The old perspective has changed
very much, after these two things have
happened on the borders of our coun-
try. In view of that, our Government

. and our lsaders have to keep in view
the defence of ou- land borcers wher~
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our aggressors have come down upon
our heads, so to say. As far as the
defence of coast line is concerned, I
shall leave that aside for the moment.

On our borders, new things have
come up. Till that time, the Himala-
yan borders were suppcsed to be im-
pregnable and invulnerable, But, now
circumstances have changed, and we
find that even those very heights,
those highest heights have become hot
for us, and, therefore, the entire pat-
tern, and the entire traininz and the
entire set-up of the Army have had
to be changed. '

I am very happy that in spite of
the fact that new problems have
cropped up and are cropping up, the
Defence Ministry has been looking into
everything. For instance, there is
jungle warfare which is a uew thing
which I myself witnessed when our
troops were in operation in Kashmir,
and I saw how they had to equip
themselves for the new conditions and
the new situations that had faced
them. Then, there is also the case of
mountain warfare, warfare on high
mountains and also fighting in snow.
These things have crcated a number
of problems. But I am happy to find
from the report of the Ministry that
considerable research has been done
on the armaments, weapons, equip-
ment, battle dresses, and the food etc.
that our troops have (o carryv, and a
number of these thins: have been got
manuactured to suit thc present day
requirements of the Army. I was
very happy to find when I met the
rank and file from the Army that they
were very much satisfied with what
they were getting now.

Then, I come to the question of
training and recruitment. 1 am hap-
py that the new recruitment policy
is in keeping with our Constitution
and the aspirations of the nation and
the people as a whole. Today, I find
that the recruitment base has been
widened and it has been given elasti-
city, and everybody in the country, jn
whichever part he may be, has got an
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opportunity to join the Army and’be
recruited. The systam of recruitment
today is not what it was in the past,
and it is no longer confined to the mar-
tial races only. I do not mean to say
thereby that I have anything unto-
ward in my mind about those who
come from the martial races, I wish
that they should continue to be rec-
ruited, but at the same time, all others
also should get opportunities for rec-
ruitment in the Army, and 1 am happy
that that is being done.

Besides, I would also like to submit
that our recruitment base should be
dependable, should be perennial
and further, it should have also some
elasticity in it. For instance, when-
ever the need arises, whatever be the
nature of that need, our Government
should be in a position to make rec-
ruitment of that type of people quali-
tatively as well as quantitatively.
Therefore, ™ feel that a little more
streamlining may be necessary with
regard to the creation of a proper rec-
ruitment base.

So far as tralning is concerned, T
would not be able to explain in detail
the training courses that are now made
available for the rank and file, in the
Army, the Navy and the Air Force,
but 1 would say that I am happy to
find that Government are proceeding
in the right direction in this regard.
I congratulate the hon. Defence Minis-
ter on the fact that during this short
period that he has been in charge of
this Ministry, what has been done
with regard to these training courses
is really laudable. I hope he will go
ahead with that so that in a very
short time we would be able to com-
pete with any progressive or militarily
strong country in the world.

Then I come to the question of re-
search and co-ordination. There is a
parliamentary science committee con-
sisting of Members of Parliament,
wherein scientists of repute in the
country who are working on research
problemg attend and give lectures. A
number of things have come up in the
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course of discussion, and we have
been able to know from the experts of
the Army who have been participating
in those discussions quite a number of
things. While we may sometimes have
not felt happy about the way our
scientists on the civil side were work-
ing, yet, as far as the work that is
being done on the defence side is con-
cerned, it is going on very well, and
I hope that more vigour would be
brought into it, and there will be
many more achievements to their
credit and to the credit of the Defence
Ministry and Defence establishments
of our country.

Another point is with regard to the
intelligence set-up. Now that every-
time we will be kept bothered and
worried about what is happening on
our frontiers, the intelligence organi-
sation, particularly the one that con-
cerns our Army, should, I personally
think, be improved. Much needs to
be done with regard to that. 1 am not
in a position to suggest myself how
it should be done. I would only sav
this that Army Intelligence requires
to be first-rate. Their organisation,
set-up and functioning should be first-

class. As to in what way it has to be
done, 1 leave it to Government to
decide. But when the hon. Minister

replies to the debate, I hope he will
tell us something about his thinking
with regard to our army intelligence
organisation.

Government have given a reorien-
tation in respect of thinking on our
defence plans and defence matters, and
finalisation of decisions at all levels in
matters concerning defence. They
have the Cabinet Committees, inter-
ministry committee, Defence Minister's
Committee, Secretaries’ Committees,
Comrmittee of the Chiefs of  Staff
of the three Services; I am
very happy they have given
these a shape, that will certainly faci-
litate taking decisions with least delay
and in a manner that all concerned
are consulted, so that nothing, is left
out that might tomorrow create diffi-
culties or leaves a feeling among cer-

MARCH 20, 1964

for Grants

6550

tain sections that they were not
consulted when certain decisions
with  which they were con-
cerned were taken. 1 think these
strides have been taken in the right
direction. I wish godspeed to them
and feel that decisiong arrived at this
way will certainly be helpful to all
concerned.

After the Chinese aggression, our
defence budget has swelled, two-fold,
I woulq say three-fold. I was just
going into the figures. In  1963-64,
from Rs. 500 crores it jumped to over
Rs. 800 crores. It is really gratifying
to see that even this year a number
of things have been done. Prof. Ranga
and Shrimati Renu Chakravartty
touched on two points to which I
would reply. But one thing 1 would
like to say. I personally am very hap-
py to find that in spite of a number of
odds the Ministry had to face—I mean
the Minister and his colleagues and
comrades in all the services—they have
been able to spend almost the entire
amount, leaving only a small gap of
about 5 per cent unspent. In 1963-
64, the budget was over Rs. 800 crores.
Now there is a shortfall of Rs. 58
crores noticed. The reasons are very
obvious. Firstly—my hon. friends who
spoke before me have also corroborat-
ed to this—for the setting up of six
ordnance factories capital goods had to
be imported. I understand the machi-
nery and equipment for this purpose
has to come from foreign countries.
I do not know the details of the agree-
ments, but this much is certain that
that machinery has not arrived in
time, whether it is to be had from the
western countries, US or UK or from
Russia. This hag occasioned the short-
fall.

Another thing that has come to
light in this connection concerns re-
cruitment of the mountain divisions.
The pattern had to be changed under
which there would be better training
given to them, which would also result
in saving some more money. Because

of that some amount has not been

spent.
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On the other hand, in respect of the
Air Force, they have overspent by
about Rs. 10 crores. Keeping that in
view, the shortfall remaining is noth-
ing much over which anybody should
. .feel concerned. Therefore, | I would
tell Prof. Ranga and Shrimati Renu
Chakravartty that this is a performan-
ce for which the Ministry can really
take credit. Personally, I have a little
experience of these matters. I know
what it means when you have to de-
pend on foreign exchange, when you
have to depend on capital goods com-
ing from z. oad, and especially when
politics comes into the picture. I would
ask the hon. Minister, when he rep-
lies, to say whether, as has been point-
ed ‘out, this shortfall is because of
certain political strings being attach-
ed to the machinery etc. that has
come from friendly countries. As far
as I know, when these offers were
originally made, they were
any strings. Shrimati Renu Chakra-
vartty put it in one way, Prof. Ranga
in another,—one saying that there
have been strings anq another denying
it. But if there are any strings, the
hon. Minister will kindly tell us
what the position is when he replies.

Another thing is with regard to the
army services. Here a number of
things have happened. With regard to
the engineering services, there is the
border roads organisation. Last year,
some of my hon. friends were scepti-
cal about certain things connected
with this organisation. They were
also talked about. Personally, I must
thank the Ministry for having afford-
ed us an opportunity to go round the
border areas to see things for our-
selves. As far as my part of the coun-
fry is concerned, namely Jammu and
Kashmir, and also NEFA I know in
detail what has been done and have
also spoken about it several times in
this House and said that we are abso-
lutlcly satisfied with colossal job that
had ben done, epening up these com-
munications particularly border Toads,
setting up other communications like
telegraphs and telephones. 1 have
seen the work and I would say that
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it is really laudable. I would congra-
tulate our army and engineering ser-
vices on what they have done against
heavy 'odds, very difficult terrain and
very difficult time.

Supplies and services for the army
are a very tedious job. I have per-
sonally been seeing what has been
done thousands c¢f feet up in mounta-
neous regions, negotiating ravines.
jungle and what not. Keeping all
these things in view the work that is
being done is marvellous.

Last time, when I spoke on the
budget demands, I had pointed one or
two things which needed to be cor-
rected. These things have now very
much improved. I saw at some
places petrol from the army vehicles
was being sold by our personnel last
year. But I am happy to tell you that
for the last 8 or 10 months, I have
not heard a single complaint on this
score. I am very happy that these
things which I had pointed ‘out in the
presence of the Prime Minister were
immediately attended to and rectified.

Sometime back, the Ministry plan-
ned for the first time in the history of
our army, for the provision of quarters
to our army personnel, both officers
and other ranks, at different places.
In Ambala, there was what was called
the ‘Amar’ project; in Ferozepur, a

number of things have been done.
The same is the case in the State
from which T come, Jammu and

Kashmir. Tt is for the first time that
officers, JCOs and jawans can stay
with their families in those areas. I
had asked a question the other day
about this, but I could not get full
details in answer. May I ask the
hon, Minister to tell us when he rep-
lies as to how far these programmes
have proceeded, and by what time
they will be in a position to provide
quarters for our army personne] §ta-
tioned at such forwarq arcas, so that
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theLy can live with their families in the
same way as Prof. Ranga, Shrimati
Renu Chakravartty and I live.

Now I come to defence production.
When the Britishers were here, they
had organised it in a certain way. Now
all that is being given a new shape.
As the first bell hag already been
rung, I would not be in a position to
go into details. But one thing 1 will
say. In 1962-63, they had planned a
production upto Rs. 58 crores but it
actually produceq worth 64 crores.
Since then many things have happen-
ed. The progress has been  very
smooth and rapid in the matter of
defence production, Even then, pro-
duction went up in 1964. The State
Minister of Defence Production and his
organisation deserve congratulations
for that. Against a production of
Rs. 639 crores in 1962-63, in the first
six months of 1963-64 production
came to Rs. 51°71 crores, which means
the year's production will exceed
Rs. 100 crores. That is really laud-
able, and the Ministry deserves con-
gratulations for that.

14 hrs.

For the first time we see that the
civil sector is being harnessed to help
in defence production, but not in the
manner pointed out by Shrimati Renu
Chakravartty or by Shri Ranga, parti-
cularly in the matter of melting and
metal-cutting required for our intri-
cate arms and ammunitions, which is
not a smal] thing. I hope in his
reply the Defence Minister will indi-
cate to what extent qualitatively and
quantitatively we have gone ahead In
this respect, because that will be a
very happy piece of news for us to
know.

There are also programmes of train-
ing technicians and supervisors. These
are not ordinary times, and therefore,
it is very gratifying that we are doing
it.
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The tempo of production in the other
establishments run by the Defence
Ministry like Bharat Electronics,
Aeronautics India Limited, Hindustan
Aircraft etc., is continuing; rather, the
production is a little more than was
expected.

Our defence will not mean much un-
less and until we have calm and peace
within the country. Our defence
forces may be as strong, as equipped,
as anything, but behind the fighting
lines if things are not peaceful, it will
be difficult to defend our country.
Therefore, 1 submit, though it may
not concern the Ministry bf Defence
but the entire Government, that they
have to keep the peace. What are
the conditions today? On the eastern
border, hundreds and thousinds of re-
fugees are pouring into the country,
creating unsettled conditions, while
many others who have come in  the
garb of refugees are really spies. 1
read in the papers what is happening
in the jungles adjacent to Garo Hills.
They come and settle down and create
conditions of chaos within the coun-
try. How can our defence forces
fight when they are on our frontiers?

Again, in my part of the country,
what is the position? Even if one
man raises a slogan or does anything
which goes against the basic things
for which this country stands, I would
say that would jeopardise our defence.
Therefore, may I ask our Government
to take courage in both hands and let
everybody know that nothing which
is against the integrity and interests
of the country will be tolerated? The
organisations and elements which in-
dulge in such things should have no
place in the country; those who think
in termsg of other countries beyond our
borders, and indulge in talk which
does not help us but our enemies,
should be allowed no room. That is
very important.

Shri Kashi Ram Gupia (Alwar):
+What are those organisations in your
area?
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Shri Sham Lal Saraf: That is
known. Only two months back, there
was enough provocation-in Kashmir.
but, I wish to tel] the hon. House
and the Defence Minister, ~ that the
.. behaviour of our armed forces
there was exemplary. Similarly in
the eastern frontier, their behaviour
has been exemplary, and we congra-
tulate them. Therefore, their needs
should be treated as our own. It is
not enough to take the names of one
or two Generals. I respect them, but
the jawan who is defending the coun-
try at great heights is equally lovable
and respectable.

With these words, I wholeheartedly
suppot these Grants. If the Defence
Minister feels there are some difficui-
ties, he can speak out in the House,
and I am absolutely sure the entire
House will support him.

st Tgatg oy o TTemw wZidT,
st Yo wEAAt 3 gt A afeEr
Fropy F

st Wie At AT (F6ET)
gz F7H QW g ara dfsd

TG HIAET 7T ;& |

Al WiwT AT AW 2 g5 A
Fax & ? 3w FaT qradT w07 §
siff s ol F dar & safan s
1 AT & E

Mr. Deputy-Speaker: The quorum
bell is being rung. Now there is
quorum. The hon. Member may con-
tinue. 4

<

Y gae fag ;- & F7 @ O
iR sty Ty FRact § gt Fy wfya-
T Froft ¥ wwAT swraor wreew fEAr
Afra 99 ¥ gaar &1 fags s omar
R weg ¥ I Afege N @ ¥
F@ F gEMT & | ‘
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37 AN & fagr A ok
T Ierar g oo wgr ¢ F fedw
F1 gEeFg A8 ¢ | & aqerar =ngar
g fx faw 7e% ¥ qu 7mw arfeearr
tfegen v & MT wg,¥eq mfw-
AT AwAd sEveE T @ 2, 39
qEF FT ITANE Y AG 9FAT 8,
&g 2 oA

A4 17 TEIA Fo THo Yo & HaY
¥ 32rd 1 & 399 3w A9 ¥ 9Rr
FZAT § 1 341 gEAT § ag & Wq A
FIAE g | qrfReqra #Y A F 95
afrz § 799 § qq aftz &1 qudw
T afweam 1 far & 1 & dwiE A
aiffeam &1 feg & 1 &1 w9 A
T & f5 draT 7 orfyenT &7 e
fFr 2 1 us T9% TuOFT g9 ¥ a8
&7 F5A1 2 % 72 femgeara 1 qgraan
F7AT AN &, AfFT A TWE 41
98%¥ ¥ FFf% WIvEAY F 9 UF
ST gF-F47 A8 ¥ o ofrearT &y
F3-77 fzar &

afgvere ag qifFe &0 qard
frg & faene & ! gifeee sw9d
#HTT Z9 oETIHEIR 9T gner
FLA ATAT ALY ¥ 1 S F grg IgAY
gfy & awi & F9v 77 gaen 74 Faw |
Ja Qe ae gasar w3 ar frg
& a7 guar o ? faegearT & 3
& ar Fam | wHOIT F qAAfat
T qreT "RHAT AfEr | IFiA OiE-
0T /T g &7 A g g
3% SN aamar § fegeara ¥ faws
AR ARG 99T 9 T T G99
T8 ASY qEAT |

& T FT <A17 3 IIE ATHE
FAT AEAT § AT F @G FAA
%3¢ gf7e § wifFera & qe R3

€556
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o [t v fe

gfaz § | R fegeam & arw, S
"f miFet ¥ gFe ¥, ¥ F wq afte
@ 9P ¥ gAR WA F 9
tye Ffre A F § wafs gar w1g
FHE | A AT @1 TR A
AT o I Y faw 92 T {E
T IR ¥ AR oEhE 9
AEEE 7 3G AV T F A 0§
gIT PER sfeed wR Wew
qifFeT F T veoo § | TH AW
¥ oifeera o Sz w5y afmfaa
afer g1 SmET § siveo Jafw feeg-
e & g sfews o erw @i
FY faay F qvaTg H&41 FAT Y Yoo
g i@ A RAawT ag g fF 3
F i & zm fad qu T@%
1

W F A4 WM AT WA AN
o7 &g fr fegram & fasg aifs-
=17 3 AT F A0 Afy £ ) gafay
fE oifFer % 21 feeg & @Y @il
A AT afvr o 0 o
qif¥earr &1 afedr ofeena & 49
wTT 0T qIA & | BATS q@A F At
qg AL FFAT | A2 AT TFF AFAT
Z ¥Fq ¥ ¥ grw ; fegran wfveana
§ Ao ad w oaw P g faegs
7 & are 19 femad § oY @ife-
W= ¥ o1 ga &, fora &) f oefas
AT F AT & ) UF FAT gAWIT TE
£ A% oF FaT ofaEara § 91| g
AT W g4 wGAT FAT &1 AAGT
gt qATET A gg mfvera &1 oarear
FIAH TANG TEX |

# o v emrA GfASr oo weE
g gaa1 I & fHATOF qdr F oF
~ 335 FY 7 fzaar g EAT 1 9w
3 7dm @ qer v R o amEar
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T fegem w ogmeEr fewr @
fegeama o gwer At faer mam Ay
9 1 3% faar m fd mwe aw
fegea 97 I8 a9T gWeT FW av
fz qifeea gart g ¥ faw
ATAT | g FT HqT qTAT § | Ay g
o fafeedl 49 €7 gu o = &
Ay & fF @y $w oriwam A=
Iq GAG TF U4 g9 A Y@ qEA
JafE 37 F 9 uF whfEa 34T g
et SR #mdar ¥ gad0a
fomm 1 | 39 &0 A wECET AR
FoFo N gl g fom & 37 w1 0%
gy ot TEvE A gwT | A9 gl
o % g9z &1 3f@y 1 A 9889-5R
¥ q8 FIUT To TWA WA, A qLER-
£3 ¥ o FUT To TMA T, A
q283-¢¢ ¥ 23 FAZ Fo =NA MW
AT @1 qeev-ty # fag 23 e
Fo THFY A, FAW, FIA TAH Yo
AT To U TG W, faw ¥o A
®o H TF FRI FATT AT W AL FA4T
TFA | & geeqr WA F FZAT ATEAT §
f¥ =19 & qrq 9 &9 W §, "9
farw &1 9= ag fax forw w0 @A
Foar o wem g1 WA ¢ salad
o7 TA A K ATH oM X | UF
fam f7ar 7t #1 o 77 ey e
i grm Fmitw 9 frafa =9 @)
%7 H g A & a #T F T
oot Ay 2w oA & A
FFTATAT ARAT

sii g Y@ oaw nedmi (T
At ArEEir) o oTa fraw oAy @ @
Rai-o

Wt tgrg feg o sh wEAT X
e e A& IzET | oo fergEATA
FT gfasra 3@
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ot TRYaw gEE  (qrEEr)
el uw @ F far f@ gk
w ooy W

=t <g-vq fag : ag ety
¥ 7 gom, @@ FwlEEi §o@
g o 2w H WEegm fEar
g W wsndr &7 Ter & e
il

=t WIET wT I Wi e
¥ ol o7 @7 77 9w

=t wgaig fog ;9w 1 owEw@
uE wEA ¥ Ay @, @y & o
FE I F w9 ¥ #E o oav v g
fgrgema ¥ gl @1 |y 1 {geem
& s oA wew g w7 o fed
qeF F FTL oAvewer 78w, feg-
WA & w0 (FAT ZAL W OH A
wg, &l fergera &0 wAt, feegeary
®T I S wE(wE T £ At 9 AT
it 3 W ww fogeAte &0 ET
fedlfma wr ¢ 7@ a2 g & 1 3
fegeam & Farda & 1 g owia,
wF Y | GfAgE gAY I & q9-
g A, 98T TV T ' AGL A% | W
F wwiwE s gE fFar o oew
TeAF qF T AR gt a3 | gont
®1 qUes fFar S g @ o<
® 1 w9 "t &1 sfage Wad
faarst & =3 sefa faor 1 @
ae ffet F7 939 &, g 1 AwEn
FAY, A FRAIEI A | 97 aF
Tt ¥ wRfwa @S A o F)
AR ST @Y | AfE 9w T
AT A ATE AT T A T F wgHe-
g WAl W7 S, d@  gq
wEF | FqeT ag g fFoagt 3 g
T T g T, AT § T e
& dem gl | gw ag w0 4 &
w1 & ¥ WT Y a9 gH wEA
2575 (Ai) LSD—S.
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#X | 77 fegemm &1 sfaera & 1oxw-
fa & s gream @0 o & ww
e g & St gt fewfraa aiferdr
& 39 F1 gH gre oI, g weiw
arfedt wOeET ER s arfEeamr
Iq TR FT G FWAAT, IH ATAT
F TG @A A owmr Agaicw
O AT &, S ownT feurEeT qe
mufa @ 1 offss &Y oag owmw
TN, I AT A wwr A ¥ W
T IT AT AT F AT FC EW ¢
T W U9 &) WOT ¥ a9 73 aw
fergram 3 7T & § qET 77

W ¥ WA OF A AR owry
fa | SET FEAT wEEEe) A o
fear mam, oF a9 F o7 s §
foo ¥ WA WA W | fow qow
ﬁﬁmﬁmﬂﬁooﬁm
[ & U @ H, fomr oweF A oAt
A FgAl a% weArT fFr oy, oy
T fFy S, 99 wow F oA
T AT & WG I3 AT | 591 ;M
HIS |7 & | St et @ fF fergear
T AT F g w0 A dfae
T AT | IT FT TG | IW F AL
O G | T TFTT uvT N
g § QT 2 f§ afgmare &
TSI ATST T7 A gT AR & o7 Ay
T arehH 7Y g 3 g fear
& | 5% 7 o T qE e g fw
St g @ ofeer & aXw § ¥
TR & qEewE & ag sy
faarg X @fF @ a7F F 19 @
qTh 9gT WA | F gar wA S A
fraew & f ag o safor T €
IaHT ITH N T &AW L | T AP &
T § | o fohw & T foreierdy
& & 1 9T & e aR v e
¢ o wwfw B faerm o o
W el g1 weafer B e
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[N g fag ]
W Fo wfeT g , Wl Ay
T AT AT WY WAAT WY ¥ &%
L il i

W Fag f g ke &
X T Y I FA ATEAT § 1 TR
g uw wAfwr @ arfed
T fevm A i oA wrfgd
T W A g Y 9 wET AT
@ I, SN BT IHT @ T
o R E T TER ¥ feee & A
¥ oY garr A (9 oAt & arferdt
gt wifed fv s oiw awt & zw
T FAT TR § | A WY gTET HA¥
ot TF 939 F a7y § w47 faqew
AT IR A6 § 39 " 3 faar
g 2w q frar @1 39 HFET 1 AN
931 3 fgrma & @19, @1zE & 4@y,
¥ fegearT &1 uF gfagre awna &Y
e X | F M FT OF wifaw § 7w
¥ o7 aifs 3w &7 AT WA qH
fF ag 7 F gl # gfag 1
T F NI ATZAT AT FY A egrar
JF F oS )

oT I ;AT IT FT S7HT )
T w1 3@ @7 A F a9 o9
g qr GET anff § 1 59 i am
& womar 9 FA% R dfwew
Neitforr & ofe quei &1 § o oy
gt Nfgeq weifuar feagi = & 1
T IFT F T FOF Q@ FUS A<
afal 1 g fam gam @ W1 @
Y 27 frar @ f& wx feet T
TRt oA oy, g% ot
¢ o @wTeT g Sy §, A 37 Q@ AR
wrf w1 o fF g @Y uF & wT 9%
¥ o &% 1 w7 fraaa § s B
W qIT 9T 6T eqT [T ey 1 gAT
gt WY gFo Fo dTo WX AT UGS
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¥ T Y @, Afww vud wga
T ST o wfad qg w3
g 1 9¥ gEak W W) wraifa
T RO 1

qF a7 & A Fga Sear g )
g #1 JFfawl 9 ¥ 9FqAr
T ey | ag I & 5 fegm
1w & Aifx § afF fegem
# mf @Y 47 ? fggem § mfw
T @ gEar § wafw fgge wranx
W 1| W fggEaa e @y
WM Y g9 g qiwmie § 42 &%
1 47 | 2w F ol F7 @ § fag
gl mufas v & sfaasi &1 sww
FLT =rfen | & Fgar qwear § fF g
U FIT gH &' FreN & fow owm @
g s &7 me A afew @ AR
3T &7 gl & fean §, wifw s@ &Y
B A ¥ T3 AT AW FT FTE FT
"I @FaT € |

qeTeT Y &t migEm &y Afa
of, afeT s@ FTe 9X gwer g|v
@ wgrem ey ¥ Fg R ogwer &7
T F79 F faw s I 1 wieer
F1 w4 ag & fF gw ¥ wfsT g1 1 W
FE AR TF M 9T JATAT WL v
BW I@ F' 9 FT WS IT A |
AfFT W gw FHAR § AR g &
quTaT W) R ¥ fR ooy § a1 gw
ufem § wR Sw=r wgE gErd
FEear ¢ 1 wfgan # sarer wiw oy
2 1 fr ST Sf9g @9 9T IWRE
g =ifed | woug & o § Few
argan g 5w g i & S =nfed
o g gFfaax qo°F F1 FT FET
T1feg, &8 #X fas & gdfzg A}
W gOgy ¥ T faq @ wuv agF
T 4
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R Yup afew A G S a0
frdt & w9 1 " fem ar faet 3
g &1 A formy | Afew & agar
srear § fF g Fwe ¥ qaq gar
g ¥ AE gy, AT T ¥ e
frdY &1 a7 ¥ FT qq% § WA
STTAT | AT 0T F qr6a W) 1T
e gaTe o9y &0 ¥ ara wrEr o
o gg qwa W T § fF g
1 79 G 9 @ AT 1 AT IR
fegenma ww gfaad & waw #
Tt @ AT, A gH 3@ F WY
FEr v & fr femgeare &Y wmetaan
oY gfag 78 g @y | ¥7 Ty
¥ & oo F1 zfogrw 41 wF wETOr
AT AR § | AS FAwat 3 fegEra
¥ wafaferd ey a1 o o
& | I w waT i 1 W
ghamz a1 § oY fergeam &1 oY )
T q7g 8 @1 qesrt 9 fergeary ¥
T TOIHT FT FEAAT 3T N® AT
wY A g 5 w9 fegead & ufwg
Yvar 7 wafgfeadr vamwa 1 afg
T ewaad fFe qi fafrar sga fare
LIS CAR B R E - Y Rl ra
w1 @ T faar | e fegemma
g FT faar 1 o) werast fafiar
F g T faeger @t frelt, ifF
X R § FTE g€, ar u7 ot
orif &1 FT UGl F g9 H, AR
SRR Jorar § w9TE g A 9y o wndf
F FCE YA F Y X | R @
gafafsad ooy &1 ofomw a@m
g ! fegem gwd &1 qEmw @
| fag AT w1 et ¥ fergeara
¥ g7 fat ¥ i w9 fw ar a8
T TET )

w7 & wov gEA wgEl ¥ oF
oY T FEA AR E | F 99 Fg
X area g i e s feg ot &t
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oY ¢ 1 W 9 AT AL T ' i
ur w4 fegeam & o gEa wrk
aiffear § W@ 5K T & A U}
g | F1E qeF TR TS TG FT
1T i 393 7Y wo gAY wfFeaTY
HEX € F EAne &1 mfadr g ks
favzg g F arasg WY | QaT gl wY
g £ ? W m feggeae &Y
FTAT ATET &, A G H A STOHT A
F FOGT FIA RN, AR g § W
RsgT w4 g ay & g Arga g R
FZY TTT qOg 7} A1 5 Ty Sar
1 fesgafwe &1 @A 51 @we
qe S fr 991 7 ST @, 9% W
q ST ] | TR E TAEAT WY a1 9’
G A1 A § O gt o 4 fawga-
foow # difa et @ 1 gw fargm-
fow § favarg s &, afeT fuwa-
for T ac ae & f& g} aet
F 0F ur afw fegem & foag
37 & oo #R wuAY s 3 F fag
T 77 | faagafey fegear & A
@A aret & fau gravs &0 wa: &
fergmara & | A & aT ArEaT §
fe e fggeard ®§ @ g frcdar
T AT @AT § 1 AT RAATEAT
T g wrfey 1 gad AT gey
wifzu, g afgenar gt arfeg. W
aaafa & wfy gad wim W gAY
=gy |

F 7y grear vt ot § agY fdae
AT 1A § 7 ast mrw F &y 5w
37 7 AT 39 AW &Y TR T AYHT
AT T AT § | A S gEIR 3W AR
[WE & AR & gk g Fare
T gy & W W W 81 W,
WY W F AT 7 37 ey @
WIS FGT 39 7 49 qF G2 F0

* Ug FeT FET § | FifF gwR TEP

fomifer 2e 1 g @7 s &
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o

¢ [H A fae)

IR FF90 F WHA 1z 37 F fag S
Q&0 AT 9T T w0 O may
w0 fiear | gafae & azar wwa g 5
v ferma & gy, wRETEAT & A,
g F wig auy 90 W @ gf o
g #Y avw w1 3faq i &9 gardy
IAAT FCAT § A% FT ZAMR TEATT
T F7an  ferger # wAE, fe-
|\ F e, fergea & Alam,
fegeaia &1 ST Arov Ay &) ag
qifearde araw qg g 0 g s
Y AR ATTE! g AT ACGA gH WY
ATTY AT S ARy § P Frgeae
T OF WY fraray =9 oY AT ¥ 7
HIXT ST |

Shri Igbal Singh (Ferozepur): Mr.
Deputy-Speaker, Sir, we are faced
with a situation today when we

should have full defence preparedness,
Todi. the situation is far more diffi-
cult than in 1962 or before. We are
facing Pindi-Peking axis; both have
got their trcaty. What will come out
of that nobody knew. But we may
have to fight on one front, on more
than one front, on two fronts, on the
right and on the left; nobody knew.
Today, the situation is far more com-
plicated and difficult and even dan-
gerous than one year ago.

I congratulate the Defence Minister
in the last one year or more than one
year, we have created confidence in
this country. It is a great thing for
the country that there should be
confidence in the leaders, in the army
personnel and alse those who control
politically and militarily. This ig a
great advantage to our country in
today’s situation. But, as I have said
just now, the situation today ig far
more difficult and also complicated. I
hope that next time India will not
suffer the kind of disgraceful defeat,
which we had to suffer about one and
a half years ago.
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Coming to the situation that is pre-
vailing after that, I would like to say
that we have to face this situation and
deal with it methodically. When we
study the Report of the Defence
Ministry for this year, first of all we ~
see that there are so many committees.
There is the Cabinet Defence Com-
mittee, then the Emergency Ad Hoc
Committee, and then there are so
many Committees of Secretaries and
others. 1 may submit through you,
Sir, to the hon. the Defence Minister
that wars are not fought with com-
mittees. If he is a practical man he
should see that there are as few com-
mittees as are necessary. Perhaps it
may not be possible to function with-
out any committee, but their work
should be lessened. And there should
be very few cammittees, and effective
committees. To have so many com-
mittees sometimes creates difficulties
as well as complications also. Be-
cause, in respect of committee deci-
sions, nobody takes the responsibility;
and, what is more nobody takes the
responsibility of implementnig those
decisions. So, what is required today
is to take decisions and to implement
those decisions, so that effective work
may be done.

I have to say a few words about the
Chiefs of Staff Committec. It is the
most important instrument to imple-
ment the military decisions of this
country. That should come just after
the Defence Committee of the Cabinet,
and I do not think there should be a
middle-way Committee of Secretaries.
It may be helpful in implementing the
decisions, but if an important com-
mittee like the Chiefs of Staff Com-
mittee is relagated to a lower position,
the result may be that a situation may
not be presented as it should be pre-
sented at a particular time, and this
may create more complications and
more difficulties. I do not know how
the practical working is; still I think
that the Chiefs of Staff Committee
should have a close link with the
Defence Committee of the Cabinet
and it should be part and parcel of
the Defence Department. I do not
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know what good will come out of it
when the secretariat for this com-
mittee is provided by the Military
Wing of the Cabinet Secretariat. This
way of working may even create more
. complications rather than solving the
problems.

I have to say a few things about
the border. Today the border is man-
ned by the police, some police of the
State Governments. They may be
called the Central Reserve Police or
Armed Police of the State or by some
other name. But in my opinion the
whole organisation of these police
formations on the border should be
reorganised in a manner just like a
military formation. They should not
be police formations, in view of the
situation as it is prevailing today. It
will be much more helpful if we re-
organise them on the lines of military
formations, because Pakistan has done
likewise, and it will be beneficial for
this country also to reorganise the
police formation functioning on the
border. Whether it is the border
police of the State or the Central
Reserve Police, their organisation
should be on the military lines.
over, they should be much more co-
ordinated and placed sometimes even
under the military personnel. Why I
make this suggestion is because a new
Financial Commission is going to be
appointed next year. All these States
are grumbling that they cannot bear
go much burden of defence on the
border. That is why I am making
this suggestion.

Ag far as preparations are concern-
ed, we have created some new moun-
tain divisions and other divisions. As
far as mountain divisions are con-
cerned, they will be ready by the
end of this year. Whatever was the
target of the Government of India,
that target cannot be said to be a suffi-
cient one, because at present about
sixteen to eighteen divisions of the
Chinese Army are in Tibet, and we
cannot face that army with five cr
gix divisions. We have to create more
mountain divisions. At least nine to
ten mountain divisions should be creat-
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ed. Of course we can place more Ye-
liance on our fire power, on the bra-
very of our people, on their initiative
and other things. Still, numbers do
count, and numbers do play an im-
portant part. If eighteen divisions
are to be faced by five or six divisions,
no doubt they will give a good nc-
count of themselves, but still if more
divisions are created they can be very
effective. Of course, the question will
be asked, from where the finances
will come. Here I would like to en-
dorse what the previous speaker has
been saying that as much financial
help as is required, whatever is re-
quired by the Defence Department,
will be gladly sanctioned by this Par-
liament and will be gladly borne by
this country.

The great lag was in the technical
services, either engineering or medi-
cal, in their numbers. Whatever was
the requirement, we have not made
much headway. Some concessions
have been given. 1 think the Defence
Department will consider some more
concessions, so that more people may
join these services. But still, I would
humbly submit to the hon. the Def-
ence Minister, if the situation does not
improve and faced as we are with the
situation today, whether it is not
possible that the Defence Department
even comes to running its own medi-
cal and engineering colleges. Or some
part in these medical and engineering
colleges may be reserved for these
persons who are sclected, even before
joining these colleges, or the pre-
cadets or in some such way, so that all
the assured quota is guaranteed to the
Defence Department, and after two or
three years they can start giving more
concessions.

As far as communications are con-
cerned, the mountain divisions and
others require more mobility. If we
have to give more mobility to our
army we have to get more transport
by air, by road, and by other means
also. It is good that the numbers of
the Shaktimans, Nissans and jungle
jeeps have increased and the Indiam
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component of these has been increas-
ing day by day. But for a field army
of today, whose needs may increase
greatly if the situation became more
dangerous or complicated, the total
number of these vehicles available to-
day will not be sufficient. As we see
from the report, a large number is
still of the last war model, or models
ten or fifteen years old. They cannot
be relied upon in times of emergency.
That is why either their expansion
should be carried out or some new
factories may be put up, so that the
Indian Army may have greater mobi-
lLity.

Ags regards air transport planes and
planes which can come to the support
of the Army in the operations, we are
lagging behind in both these things.
We have developed at Kanpur the
transport plane, but the number of
these planes and the production is still
far below. We have to think over
this matter. Of course we may pur-
chase for the next few years. But :o
purchase for the next few ycars is
only to fill up the gap. The need of
the hour is to have a base from where-
we can expand. And, to have a base
we have to rely more on our own pro-
duction. I know, in respect of air-
craft manufacture, to have a base and
then to have a whole manufacturing
programme, it takes many years.
Still, if we can make a good base and
a good start from now, it will be help-
ful not only in the near future but it
will certainly be far more helpful fo
the country in the years to come, and
it will be a strong base that can be
relied upon.

Shri Raghunath Singh hag spoken
a lot about the navy. The immediate
object of the navy is the replacement
of the old ships and to create a balan-
ced force. In today’s context of
technical advancement, Pakistan navy
has got a submarine. We should pur-
chase submarine from wherever it 1s

" available. I say wherever it is avail-
sble, because it may be possible that
the United States may not give us a
submarine very soon, with so much of

MARCH 20, 1964

for Grants 6570

their own commitments, political and
otherwise. If it is not possible to get
it from there, we have to purchase it
from somewhere else. I hope the hon.
Minister will try to have not only
one, but even more than one subma-
rine, if possible in the very near
future, because without a submarine,
the Indian navy, ag constituted today
cannot be said to be a balanced force
in any way. After that, we should
think over the purchase of rocket and
missile ships. Even our old ships can
be fitted with rockets and missilies,
but in today’s context of advanced
development, we have to be far more
ahead and make our navy a balanced
force. We have to purchase all those
things and have a phased programme
for one, two and three years.

About the army, the NEFA report
has given a few lessons, which are
being implemented with great rigour
and with great efficiency. Things
have mproved a lot; there can be no
denial of that. But still we have to
do more. We have to create new
armies and also expand our army frem
today's base for the next year and
coming years also.

I have to say a few words about the
expansion of the army. There are the
officers and other ranks. We are re-
cruiting officers under the emergency
commission and other commissions.
But more personnel from the army
have to be given promotion. I find
that about 24 per cent of the person-
nel from the army are given officer’s
commission, but still we are not able
to expand the army. We should ex-
pand it, because a person who is
trained and who is given a proper
opportunity can be much more useful
to the army. There are some bottle-
necks in the promotion in the army,
especially in the case of Jamedars and
Subedar-Majors. At present the
Subedar-Major gets only 3 or 4 incre-
ments in the whole of his career.
Can we not increase those increments
and also increase the avenues of pro-
motion, so that people who have got
more experience and who are the
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back-bone of our army with experien-
ce in the practical sense, may be giv-
.en more chances of promotion? The
percentage of promotion to commis-
sioned officers can be increased from
24 to 33 or 40 per cent. It will prove
more useful.

I have to say a word or two about
the borders. We are having more
roads in the border against China.
We should also have more roads in
the borders with other countries like
Pakistan, including East Pakistan.
We should have more roads in our
portion of Punjab and Bengal in the
border with West Pakistan and East
Pakistan respectively, especially in
the border districts. If the road cons-
truction in the border districts cannot
be taken over by the defence depart-
ment, liberal grants should be given
from the road fund to these districts, so
that more roads and more communica-
tions can be built in those areas.

The other point I want to mention
is about the supply of rifles to the
people in the border. I come from
the border and I know that very few
rifles are given to the border pcople.
The situation may not be the same as
that of Assam. It may be a different
‘one. I admit it may not be advisable
to give rifles to the border people at

all places. But I still plead for the
people living in the Punjab border
where every peasant cultivates

his land even upto the last inch
of our country. He cannot have
confidence if he is not given arms.
The State Government have always
been pressing for this and if this can
be considered sympathetically, it will
be in the interest of the country.

With these words, I commend these
proposals,

=it eSS e © SqrErT WERA,
AT HATT FT A F qIR A FrAY
o g & & we’l g Ay oA
<@l  fF gaFr g g Y fRm-
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fiftdmgogras g1 rg ed wg

gagr 9ifeq 5 a8 g fadw-Afa,
& QT T H9 , Iawr TAfaEt v

e &, AT £ 18 W1 FTr § 5w

g 7 R qrfFear AT A7 et o7

AT FET T [T E |

o Y AT §3E S A
fag, ¥ aga wiws 3T 37 W) #Y uf
F ar & qaman | faeg 7 QWY 3w frg
FT faer MQ, i gArd vt g€ AR
I TAA F 0 A G R §, TR
IR FIE W gFTw G Iew o F ar
qg T arear § fr gk Afa feadr
ot gt &Y, Tk fagr frad o &t
g, fireg 9% swer A off Tt gw X
R &, ITHT &) ag AT &, T ;TR TARY
WTAAT 9% <G & | WY WY W 99 9l
Fart § o A

& wTIF g GOAT At FT oA
W fearr gt g fF e s
¥ T faewres fafg G gr @Y 1 agr
X AT &7 AR § q<g F AT qar
D} & o ag Faw eYa ¥ af@
& Fq A TG F AFA § 1 §F v gER
wrA W St agt Y, AR aga ¥
|y T AR AT § | GHL gIAT A=y
S oY agt AT § 1 freg M £8 T
gt AT 92 Q@ &, 37+ 3@A ¥ qar
A G & fF agt T quw, A
qifear & amg fasr go § o 3 a=w,
ot fr ffeaead SF agr FmaQ §,
oF 0°r ga d&7 #X @ & oY uF
foepe & &7 ¥ AT QAT AT GFar
g

fada o wwdrer o Afg 97 3o
R & a7 IR AR ;T T &) T qE
&Y ared & o wreead et 97T A9 g
7 @Y oY A1 7AfAT § I7 THIT X ToAT
t fr ofvama st fr g @ s g
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‘ [ Fmeir ]
Y WY gAY | 79 Afq ¥ o fadear
g W AT, SR W AW A
qu g

frg ¥ fraew § fr <@ o= #9-
IR T I A A g @9 ewIL 8,
g T q A FEG | adT-
ST @IaadgugfFagmam
g s @ g
foq ag o799 ¥ 79T F2W T H o
@ fewaar & 1 | T8 TN a9 ¥ T
sl 1 A 5 s ¥ gfem
W F WA F@T g, o 9T A
WA AR AT TS § | qg Iy
T & A AT AT AT A4 HT
e AL w7 € | A9 wEa_rd ¥ ag
S AT G & | TEFT TSI AT FER
TR BT J@E F FIX a9 2 |
T TgT T AL AR BAT THA
9 qEAT § | T T AT FATL FETHTL
ot 51 &1 a7 o6 It e & w1
W WEA T ;T wqeS R 7 WO
wifgd % @ 9% w9 aoiar ¥ fa=e
w? | fogw ay #9 agg ¥ ww faan
o J1F {3 o an f gamd (<
T ST E, 3T 9T 59 faug § uw wa
AT E | T A T FOAT gAY H S
WA A A9 § AW fawa § i
W O R ALY A § 1 ofE sad q
w1 &, 791 7 ) gern w1 F7 53 e
WT¢ ? TF & I9 A9 AT € 6N Ay
A TG ING £ | AR G F T
&I €1 F g Aigy, fau aamt
§ a1 & W g T A@ e
wied | S 7% AT ALY ghm A9 aF
f=aTT & A W, e & Som
Q@ TR R TE T e 1w AE g

ST SOTT & A 9T AT Y
TRRIm i mwRE
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ag aae Ag & 1 33 fawogu &
gENT § 937 47 AT g gt
T UF a9 | SgA "y fau) s
FW gT T 41 f& oF 0l v weaw
g & | Fegfee aiEf 1 Afa & wgew,
va¥ fagrat & wqE T 9 faeger
Y & | g 9@ aF wiaay &7 arfedt
Y T B A HYETET &, 9@ qF 9
T qFAT TEY 8 T ¢ | gAR AW A
& @) wifeai &, ag STE gEQ gEAv
afed | T TR NI g ¥
aga wfew | Saw W aeifar
I & EYAY €, AT 3G FY TR AT AT
ST I WL & | 9g W W TE & W
G &R }UAT AT HIH H & WO
oy § W) g OF aEET a9 § |
# g won wgaT § {5 9w av @
A gu et 98 F30, TiRaT ¥
TE 9T 7 W a9 a9F guTd gIEw
T w qer w1 wE fag ow
=T dfgar &1 sEv@ g, dEEEn §
¥ qoifa ) frre B St S
& TR weHpTd #1 st aw yiw gard
&7 TTERY §; IHE AT W Afq T w6
qErY §, UH, A g qoAT |9iied |
Tg IgT AT & | TEF AT WA
gt & spanfaw arfedt ¥ qvww
TN F WEAEFAT § | WA g 6
&% T8 AT 7 A1 g 3 ¥ )
TR |

Y B H wwd A9 SErar
& veq W § adidl ¥, fawrd § q@r
Hadb iR e S Ul A e
Ted AT WAAT GG G0 V¢ 4 9 T4
AT FT AT T 9 1 TR AT FALL
NukikicR ke SR ER IR
qZ gAA =T a1 f 3w ven #1 SeRd
T & 1 fRR g g Tl e
2 o mrfeear snfeean oo [ €9 g2T@ |
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fx gwer ar v Tt @A 1 e
&\ s gy T feafy @, Twet o
@ | F AT A1 AU F I F JEATy
i ¥, 9ud qfae ¥ Smadw Ty
® afg g gRir | AR A7 T FT
e grm {7 (e ST e foerar
g, oot eI fAwar § 1 [ A qw}
A & o0 wFET 9 q G FATH FT
forerar & Slw war &aw @ war O
& faetar € 1 T wHET W O
FTETT 71 foe #X {62 g0 19 7 5
AT F I F AT gEA 9wt feafa
AT &, T TR BT ABEA $7 AT
@ &, q1 7 Faf aF Sfaa grawar g |
ST AT FARTK FEE F19 § gaeT
W F a1 g} &, fawg ST weneew
Fae T & faear € 1 faudr
ar At w9 fawar § 1 Faw arg
s € e € 1 S A aeg
T §g aF " g, AAS qEAE ar
vaw faq #1% adi & T § | W
& Ty SET JIEATg I IS g
g & gt | g Tumy § g SER
T 2 faaT, F9ST 91T |y wie) agAn
F faw 2 faar @ gy wAew QU A
T | FA W9 39 fF 91 qgmd a gy
§ IOF I9 FoA1 IL IFT WT WO
T §, FT T TR GHF( FEL AG T9T
2?7 fag d & ¥ § AR wwgd B TR
¥ AT AGT FX T g W T F
75 7w g {F a8 a9 = s wred
F1 AT AT FAT G940 |

ST g I T 8, ST ;T 34 |
o IEET FET ¢ 1T gH AX BT AHIA
T | 9 g THIT A7 F fau AT & v
N AT § Fg IO PATAS A ST
4T & 1 AW & AT SO S
w8 &1 il & | °g gaaar §, e §
fa gt fert ar =€ faqa | ag <t
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TER T A Y, T W g
=fed

HEET H TF To WHo Hio FZT
gar gar & foewr f% @ frae A
u?gufmmagqmmaﬁas‘rqsﬁ
AR FT gk W 1 7 @ uF axg
& quTE W SN AT g 1 ged we-
frdl & o1 o3 & agmf a3 T i
fasreft a2 gt € e fieea sfieea
3 g9 a9 A% g1 o A, NI o g9
faer o 7% | T BT TR A frer
Y g ot faelt | formy W T9 fadt
§ Iuw FR g §X faar g,
AR AdY T w41 fear T § )
T Fel 14 g1 sragar A% A
T gt & 1 & T =g g gmrd
BT # WY O A QAW a fear
TaT ¢ o St el o) & W ¥ Wy
Y g w1 < {77 WK 39 far & A
e =T AT Y SUET Iee 7 fear ?
T @ T G0 JAFT A7 agY g
arfgd | aga @ faak F & A &y
fwet #mr &1 e fFET SAT =Tl
7 A3 a=ar § F "= "agew
R ¥ SeET & % w99 §eX oy
FaAe T faay war &, ;i &1 & g
HI ATUT ST §, T IUHT I {57
ST Y 2 AT AT fFar o wrd ar
i ? SHET SATE FAT 19 T BT QT
o @ g 7

ST §2T # 7Y g £ {7 @@ ar
&G WA AT § Ty 9 A ey
ff | FfFw ag 79 @& AwEifafes
3z g1 feom o £ 1 ager AfgF X I)
Zag (= 4= ¥ F7 g e (FaT Ty
E 1 a o aln § e T it Sfer it
ST ST FFA & |
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g wwar w0 ¥ fr fafew cz- @ fF fovelle o wat % g famg

fafrwa % & 3|, AT AR weEr=e
QT § 1 A g A A T8t oY qg

& | WA= # war gar 7@ @ foa
w1 #1 FOY 9T fam@r @ av I
frarar w2t A fFar w § 1 S AR
R fER E feiferfF @
S & 1 B a7 o § e &
A sam @ faAmr S w7
et st £ £ g & o aq faee
Wl IF g Tq T g1 | 2 OF fwcar
wgi § W, Fun feafa @Fl | F STEAT
g & gg 21 W e faar s

Sarat # 1 e fgar v g
Igd TR F F OF q@ qHAT TRATE |
T qg TR IAH! G0 THe ¥co
% ¥ faar o @1 2 7 %E O qErEea
HeaATAT FT A TR £ GV W@ §, ]
T SFTA TTAT AT A1AZY 1 33 REATAT
¥ afty wq 9z &0 g0 Z T AT AG
arfgT w3 é‘\ﬁ*ﬂ%ﬁw'ﬂo Qo ¥co
figamar o7 @I & | IEET AW FER
QAT X & AF ag gt faw aga
wEATE AR 3 | TRATEE A
ST =iz fw oTUe &0 a=Eiast e
sTaTd 9= fRar star £ 71 fas aard
92 Fe faar o &, § T ST A

ar A £ 1

IMFERE WG AT AT
F Fa § | et 7 anq aga & anfaat
¥ & &1 4 Y qx far g & f
fogeite ot § Toat &1 e fear o
Tw@r £ AR I FH §9 faAt #
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15 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

THIRTY-SEVENTH REPORT

Mr. Deputy Speaker: We will now
take up Private Members’ Business.

Shri Hem Raj (Kangra): I beg
to move:

“That this House agrees with
the Thirty-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 18th March,
1964”.

Shri H. N, Mukerjee (Calcutta
Central): Sir, could I make a submis-
sion? A

Mr. Deputy Speaker: Let me put it
to the vote of the House.

Shri H. N, Mukerjee: Before that,
could I suggest that the time allotted
for the resolution which Shri Tridib
Kumar Chaudhuri is going to move
might be extended? Now the time
allotted for that resolution is 1 hour
15 minutes. My suggestion to .the
House is that it might be discussed

Committee on PHALGUNA 30, 1885 (SAKA)

Resolution re:
Nationalisation of

Film Industrua
very well for 24 hours or at least 2
hours. )

Mr. Deputy Speaker: We will gee
when we take it up.

Shri Raghunath Singh (Varanasi):
It is a very important resolution. The
subject matter of that resolution is
the burning point of the day.

Mr, Deputy Speaker: Does he want
to move any amendment?

Shri H. P. Chatterjee (Nabadwip):
It is there in the sheet.

Shri H. N. Mukerjee: I suggest 2}
hours for the resolution of Shri Tridib
Kumar Chaudhuri.

Mr. Deputy Speaker: Does the
House agree to the suggestion contain-
ed in the amendment that the time
for the resolution of Shri Tridib
Kumar Chaudhuri should be extended
to 2} hours.

Shri Raghunath Singh: Yes, Sir:
It is a very important matter. The
refugee problem is the burning prob-
lem of the day.

Mr. Deputy Speaker: The questiom
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is
“That the motion be accepted
by the House with the amendment
of Shri H. N. Mukerjee that the
time for the resolution of Shri
Tridib Kumar Chaudhuri be 2}
hours instead of 1 hour 15
minutes.”

The motion was adopted.

Shri P. R. Patel (Patan): Sir, on
a point of order, I have given notice
of an amendment.

Mr. Deputy-Speaker: We have not
yet taken up the resolution,

15.03 hrs.

RESOLUTION RE: NATIONALI-
SATION OF FILM INDUSTRY—contd.

Mr, Deputy-Speaker: The House
will now take up further discussion of
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[Mr. Deputy-Speaker]

the Resolution moved by Shri R. G.
Dubey on the 6th March 1964. He may
continue his speech. 59 minutes are
left for the discussion.

Shri R. G. Dubey (Bijapur
North):  Mr. Deputy-Speaker, Sir,
after I introduced the resolution re-
garding the nationalisation of film
industry, I tried to go through such
material as was possible within the
short time at my disposal. The more
I think about it, the more I am con-
vinced that some radical measures are
necessary to improve this industry, 1
must confess that I do not want to
maintain any dogmatic or rigid appro-
ach to this problem but, all the same
I do feel that some improvement, far-
reaching improvement, is necessary
in this industry. The other day 1
listened with interest to the reply
given by Shri Satya Narayan Sinha,
our friend and guide, and in the
course of his reply he mentioned the
role of love and romance in film
industry. I am in agreement with him
when he says that we could not have
a puritanical approach and some lati-
tude has to be given to the film indus-
try. At the same time, he also said
that he would not like the exhibition
of any vulgarity by the industry.

- Our film industry must have a two-
told purpose, namely, entertainment of
the people and cducation of the people,
specially in the present context of our
country with its border situation,
the problem of defence, the socio-eco-
nomic philosophy of a welfare State.
So, our film industry must rise to the
occasion, must be able to produce such
flms which take us in the direction
of progress. From this point of view,
[ tried to go through the 'material and
I shall quote what the Screen itself
has stated in this connection.

“The quality and subject-
matter of their productions can be
assessed from the titles of their
pictures. Some of the beautifu)
titles are “Jeb Khali Maro Tali”,
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“Ek Ladki Ek Diwana”, “Dil Lecke
Bhaga”, “Loot Liya Husnvalone”,
“Zara Ruk Ja”, “Aage Dukaan
Peeche Makaan”, “Tu Bhj Kya
Pyvar Karega”, “Dil Bhi Tera Hum
Bhi Tere”, “Ladka Football Khele,
Ladki Hockey Khele,” “Bombai
Ki Billi”, “Tu Nahin Aur Sahi”
ete.”

The reason is, I am told, every year
some 50 to 60 productions are brought
into the film world. Any person can
take to film production. There is no
code or regulation guiding the person
wanting to take to film production.
There is also monopoly in the film
industry.

Take the top actors in the country,
for example. Dilip Kumar may be a
good actor, But I wonder whether
he could also claim to be a very good
producer or director, as our great
Bengali friend Satyajit Ray who pro-
duced Aparichita. Yet, Dilip Kumar
has entered the world of film produc-

tion. Raj Kapoor and his whole
family, brothers and sisters, have
taken to film production. So wlso
some of the other top actors, who
have made film production thejr

tamily business. Therefore, we come
across monopoly in film industry, as
a result of which the quality of the
film suffers.

So far as the Western countries are
concerned, the stories for films are
taken from Dbasic literature, the
writings of Shakespeare  and
others. In Bengali also some of
the films are- based on classics
and they have won international
prizes,  specially  Aparichite of
Satyajit Ray. Of course, the West
Bengal Government is giving financial
help to the film industry. But the
same cannot be said of films in other
parts of India. Most of the films pro-
duced in the country are the worst
films. They do not give any material
for thinking, any food for thought.
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I am told that about Rs. 80 crores
are invested in tiae film industry and
Rs. 50 crores will be the yearly earn-
ing. 1,20,000 pcople are working in
the industry. Whut is the condition
of the industry? At the lower level it
is very bad. At the top level, it is
‘common knowledge that some of the
film actors &nd actresses are paid
something like Rs. 5 1akhs to 6 lakhs,
in black money of course. It is com-
mon knowledge but we are not able
to check it. Because it is black money
we cannot levy any tax. Rs. 5 lakhs
or 6 Jakhs is enough to produce a
good film.

The interest that the producers
have to pay to the financicrs is so
much that out of that amount they
could produce another film, We often
say that we should not interfere with
the industry, we should not come in
the way of proper talent and that the
industry should have enough freedom
to function. But what is thc position
of the producers? I am toid by cutho-
rities, by people whg should know
that there is no freedom for the pro-
ducers ang they are entirely depend-
ent upon the financiers, either Multa-
ais or others; I do not know. I am
told that the financiers even stipulate
a condition that such and such actor
or actress shoulg be engaged. Not only
that, even the stories are changed and
mutilated. At the last stage, after the
production is complete and the film
i{s to be exhibited, the distributors
have to be consulted and in some
cases they insist on some changes in
the film. So, really speaking, there
is absolutely no freedom to the pro-
ducer,

Shri Shanta Ram, who is really one
of the greatest producers and directors
in this country, feels that something
must be done to improve the situa-
tion. I understand that Shri S. K.
Patil, our ex-Minister of Food and
Agriculture, headed the Film Enquiry
Committee ang that Committee had
made some recommendations. I would
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just read the relevant portion 5rom
that:

“Also the second film inquiry
committee, with Shri S. K, Patil
as its chairman and Messrs M.
Satyanarayan, (Dr.) R. P. Tri-
pathi, V. Shanker. V. Shantaram
and B. N, Sircar as jts other mem-
bers, which published its report jn
October 1951, observed several
serious mal-adjustments in the
structure of the Indian film in-
dustry and concluded ‘that evils
in the industry having crept far
too deep into the system’ it would
be umable to reform itself. As
such, it recommended that for the
stabilisation of the industry first-
ly there shoulq be a film courcil
formed by the Government. It
will have regulative ang supervi-
sory powers over the entire in-
dustry and serve as its guide,
frieng and philosopher. Second-
ly there should be a production
code administration as in USA.
The work of the PCA will be to
examine scripts so as to ensure
that the fillms produceq conform
to standards of decency, good taste
and public education. It wil]l guide
producers during production of a
picture ang scrutinise publicity
materials.”

More than six years have passed
since these decisions were taken by
the Government but neither the Film
Production Bureau nor the Film In=-
stitute has been set up so far. This
is the position. Even the recommen-
dations of the Film Inquiry Coms=

mittee have not been given effect to
though six years have passed.

There is enough material to prove
that the industry is in a hopeless con-
dition. On the one hand, you see top
actors and actresses earning Rs. §
lakhs to Rs. 6 lakhs—that money is
black money and the Government gets
nothing by way of income-tax—on
the other hand I am told, the junior
artistes are not paid the salary for
many months. The producers are in
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[Shri R. G. Dubey]
a very bad condition. On the one
band, the financier is after them,
hands at their necks; on the other
band, because the actors ang actresses,
particularly in the film industry in
the South, enter into contract for 30
or 40 films at a time and therefore
with great difficulty they can spare a
day in the whole month, the producer
has always to be on their track, on
the look out for the person. The re-
sult is that production suffers and the
cost of production goes up. Even
though Rs, 80 crores are invested,
Rs, 50 crores is the annual earning
and 1:20 lakh persons are employed,
the foreign exchange earning, I am
told, is hardly Rs. 1:75 crores. This
is the position.

Take it from any point of view.
Neither they teach gooq morals nor
the condition of the rank and file,
the junior artistes in the industry is
satisfactory; so we must put a stop
to it. Many film journals, important
directors and producers also feel that
some kind of a regulation is needed.
They are for nationalisation, but I am
not for a rigid approach. I am pre-
pared to be guided by the hon, Minis-
ter who has a wide and broad out-
look on this affair. But there is a
case establisheq to show that some
radica] measures are necessary. Even
if those recommendations which were
made long ago arc implemented, 1
think, some good service wil] have
been done to the industry.

The only person, I think who tries
to teach the actors and actresses the
proper code of discipline is Shri
Shantaram. As you know, he never
picks up the same actors and actresses
for his new story. He always picks
up a new person, younger man, a
junior artist and trains him, directs
him and then puts him on the stage.
Take the case of Sandhya; she was
not known to anybody. But in some
cases the same set of actors and act-
resses are monopolising the scene.
That is the kind of thing that is there.
So, with these few words I request
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the hon. Minisler to consider all these
aspects. I am not for a rigid apnroach
-—I repeat it again—but I do want.
that the Patil Committee's recommen-
dations should be implemehted with-
out any delay.

Mr. Deputy-Speaker:
moved:

Resolution

“This House is of opinion that
Government shoulq take steps to
nationalise the Film Industry.”

One hour is the time that we have
got. 45 minutes more are there. How
much time would the hon. Minister
require? !

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): 15 to 20 minutes,
Sir.

Mr, Deputy-Speaker: Then, five
minutes to each hon, Member.

Shri S. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir, I rise to support
this Resolution moved by my hon.
triend, Shri Dubey. This demand
has bcen the demand not of the pro-
gressive forces of the country but of
a]] those who sincerely belieye that
the film industry should flourish in
this country. At present all the filin
producers are in the hands of the big
tycoons and whatever film they wish
to produce is judged from the point
whether it would bring a box to the
millionaires who advance the money
for producing the film. This is a sad
state of affairs ang this is really a
tragedy for this country that our pro-
ducers who have a good vision and
noble idea, who can produce good
films to uplift the society cannot pro-
duce a good film because they are
not financiers or because they are al-
ways in a state of bankruptcy,

I remember, this question wax
brought up in this House some ycars
back by many hon. Members very
forcefully. Their idea was only to see
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that our country haq better films.
There are producers like Balraj Sahni,
Satyajit Ray and others who believe
gincerely in producing a picture which
uplifts the society, which reflects tae
real life of so many people in the
gountry or which touches on probiems
of national and internationa] import-
ance. Those pictures cannot be cro-
duced because they have no finances.
T would like to know from the hon.
Minister as to what is being done to
see that our film industry impruves.
Is it not a fact that at present most
of the films which are produceq in
the country are really third-rate
films? The hon. Minister may say that
they are, after all, for entertainment.
But even entertainment at times
shouldq be educative.

We have not been able to produce
even good films for children. There
is a society for producing films for
children, that is, the Children’s Film
Society; but even that society has not
been sble to produce good films, Re-
cently, a very good film has been pro-
duced ty Shri Utpala Datta, the fam-
ous producer of the two dramas wluch
are bemng shown in Delhi, namely,
Titash ekti nadir nam and Ferari fouj.
He has produced a film known as
Ghoom-bhangar Gan. That was cen-
sored only because it showed how the
millowners were crue] to the working
people, how they tried to crush their
movement, how they trieq to deteat
them and beat them hollow. This was
objected to by the Censor and they
wanted to censor the film in such a
way that the entire charm of the film
would have been lost.

What has been happening to the
film producers like Utpal Datta,
Satyaiit Ray, Balraj Sahni aud the

late jamented Pramathesh Barua? Un-
less they played in the hands of these
big tycoons, the sharks, they were
unable to get any money. Is it not
high time that the State shouid come
forward and help the growth of the
film industry when we are heading
towards the Fourth Five Year Plan
and are on the verge of completion of

]

‘from Government.
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the Thirq Five Year Plan and ‘when
we want good films to educate ouy
people both for the Plan and Io1 the
defence of the country?

I must mention here another pro-
ducer, Hemen Gupta. He wanleq to
produce a film on NEFA and how our
Jawans fought. He came here to
Delhi and wanted some help from the
Defence Ministry, The Defence Mi-
nistry people said, “You will be help-
ed but you will have to pay a sum of
Rs, 7 lakhs.” Imagine a person like-
Hemen Gupta who is a pronfessor,
who has taken it as a mission for his
life—he is not g film producer of the
type who produces trash films—-who
wanted to produce a good film, who
had taken the courage to produce
such a film to glorify the decds of
our jawans being told, “Pay us Rs. 7
lakhs to produce this film” when he
was to be helped by the Defence:
Ministry people.

Those producers today want help
They want patro-
nage from the Government. This is
the only way, that is, the film indus-
try should be nationalised. I hope,
Govermment will try to bring forward"
a piece of legislation.

As long as nationalisation is not
possible there shoulg at least be con-
trol. Finances should be given to the
good producers to produce good films;
otherwise, what will happen is that
the same kind of films wil] be ™ro-
duced which will be considered as
third-rate films and we will be unable-
to send those fllms abroad.

With these words, I request the hon.
Minister to say something about this.
Let us know his idea about the nation-~
alisation of the film industry. We do-
not want nationalisation of the film:
industry because we are surrounded-
with the idea of nationalisation but
only because we want to nationalise
the people of this country so thal they
may move forward with the slogan-
of peace and defence of this country.
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Shri D. C. Sharma (Gurdaspur):
Mg. Deputy-Speaker, Sir, I want to
support this Resolution whole-heart-
edly, not in a halting and hesitant
Wway in which the mover of the Reso-
lution or the hon. Member who has
preceded me has spoken about it.

1 have my reasons for the nationa-
lisation of the film industry. My
first reasoyn is this, We want resour-
ces for our Plans. We nationalised
the Life Insurance industry in order
to get more to finance our Pians.
I do not see any reason why this
flourishing industry which can bring
some money into our exchequer for
making our Plans more ambitious,
more comprehensive and more far-
reaching should not be drawn into
that net. I think this will be one of
the great national urges for the
nationalisation of this industry.

The second one is this. In every
country of the world, you find that
the film industry works at two leveis.
There is the commercial level and
there is the aesthetic or artistic level.
Go to Italy, go to France, go even to
the United States of America and go
to the United Kingdom and you find
that there are film producers who
care more for standards of good iaste,
the standards of good morals, the
standards of good aesthetic represen-
tation than for commercial results.
Everywhere you find that. But in this
country of mine which is known for
spiritual values, the film industry is
tied up only with one thing and that
Is money-making. In our country
there is a producer, a man of genius,
like Satyajit Ray. But what use have
we for him? We do not have any
use for him. We have only use for
those persons who can give us com-
mercial entertainment which appeals
to the lowest common denominator of
"human decency, of human taste and
human conduct. That is the kind of
thing which we want.

My third reason is this that the film
tndustry has come to be associated
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money and I tell you it is corrupting
the people all along the line. An
actor—I do not want to mention any
name—would demand Rs. 6 lakhs or
Rs. 7 lakhs or Rs. 8 lakhs for appear-
ing in a picture, but he would sign the
contract for Rs. 50,000. We are sanc-
tifying the black money by keeping
this film industry unchecked, un-
controlled, unsupervised and unsuper-
intended. We are giving a fillip to
this kind of bargaining which is done
below the table and which is not_done
across the table. 'I think, our country
needs that this kind of thing should
be put an end to.

Now, our Finance Minister has said
that he will have a Monopoly Com-
mission. I think there is, more or less,
monopoly in this industry also, the
monopoly of the big actor, the mono-
poly of the glamorous heroine, the
monopoly of the financier—the mono-
poly of all those persons—and I think
if anyone gocs into this, he will see
that it is something which needs look-
ing into.

1 submit very respectfully that the
film industry should hold the mirror
up to our nation. How many films have
been produced in our country which
are motivated by patriotism? How
many films have been produced in our
country which give a vision of spiri-
tual light? How many films have
been produced in our country which
give a vision of greatness of this
country? There are very few films.
Most of the films are boy and girl
affair. My hon. friend was referring
to some director who always had new
heroes and heroines in the films. 1
do not want to give the reasons for
those things. But I say that this thing
has become too much of a racket and
[ think it is the duty of the Govern-
ment to put an end to any racket,
whether it is in business, in banking,
in education, in films or in anything.
The Government must put an end to
that.

There is one more point which 1
want to make. It has been said that
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we ghould have a Films Council. What
wiil the Films Council do? We know
the working of these Councils, This
Films Council will prove to be a stick
with which you cannot kill a lion or
an elephant. It will be an infructu-
ous, ineffective, institution. It has
been said that we should have a Pro-
duction Bureau. What will the Pro-
duction Bureau do? They will get
round the Production Bureau also. The
money bags of this industry will get
round everybody. Therefore, what I
want to say is, if we want to build a
great India, a self-reliant India, an
India which is rooted in the Indian
values of life, an India which looks
forward, an India which also looks
‘backwards to her golden past, an India
which wants to have clean entertain-
ment, an India which wants to have
wholesome standards of morality and
if we want to build that kind of India,
‘the best thing is to nationalise the film
industry. When I go about, people ask
me, ‘“What about our young men?
“They are suffering from indiscipline.”
I say, it is our fault; it is not their
fault and it is the fault of the fllms...

Shri P. R. Patel (Patna): What
about leaders?

Shri D. C. Sharma: . . . which give
glimpses of life which are not always
‘'very wholesome, I say, in the inter-
est of the youth of our country, in the
interest of the future generation of
our country, we should try to nation-
alise this industry here and now.
‘There should be no hesitation about
it and, I think, it should be nationalis-
ed at three levels, the production level,
the distribution level and the exhibi-
‘tion level. Unless that is done, we
are not going to have this kind of
clean entertainment.
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2 1 % WA, Q%3 AT @A
fean & gauT o7 forg 9T & A
9, 99 § TSIT @adas @9 7
W foar MT 57 F 77 § 397 S A
wvEE w9 § Wit gu | Taft 9
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F nafaw foed awY =nfg7 o) sta
¥ W | gFe-FTA feafy § aw aF
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& fagi o fgy W &9 feg,
e #iT gt & 1 =W F aR
% feed AT &7 o1F | adr feent @
HeulwF AR A g g, T
-G ATt (6o & | gy M @Haqw
T arer ¥ § F forew-freafor ag gt
Y F<T @ 72 fqar AT afgd

15-32 hrs.
[MR. SpeAKER in the Chair]
foenl & @da ¥ ST HEmAr &,
I F W AT ¥ FT WA 7
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Shri Bade (Khargone): 1 oppose
this resolution which has been
brought forward by my hon. friend
Shri R. G. Dubey. I do not under-
stand why he wants nationalisation of
the film industry. The duty of Gov-
ernment is to govern only and not to
poke its nose everywhere. Nationali-
sation means that Government will
take over the whole thing, and that
brings corruption in its wake. Wher-
ever Government go in for nationali-
sation, there is corruption and the
nationalised industry is always put to
a loss.

Of course, instead of the film indus-
try being nationalised, some more
restrictions should have been placed
on it according to the needs of the
country. But what is happening to-
day? Of course, I realise and I have
seen in the olden days there were
what were called nautankis in the
villages and padka damashas etc.
were going on. But, now, the cinemas
have taken their place. Today, we
find cinema theatres and hotels every-
where even in the villages. Of course.
they are necessary for the agricultur-
ists, because they provide some enter-*
fainment.
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The first aim of a cinema pict“ro
is entertainment and the second one
is education. Government should see
whether the film is educative or not,
but at the same time they should also
see that the film is entertaining. But
I find that there is no uniform policy
followed by the censor board in this
regard. I had read in one issue of
the Filmindia that there was a restric-
tion that the height of the breast
should be only so many inches and no
more, and the censorship board had
effected some cut in one of the films
because the breast was higher than the
prescribed limit. I also read that
there was a restriction that the mouth
of the hero should go near that of
the heroine only up to so many
inches and no more. But I would like
to ask the hon. Minister whether he
has ever seen any of the American
films from Hollywood complying with
these restrictions. All the boys in
Indore and everywhere else studying
in the colleges usually go to see only
English pictures, and in fact, they
count how many times there are kisses,

and then they come and chit-chat
about it.
Mr Speaker: All of them come to

the hon. Member and chit-chat?

Shri Bade: T have heard the boys
saying all these things, because one
of my hobbies is to teach the students,

Mr. Speaker: They must come and
ceport to the hon. Member?

Shri Bade: I am submitting to the
hon. Minister that instead of national-
ising the film industry, there should
be more restrictions on the American
films or prohibition of the American
films which are spoiling the psychology
of our youth.

At &I W AR - qAA qIE
ar fe=t # arar F7a & ) feent & ar¥
} 7g HASY F & oA o T 7

weqm WA ;TG HASAT 7 forer
SYRT @R FWQ E |
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Shri Bade: That is because I am not
a fanatic on the language question. 1
have to speak in Madhya Pradesh in
Hindi, and sometimes in the High
Court I have to speak in English also.

An Hon. Member: My hon. friend
is speaking in the High Court today?

Mr. Speaker: Now, he is in Holly-
wood!

Shri Bade: Those Hollywood films
are brought here. My request to the
hon. Minister is that when the
American films are imported here,
our censor board should see whether
they are according to standards laid
down. Nowadays, whenever there is
a lot of rush for the English films,
the Indian films also attract crowds,
and these Indian films also begin to
imitate the Hollywood films. In fact,
we have seen some shabby scenes even
in Indian films.

Dr. M. S. Aney
many kisses were
films?

(Nagpur): How
found in Indian

Shri Bade: Of course, in India, it is
prohibited. But you find them in the
American films . . .

Mr. Speaker: What did Dr. M. S.
Aney say?

Shri Bade: He wanted to know
how many kisses were found in Indian
alms?

Mr. Speaker: Dr. M. S. Aney is still
interested on this subject even after
the age of 80; it seems no age is past
that temptation.

Shri Bade: If the
nationalised then what will happen?
We shall be seeing only the pic-
tures of the Ministers like Shri
Jawaharlal Nehru, Shri Lal
Bahadur Shastri and Shri T. T. Krish-
namachari and others in the films.

industry is
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Even today, we find that pictures te
depict what is happening actually are
not being produced. For instance,
there is no film to show what has
happened in East Pakistan. There is
no film to indicate what we should do ,
when India is attacked. No films are
being produced at all on these sub-
jects. So, I submit that some restric-
tions should be placed on the film
industry in regard to the nature of
the films that they should produce.

Another important thing which I
want to bring to the notice of the
hon. Minister is in regard to the film
on Goa which has been prepared by
Shri Telkar. Sanction has not been
given for that film by the Ministry so
far simply because that picture depicts
how there was persecution of Hindus
when the European people came here
in the beginning. After all, it is a
matter of history now, and those
things are written in history books
also, but still that film is not allowed
to be exhibited because it is thought
that the Western countries might be
displeased, and, therefore, Shri
Telkar's film is not being encouraged
at all.

I oppose this resolution which seeks
to suggest nationalisation of the film
industry. I submit that there should
be no nationalisation at all because
nationalisation means corruption. In-
stead, there should be more restric-
tions on the Indian films which only
look to the income which they get. I
have seen Marathi films, and they are
quite good; Bengali films are also very
good. So, there should be no nation-
alisation at all and there is no need
for it. But I would submit that
the American films which are import-
ed here should be properly censored
and made to conform to certain
standards and only those films which
are very entertaining and which are
very educative should be imported.

=t go wo M7 (fqgam): v
© werw wAI & 3§ weard &1 faqw
F@E | TR FT 3700 7% R v F gwAaw
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& gaar fa<e w7 § |

Shri Sham Nath: Mr. Speaker, Sir,
this is not the first time that a reso-
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lution like the one under discussion
has been considered in this Hoflse.
Last time, it was in 1962 that a none
official resolution was moved here, but
it was opposed by Government and
was ultimately withdrawn by the
Mover with the leave of the House.

Sir, I have very carefully listened
to the speeches in favour of the Reso-
lution. Various reasons have been
advanced in favour of the proposition
to nationalise the film industry. While
I admit that the industry is not in a
very healthy state, that the quality of
films produced here is not very high
and that there are complaints regard-
ing evasion of taxes, I would not say
that all those evils would be eliminat~
ed by the nationalisation of the film
industry.

First of all, I wish to point out cer-
tain constitutional difficulties in our
way. As the House is aware, the
film is a medium of expression and
any curtailment of freedom of expres-
sion would infringe the relevant arti-
cie of the Constitution. Article 19(1)
(a) guarantees certain fundamental
rights—freedom of speech and expres-

sion. The Mysore High Court has
held that freedom of expression
extends to the screen also. This
being so, any action in compliance

with the Resolution under discussion
will be impossible unless the Consti-
tution is suitably amended.

My next point is, Sir, that film-mak-
ing is an art. It is the art of screen
play-writing, direction, acting, photo-
graphy, music, editing etc. So the pro-
duction of films by Government and
their regimentation will not be cons
ducive to the growth of art.

The third point concerns the nature
of film production as a business. An
Inquiry Committee was appointed
some years back. That Committea
considered the various aspects of the
matter. It estimated that the avcrage
income from a film was less than Rs,
3 lakhs while the average cost
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amounted to about Rs. 3.25 lakhs. In
recent years, these_figures have gone
up very greatly. Nowadays a colour
film in Bombay costs anything bet-
ween Rs. 25 lakhs and Rs. 1 crore and
a black-and-white film between Rs,
10—20 lakhs. There are no reliable
statistics regarding the failure of films.
But it is generally believed in the
industry that about 60 per cent of
films released fail to recover the
cost incurred on them. The percentage
of films which prove flops has been
put at 25 in the case of Bombay and
Madras and 10 in the case of Calcutta.
Fiims which have proved hits at
the box office are only about 3 per
cent in Bombay, 5 per cent in Calcutta
and 10 per cent in Madras. Thus by
nationalising the industry, the Govern-
ment may have to underwrite heavy
losses, and financially it will not be a
sound proposition.

Another thing is that largely it 1is
feature films which private producers
produce. While I agree that enter-
tainment films are largely produced
with an eye at box office returns and
not with the object of educating the
masses, in spite of this it will not be
desirable, in my view, to take res-
ponsibility on behalf of the State for
entertainment of the general public.
It is casier for the State to run a big
industry. The State can run railways;
it can run airways as we do in India.
But in a democracy like ours, if we
nationalise the press or the film
industry we should try to imagine

what reaction it would produce on
+2e minds of people.
I would submit, Sir, that to the

majority of Indians films are largely
a medium of entertainment and relax-
ation. I agree that our films should
have an educative value also. To
achieve this end Government have
been trying, and have taken some posi-
tive steps during the last few years.

An hon. Member said that the
recommendations of the Film Inquiry
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Committee presided over by Shri
,S. K. Patil have not so far been

implemented by Government. I would
like to correct this misunderstanding
and state that almost all the recom-
mendations that the Film Enquiry
Committee made have been consider-
ed and implemented by the Govern-
ment.

What those measures, which the
Government have taken, are, I think
well known to the Members of this
House. I would just mention a few
of them briefly for the information of
those hon. Members who think that
the Government has stil' to imple-
ment the recommendatior. of the
Film Enquiry Committee.

One of the recommendations that
this Committee made was that the
Government should institute State
awards for films, and this has been
done. The purpose of these State
awards is to encourage production of
films of high aesthetic and technical
standard and of educative and cultural
value.

Secondly, we send our good films to
various international film festivals,
and I am glad to say that a number
of these films, particularly document-
aries of the Fiims Division, have won

important international awards dur-
ing the last few years.
Thirdly, Government has set up

the Motion Picture Export Corporatiom
of India to promote export of Indian
films to foreign countries. Shri Dubey
in the course of his speech, referring
to this aspect of the fllm industry,
stated that our films earn a very
paltry amount of foreign exchange. 1
agree that our films do not do as well
in the international markets as they
ought to. The main reason for that
is that our films are produced mainly
with an eye on box office returns in
the country. I have no hesitation in
‘admitting this unfortunate fact, but
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we cannot forget that the producers
would like to produce only those films
which they think will do well as a
business proposition. Therefore, in
my view, the more important thing
is that we should try to educate pub-
lic opinion. If public opinion does

not approve films which have un-
healthy trends, then naturally the
producers would not produce such

films.

One of the hon. Members observed
that our producers very largely depend
on money-lenders and financiers for
their production. This thing was
realised by Government, and a few
years back, the Ministry of Finance
set up a Film Finance Corporation
with the object of granting loans to
deserving producers.

Then, a Film Institute has been set
up at Poona for imparting training in
the various branches of the technique
of film-making. 1 may say that the
establishment of this Film Institute
was also in compliance with one of
the recommendations of the Film
Enquiry Committee.

Then, there was the Children's Film
Society which was formed a few years
back.

Shri Tyagi: The less said about it
the better.

Shri Sham Nath: I know that the
working of that Society was most
unsatisfactory, and we have recently
requested an hon. Member of this
House to be the Chairman of that

Society.

Shri Bade: Only by making an hon,
Wember of this House its Chairman,
will it be remedied?

Shri Sham Nath: I have no doubt
that under stewardship, the work-
ing of that Society will improve.

Shri Tyagi: Are you going to get it
registered?
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Shri Sham Nath: I think that S&-
ety is already a registered body, and
{t includes some non-official Members
and representatives of some Ministries
of the Government of India. For the
last few years, the persons who were
in charge of that Society did not pay
proper attention to its working, and
the result was that some very undes-
irable things happened.

Shri Bade: What would happen #f
the whole industry is nationalised?

Shri Sham Nath: Then we have
recently formed a University Film
Council the purpose of which is te
instil a sense of critical appreciation
of films in the students and to improve
their taste.

A Film Consultative Committee has
been constituted to function as a
forum for exchange of views between
Government and the film industry and
to assist Government in the formula-
tion of policies relating to the film
industry.

It would not be correct to say,
Sir, that the Government has no
control on the film industry. I think
Government exercises considerable
control over the film industry through
the Central Board of Film Censors
which sanctions films for exhibition all
over the country. There are certaim
directives which have been issued to
the Central Board of Censors, and om
the basis of these directives, this
Board sanctions films for exhibitiom
in the country.

16 hrs.

Another point that I would like te
make, Mr. Speaker, is that we cannot
say that we are not doing anything
at all in the form of film-making. We
have during the last few years pro-
duced hundreds of documentaries
under the auspices of the Films Divi-
sion. These documentaries and news-
reels are produced in English and 12
Indian languages and they cover sig-
nificant events in the country as well
as abroad, and they are shown in
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about 5,100 cinemas in the country
which have an annual audience of
more than 100 crores.

Before I end, Sir, I would road out
an extract from the report of the Film
Enquiry Committee, because it was a
high-powered committee and it had
made a thorough enquiry into various
aspects of the film industry. It consi-
dered the question of nationalisatiom
also. This is what the Committee had
to say on the nationalisation of the
Qlm industry.

“It would be as suicidal for
thought and expression to follow
uniform and regulated patterns in
this field as in the realm of books.
The regimentation of ideas and art
should make beauty subsevient
to the rule of thumb, culture sub-
missive to the will of the authorily
and entertainment subordinate to
the philosophy of the State. We
have no doubt that this would
result in the standardisation of
art which would be fatal to its
growth without making the indus-
try any more efficient; the combi-
nation of the two would introduce
an unhealthy check on individual

initiative and enterprise which
are indispensable for idealistic
conception and artistic expresd

sion.”

Therefore, Mr. Speaker, in view of
my submissions in respect of the
dificulties in the way of nationalisa-
tion of the film industry, and since we
have taken very significant, positive
measures to improve the standard of
Indian films and to eliminate their
objectionable features, and considering
what a high-powered Committee ex-
pressed as its considered opinion on
this issue, I strongly oppose the
Resolution.

Shrimati Yashoda Reddy (Kurnool):
I want to put one question. The hon.
Minister said, though not very con-
vincingly, that after all the film
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industry is a business and unless they
are allowed to make money, they will
not prosper. I would like to ask, if
there are such good pictures like
Kabulliwalla and Punarjanmam which
are high-calibre films preaching cor-
rect values and morals and even it
they stand to lose in the box-office,
whether the Government would come
to their aid and encourage them, and
ban such pictures as are box-office hits
but have a disastrous effect on the
moral, educational and national inter-
ests?

Shri Sham Nath: It would be very
difficult for the Government to assure
such producers of any subsidy in case
they lose on the pictures produced by
them, but the Government is always
willing and anxious to give such
assistance as may be possible for it
to render to such producers.

Shri Bade rose—
Mr. Speaker: He has spoken already.

Shri Bade: I only want to know
whether there is any restriction on
the import of foreign films.

Shri Sham Nath: As regards foreign
films, there is an agreement with the
importers that they could import
foreign films on the basis of their
past performance during a particular
period, and whatever earning there
is in respect of these films, it is not
allowed to be taken out of the country.

Shri Tyagi: Is there any censorship
on them?

Shri Sham Nath: Yes, Sir. There is
censorship of the films. No film im
India can be exhibited wunless it is
censored by the Board of Film Cen-
sors and certified by them to be fit
for public exhibition.

Shri R. G. Dubey: I had made it
«quite clear even in the beginning that

.
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1 do not have any dogmatic or rigid
approach to this problem, but I am
afraid the Deputy Minister’'s reply
was not quite satisfactory. There
are any number of examples. For
example, I saw that the Western
India Theatres, Ltd., Bombay, had
36 theatres all over the country, but
only 13 are left now. I am told that
the Company Law Board is making
an enquiry into this matter. What I
feel is that the Government are not
realising the gravity and the nagni-
tude of the problem. I am not say-
ing that the Government should im-
mediatcly take steps for nationalisa-
tion. I ask where is the freedom for
the real artiste and the producers. The
producers and artistes are squeezed
in between the topnotch artistes and
the financiers. So, you must create
conditions for them so that they
could subsist. For that, some re-
thinking is necessary. That is all.

Mr. Speaker: Should I put the Re-
solution to the vote of the House?

Shri R. G. Dubey: I would like to
withdraw it.

The Resolution was, by leave, with-
drawn.

16.07 hra. !

RESOLUTION RE: MINORITIES
IN EAST PAKISTAN

Mr. Speaker: The House will

now
take up the next Resolution. Shri
Tridib Kumar Chaudhuri, The time

allotted is 2% hours. What should be
the time for the Mover? 25 minutes?

Shri Tridib Kumar
(Berhampur): 25 minutes.

Chaudhurt

Mr. Speaker: All right; 25 minutes
for the Mover and 10 minutes each
for the rest.

Shri Tridib Kumar Chaudhuri: Sir,
I move:

“This House is of opinion that In
view of the continuing insecurity
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of the life, property and honour of
the minority communities living in
the Eastern Wing of Pakistan and
general denial of all democratic
rights of the people in that part of
Pakistan, the Government of India
should, in addition to removing all
restrictions on the migration of
people belonging to the minority
communities from East Pokistan to
the Indian Union, a]so take steps to
raise the issue of the democratic
and human rights of the minorities
in the forum of the United Nations
under appropriate articles of the
U.N. Charter.”

I have been impelled to move this
Resolution because I have found for
the past few weeks from a perusal of
the statements that have been made
on the subject of continuing migra-
tion of minorities from East Pakistan
and the problem that this country is
faced with, that while there is no
lack of sympathy and expressions of
righteous indignation against Pakis-~
tan, for the atrocities committed
against the minorities, there is very
little appreciation of the vast and
staggering magnitude of the problem
that confronts this country and also
equally little appreciation of the poli-
tical and international implications of
the oppression that is being perpe-
trated against the poor and helpless
minorities.

It is very plain that the regime of
President Ayub  which finds itse]f
tottering at least so far as East Pakis-
tan is concerned, is bent upon drown-
ing that parts of Pakistan in a
flood of communal passion and viol-
ence. It 1is also equally plain—I
should say it is as plain as daylight—
that the Government of Pakistan is
today bent upon using the minorities
as hostages to ransom in order to
blackmail India and to blackmail the
United Nations Security Council in
order to gain its ends in regard to
Kashmir. That being fhe position, 1
would urge upon Government that
they should seriously reconsider their
policy with regard to Pakistan, as one
Central Minister was recently im-~



650) Resolution re:

[f4ri Tridib Kumar Chaudhuri]

pelled to say. But unfortunately, as
‘he confessed here, he was not one of
the policy-makers. I refer to the
statement made by the hon. Shri
Mehr Chand Khanna, Minister of
Rehabilitation who had been to
Assam and West Bengal to see the
flight of minorities for himself. Al-
most every day, we see an unending
stream of minorities crossing the
border and coming to India, We have
to ask ourse]lves: what is the reason
that the minorities do not want to stay
in Pakistan any longer? I would
here refer to the unimpeachable
testimony of a man whom many of
the older generations of political
workers in Bengal would know, whose
name was known all over India as a
great revolutionary, Mr. Tailokyanath
Chakravarty, who never left Pakistan
even after partition, who is endear-
ingly called as ‘Maharaj’ because
from his early boyhood, he was a
sanyasin and karmayogin who dedi-
cated his life for the cause of free-
dom of what he calls Pakistan and
India. As I said just now, he never
left Pakistan. He was an elected
member of the East Pakistan legisla-
ture but like all the other political
leaders he was hunted out of politi-
cal life through the operation of the
E B D O. Even then he did not leave
at this age, when he is past 75, he 1e-
tired to his village home and engaged
himself in social work and humani-
tarian work. He is equally held in
veneration alike by Hindus and Mus-
lims there, irrespective of parties
and political opinions. When the
Dacca carnage started, he was in a
Hindu quarter in Dacca, on the 15th
of January. Immediately he started
rescuing the frightened Hindu popu-
lation of that quarter and fortunate-

Iy found shelter in the Jagannath
College where Principal Sayedur
Rahman was very helpful; with the

help of Principal Rahman he could
save at least 7000 Hindus. I do not
know about his whereabouts now but
he could smuggle out a letter which
was published in the Ananda Bazar
Patrika some days back and the Eng-
lish translation of it has appeared in
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the Hindusthan Standard on the 19th
I would give you some excerpts from
that. He has written in that letter:

“I am now in a refugee camp.
I spent a total of thirty years in
jail for the freedom of India-
Pakistan; lived five years under-
ground with the warrant of arrest
of British police hanging over my
head. That is why I have verily
earned the right to live in a
refugee camp today after 17 years
of Independence. I needed this
experience.”

1 do not have the time to quote exten-
sively from this letter but 1 would
appeal to the hon. Ministers and all
hon. Members who have any sympathy
for men like him and for the plight
of minorities in East Pakistan to go
through this letter. He describes his
life in that letter, his life in the
refugee camp.

“Mr. Ataur Rahman Khan, ex-
Minister, Sheikh Mujibar, Mamud
Ali, Zalur Hussain Manik Mian of
Ittefaq and other friends came to
see me in the camp. Sheikh
Mujibar brought 25 pieces of loaf
to the Principal. What an irony
of Fate. We are citizens of this
State, but cannot move about
freely, are confined in a cage and
friends of the other community
come to see us in this cage. Mem-
bers of the other community can
walk in the streets freely, have
opened stalls on the camp com-
pound and are hawking goods

there. I don't have that freedom,
why not? What crime have I
committed?”

This is the plaintive cry which 8

coming on behalf of all minorities
there. He goes on to explain the
situation:

Ll
‘“What has happened this time
is not rioting, which can occur
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only between two contending
parties. ...

€ hope Shri Shastri would take note
of this....

“but one-sided attack, looting
and killing. One side attacks and
the other flees in fear of life.
Those who have been victims of
looting or have been killed, ask
“what crime have we committed,
since we do not dabble in politics,
do not meddle with the activities
of the people of the other com-
munity, do not quarrel with our
neighbours, are citizens of this
country, share its prosperity,
sorrow or happiness, pay taxes to
Government regularly, are loyal
subjects; then why should we be
killed, why our houses should be
looted and burnt, our children
killed before our very eyes, our
womenfolk dishonoured?’

Is there to be no redress, no
remedy for this? No justice?
‘Why shall T be held responsible
for anything in any other country?
What contact have I with other
countries? Shall innocent passen-
gers in buses and trams be
detrained, forced to come down
and massacred?”

It may be said that this was per-
haps a passing phenomenon and in
Dacca, now the carnage has stopped
and perhaps peaceful conditions have
returned. That is why I have to refer
to the testimony of another unimpeach-
able witness, this time not a Hindu,
but a Christian. The other day in
the capital city of Delhi itself, Rev.
N. A. Kirkwood, Liaison Officer of the
Church of World Service, made this
statement:

“A book could be written on
the atrocities, shooting, bayonet-
ting, baton attacks and raping
inflicted by the East Pakistan
Rifles and Ansar personne] of the
East Pakistan border forces upon
the fleeing refugees. Stories of
looting and of the abduction of
tribal maidens by Muslim men of

Pakistan-

the area are common. More cotgd
be written concerning the reasons
for the fear and insecurity which
caused this mass exodus of these
minority groups into Garo Hills
from this border strip of East
Pakistan.”

This is supported by the enquiry

that was conducted by 12 Members of
the Assam Legislative Assembly, who
had been to the Garo Hills and to
whom the refugees made statements.
Culling these statements, one Mem-
ber of the Legislative Assembly of
Assam has summarised it. What were
the continuing tyrannies which is
compelling minorities to cross over
not only from Mymensingh District
but from other districts of Pakistan—
not only Hindus, but Christians,
Buddhists, tribals, Santhals, Hajongs,
Garos and everybody? Here is a des-
cription of the tyrannies that are still
continuing:

[

“The tyranny was manifold.
For instance, no member of the
minority community was allowed
to pass an East Pakistan Rifle
Camp with an umbrella over his
head. The minorities were com-
pelled to salute the East Pakistan
Rifle man whenever they met, they
are to offer free labour in the East
Pakistan Rifle camps such as
sweeping, gardening, fetching
water, etc. and even cleaning
lavatories.”

do not have the time to go into all

the details, but the economic inequi-
ties that were imposed on them needs
to be noted. It is said:

“Levies of paddy were imposed
on the minorities. The land of
only the minorities was requisi-
tioned without showing any
reason. Cattle were taken away
even from cowsheds; paddy was
harvested from the fields of the
minorities. The rates of tax on
the minorities were much higher
than those on the Muslims. Interest
on loans was five annas per rupee
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per month, and if repayment was
not made within six months, the
debtor’'s land would be sold by
auction. Complaints lodged with
the chairman or any member of
the Union Council or Government
officers were ignored. These only
provoked the wrong-doers to do
more mischief with impunity. The
village chiefs would very often
advise a complainant to embrace
Islam if he felt insecure as a mem-
ber of the minority community.”

Sir, this is enough, I think, as an
explanation of the conditions that
obtain in East Pakistan and force the
minorities out from there.

And, what is the most deplorable
and revolting feature of the whole
thing is that women, particularly
young girls, are being subjected to
molestation and rape in areas contig-
uous to Indo-Pakistan border while
crossing the border. I have drawn
the attention of the Prime Minister,
in the course of a letter, to two inci-
dents which should go on record.

Some incidents were reported on
11th March and details were
published in an important Con-

gress paper of Calcutta on 12th March,
1964 which show that the members of
minority community are being sub-
jected to horrible ill-treatment at the
border station of Darsana. I had
written to the Prime Minister on the
hasis of newspaper reports:

“Shri Narayan Chander Shah of
Noakhali was coming over to India
with his wife Shrimati Parul Bala.
They were forced to get down at
the railway station Darsana. A
number of men belonging to the-
Pakistan Police forced Shri Shah
and his wife to go near the border.
Thereafter seven men of the
Pakistan Police force committed
rape on Shrimati Shah.”
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[MR. DEPUTY-SPEAKER in the Chair]

I do not want to read it any further.
There was another incident which was
also widely reported in all sections of
the Calcutta Press, that on 13th March
the East Pakistan Rifles fired upon
men and women near the Benapole
border and eight women were killed.

Somebody might ask, is there no
Constitution in Pakistan?—No con-
stitutional or legal protection?

Shri Raghunath Singh (Varanasi):
Basic democracy.

Shri Tridib Kumar Chaudhuri:
What is the position of the minorities
in that basic democracy. I have in my
hands here the Constitution of the
Republic of Pakistan. In the Pream-
ble, in 4th paragraph, in section (d)
which is the jimmy clause, it has been
stated that the minorities in Pakistan
should be adequately safeguarded. 1
would only ask any interested Mem-
ber to go through part II of the Cone
stitution of Pakistan. There is one
section which lays down the principles
of law-making and policy which
roughly corresponds to the Chapter on
Fundamental Rights of our Constitu-
tion. All the fundamental rights
which we have in our Constitution find
a mention in their “principles of law
making and policy”. In that chapter
they have got equality of citizens,
treedom of movement, right to acquire
property, freedom to follow avocas
tions, freedom of religion, protection
of languages, scripts and cultures and
other things. Then, in Chapter 2
entitled “principles of policy” it has
been stated in article 3, which refers
to the fair treatment of minorities,
that the legitimate rights and interests
of the minorities should be safeguard-
ed and the members of the minority
community should be given due
opportunities to enter the services of
Pakistan. All these noble things and
high sentiments are expressed there.
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But then there comes the hoax or huge
joke about this chapter. In articles 6
and 8 it has been stated that the vali-
dity of a law guaranteeing these rights
‘shall not be called into question on
the ground that the law disregards or
‘violates any provisions of the Consti~
tution or is not in accordance with the
principles of law-making. In other
‘words, that means these safeguards or
rights have no validity at all and that
is how all this oppression and iniqui-
ties could be heaped upon the minori-
ties or perpetrated with impunity.

The time has come when our friends
in the West, who are very much ena-
moured of basic democracy of Presi-
dent Ayub should be told what is the
actual meaning and significance of the
protection of minorities in the Consti-
‘tution of Pakistan. That is why I pro-
pose that this question must be raised
at the proper international forum, and
I think that forum can only be the
United Nations. I know that in the
background of the Kashmir debate in
the Security Council and the attitude
-of the Western Powers who have a
built<in majority in the Security
Council, we do not feel very much
enthused to refer any question to the
United Nations. But, at the same
time, we cannot lose sight of the fact
that the United Nations also remains
a great international forum. There is
the General Assembly, there is the
Economic and Social Council of the
United Nations, where these things
can be raised. The charter of the United
Nations refers to “human rights” no
less than 7 times—in the preamble, in
articles 1, 13, 55 62, 68 and 76. In
addition, articles 56 ang 87 affect
human rights, although they do not
expressly mention it. As all these
articles are there, as a member of the
United Nations we have every right to
raise the question of the minorities in
the United Nations.

Shri Tyagi (Dehra Dun): Are you
sure they will take a judicious view?
Are they not biassed by their own per-
-sonal likes or dislikes of other
countries?
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Shri Tridib Kumar Chaudhuri: They
certainly are. But, at the same thue,
we need not assume that the United
Nationg are full of our enemies only.
Our friends are also there and the
whole world is represented there. We
can utilise that forum to place our case
before them. How is it that Pakistan
can every time raise their case before
the United Nations and haul us there
on the dock? Even the other day, day
before yesterday, in the Pakistan
National Assembly in Rawalpindi, a
Government spokesman said that they
would take up the question of the
eviction of Pakistani infiltrants from
Assam; in the Uniteq Nations, if neces-
sary. Perhaps, they are encouraged
by their western friends, they are en-
couraged by their patrons, but if they
can go to the UN, why can we not do
the same? Are we so friendless? Are
we so helpless?

Shri Tyagi: Yes.

Shri Tridib Kumar Chaudhuri: If it
is so, then blame your Government.
Do not put your hand on your head
helplessly; blame your Government
squarely and tell them that they have
made a mess of everything in external
affairs. In order to comfort Shri Tyagi
I woulq like to say that we need mnot
be ashamed of our record or feel hesi-
tant about these things. The Human
Rights Commission of the United
Nations appointed a Sub-Commission
on the Prevention of Discrimination
and the Protection of Minorities in
1959. One of the former Memberg of
this House, Dr. Arcot Krishnaswami,
had the privilege of presiding over
that Sub-Commission. In that Sub-
Commission, the Uniteq Kingdom re-
presentative, Mr. Richarq Hiscocks, is
reported to have said:—

“The U.K. representative” not
Dr. Krishnaswami “wondered whe-
ther leaders in other countries
for instance, Pakistan, had the
courage to emulate the example
of the Indian leaders (in battling
against discrimination of religious
minorities). He asked the Rappor-
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teur Dr. Arcot Krishnaswami of
India if progressive opinions on
the question of treatment of mino-
rities manifesteq themselves in
Pakistan anqd whether they would
have a chance of gaining strength.
Dr. Krishnaswami said there were
wise and good men in Pakistan
who wanted to promote an atmos-
phere of tolerance and under-
standing of minorities..... But
he felt extremely doubtfu] if, in
Pakistan where even the majority
had no voice—leave alone rights—
the minorities could have their
rights respected.”

Unfortunately, this matter was not
pursued by our Government in the
United Nations any farther. But I feel
the time has come when we can and
must place our case before this world
forum.

1 know, there are hon. Members both
on the Government Benches and on
this side of the House who are cynical
of any good result coming out of the
United Nations. The Kashmir question
has been hanging fire for 17 years and
our complaint of aggression by Pakis-
tan has not been heeded to. But that
is not the reason why we should not
utilise the forum of the United Nationg
properly to state our case before the
whole world and try to win over world
public opinion to our side. If the Gov-
ernment feels that the United Nations
cannot help us, if the House feels that
the United Nations cannot help us,
then there are other world forums.
There are our friendg in the Afro-
Asian countrieg and in the non-aligned
nations and we can place our case
before them and ask them to put what-
ever moral pressure or other sorts of
pressures they are capable of for
stopping Pakistan from harassing the
minorities and using them as perma-
nent hostages.

The other day when this question of
eommunal disturbances directed
against the minorities of East Pakis-
#an was being discussed in this House
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I ended by saying that I am not an
emotional man but I would appeal to
the Government to look facts in the
face and to take some effective mea-
sures to rescue the minorities in East
Pakistan from the plight that they are
in. Unfortunately, in spite of profuse
sympathy and the declaration from
housetops that the question of mino-
rities of East Pakistan who are com-
ing over is a national problem, up till
now we have taken no effective steps
to rescue them, even with regard to
the ordinary facilities, facilities of
migration......
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Mr. Deputy-Speaker: His time is
up.

Shri Tridib Kumar Chandhuri: [
will be ending in two or three minu-
tes.

Mr. Deputy-Speaker: He has spoken
for full 30 minutes.

Shri Tridib Kumar Chaodhuri: [
will finish in two or three minutes.
...... even with regard to the provi-
sion of legal facilities which were to
be provided under the Nehru-Liaquat
Agreement for migration. The state of
affairs in the office of the Deputy
High Commission with regard to the
issuance of migration certificates is
nothing but a scandal. No person can
be granted migration certificate un-
less he gets a clearance certificate
from the income-tax authorities and
a citizenship certificate from at least
the President of the Union Board
which ig the highest officer in the pri-
mary units of Ayub’s basic democracy.
You can easily realise how this clear-
ance certificate with regard to income-
tax can be obtained by a migrant
fleeing for his life and that is why we
see the phenomenon why people who
are nearer the border are daily cros-
sing over without any migration cer-
tificate or travel documents not only
into my constituency but into every
border district. Whether our Gov-
ernment makes any arrangement for
1eception or not in all places they are
trying every day to cross over and I
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have received an authentic news that
jathas consisting of inhabitants of
three or four or five villages are
moving out in the assurance that the
security of numbers can give them
in order to flee Pakistan. I do not
know whether they will be able to
come or alloweqd to cross over. In
many places they have been stopped
and indeseribable indignity and
oppression have been heaped over
them. But they are determined to
come. It is no use the Prime Minis-
ter saying, as he has reported to have
said the other day before the meet-
Ing of the Congress Parliamentary
Party. that the minorities of East
Pakistan will not be encouraged to
come. T would remind the Govern-
ment that if is not a question of your
encouraging them to come. You have
to accept the fact that they will come
because they have no other go. They
have either to face destruction and
ruin or to come over here and live as
human beings. You have to face these
facts. 1f you do not face facts, then
perhaps the whole country will soon
be in flames. Already you read the
trend of events in the newspapers.
You must have read in today’s news-
papers what is happening in Raigarh.
I do not want to refer to these hap-
penings. What will be the repercus-
sions of these events, the news of
which are appearing daily in our
papers? Whether we like it or not,
our Government administration, even
our leaderships, would not be able to
control the baser passions of the
people and the tragedy on a colossal
scale will ensue. So, I appeal to
them to take whatever measures they
are capable of in order to save the
harried and afflicted minorities from
East Pakistan and to rescue them. It
is the duty that you owe to God and
to humanity and to your nation.

Mr. Deputy-Speaker:
moved:

Resolution

*“This House is of opinion that
in view of the continuing insecu-
rity of the life, property and
honour of the minority communi-
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ties living in the Eastern wing
of Pakistan and general denial of
all democratic rights of the peo-
ple in that part of Pakistan, the
Government of India should, in
addition to removing all restric-
tions on the migration of people
belonging to the minority com-
munities from East Pakistan to
the Indian Union, also take steps
to raise the issue of the democra-
tic and human rights of the mino-
rities in the forum of the United
Nations under appropriate arti-
cles of the U.N. Charter.”

There are some amendments. Shri
P. R. Patel. Is he moving his amend-
ment?

Shri P, R. Patel (Patan): I am
glad that my amendment is admitt-
ed. But as my friend Shri Raghu-
nath Singh is moving his amend-
ment, I am not moving mine.

Shri Raghumath Singh: I beg to

move:

That in the resolution,—

for the words “in addition to
removing all restrictions on the
migration of people belonging to
the minority communities from
East Pakistan to the Indian
Union, also take steps to raise
the issue of the democratic and
human rights of the minorities in
the forum of the United Nations
under appropriate ‘articles of the
U.N. Charter”

Substitute—

“in addition to relaxing restric-
tions in migration of people
belonging to the minority com-
munities from East Pakistan to
Indian Union also consider steps
to be taken to raise the questionm
for enlisting the world opinion.”.
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.Shrl Hem Barua (Gauhati): 1 beg
to move:

That in the resolution,—
add at the end—

“and sponsor a resolution re-
garding the minority problem

in East Pakistan in the U.N.
Security Council.”.
Shri H. N. Mukerjee (Calcutta-
Central): 1 beg to move:
That in the resolution,—
add at the end—
“and particularly among
Afro-Asian  ocountries which

should be clearly appraised of
the role of colonialism in this
regard.”.

Shri H. P. Chatterjee (Nabadwip):
I beg to move:

That in the resolution,—
add' at the end—

“anq before other inter-
national forums especially those

of the Afro-Asian group of
countries.”.
Mr. Deputy-Speaker: The Resolu-

tion ang all these amendments are
before the House. Half an hour has
been taken by the mover of the Re-
solution. So, only 2 hours remain.
There are about 14 or 15 Members
intending to speak. So, each Member
should take 7 to 8 minutes.

Shri H. N. Mukerjee: Mr. Deputy-
Speaker, Sir, I support the Resolution
moved by my friend Shri Tridib
Kumar Chaudhuri. I have myself
a small amendment in regard to Afro-
Asian countries which, I hope, will be
accepted but I do wish that Govern-
ment gives serious attention to the
substance of this motion and come
forward with some answer which
‘would satisfy the country and would
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save the situation which is daily
threatening to become worse and
worse. I shall try to speak with the
utmost restraint, and I shall begin
by saying that we in India try to
operate on two bedrock principles and
they are as follows. The first is that
we are a secular democratic State
where various religious groups can
coexist with equal rights and with
complete self-respect and honour.
Being so, we have the courage and
the strength to be sharply critical,
whenever necessary, of our own short-
comings. But, by contrast, Pakistam
{s a military dictatorship with hardly
a facade of political decency and
things have happened there, which I
do not wish to repeat, which under-
line the difference between our twe

countries.
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The second of our principles is
that—and Government cannot afford
to forget it—we offer a home to our
brethren from Pakistan if and whes
they find it impossible to live any
longer under the tyrannical and bar-
barous policies of that Government
We wish to God that they can stay
on in Pakistan, but if they cannot, we
have got to share with them whatever
we have got. These are the two
principles upon which we have got te
establish whatever policies we try te
implement.

In pursuance of those policies, it is
absolutely essential that, as the reso-
lution says, Government should
remove all restrictions on the migra-
tion of people belonging to the
minority communities who want te
come to our country. There should be
no question about it. We have had
this solemn assurance from Govern.
ment that even without papers they
can come along. How is it then that
our own Indian Deputy High Com-
missioner is behaving in a way which
has put hurdles on the way of our
people coming away?

Shri Ranga: (Chittoor): How?
now.

Shri H. N. Mukerjee: It is neeessary,
therefore, for Government to say that

Not
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Government would not merely make
a few minor changes in the migration
regulations but the migration certifi-
cate matter should be treated in such
a fashion that whoever wants to come
away must be enabled to come away
and we shall make provision for
them, whatever the cost.

Shri Tyagi: What is the total num-
ber of minorities in Pakistan?

Shrimati Renu Chakravartty (Bar-
rackpore): It is about 98 lakhs.

Shri II. N. Mukerjee: It is just over
9 millions.

Shri Ranga: What can we do even
if it is 12 millions or 15 millions?

The Minister Without Portfolio
(Shri Lal Bahadur Shastri): I may
inform my hon. frienl Shri H. N.

Mukerjec that there are no restrictions
imposed from our side from the side
of the Deputy High Commissioner,
which delay the minority community
people from East Pakistan to come
over to our side. There are delays
mainly because Pakistan comes in
their way. It is neither our Deputy
High Commissioner nor our policy
which has come in the way.

Shri H. N. Mukerjee: I am glad to
hear that.

Shri Tridib Kumar Chaudhuri: May
I draw the attention of the hon. Minis-
ter to the statement made by the
Government spokesman in the Pakis-
tan National Assembly that from
January onwards up to 29th  Feb-
ruary, 1964, only 300 people with
valid migration certificates have cros-
sed the borders? Would he check up
that fact with our own officers who
are on the border?

Shri Lal Bahadur Shastri: It is
quite wrong. I saw the figures only
today. Migration certificates or pers
mits or papers have been issued to
over 64,000 persons.

2575 (Ai) L.S.D.—T.
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Shri H. N. Mukerjee: I am glaQ to
hear that Government are doing what-
cver they can to facilitate the issue
of migration certificates, but, as a
matter of fact, there have been reports
in the papers—I do not know how far
they are accurate—that people have to
wait for days and days, because only
for three days in the wezk are migra-
tion certificate appiications received
and then only for three days in the
week applications are granted. Then,
again, no grant is made anywhere
except in Dacca, with the result that
people have to go from all parts of
Pakistan to Dacca in order to get
those migration certificates. So, in
fact, there are a lot of difficulties.
I know that it is rather a problem to
deal with the Pakistan Government
when the Pakistan Government is
behaving so very shabbily and is
pursuing a policy not only of pin-
pricks but of plain savagery when
they fire on people who try to come
away. That sort of thing is happen-
ing. I know it is difficult to control
the Pakistan Government. But as far
as is possible for us to do, we shall
try to make it certain that those who
want to come away are enabled to
come away. That is why the Resolu-
tion has been brought up.

What are the ways and means? The
Resolution asks us to take up the
matter before the United Nations
forum and elsewhere, for instance
among the Afro-Asian countries in
particular. What happens is that
Pakistan perpetrates the wrongest
things and gets away with it. Pakistan
shouts for jehad. Pakistan keeps up
the situation in the Kashmir border
for more than 16 years now, and
Pakistan treats the minorities in East
Bengal as hostages and holds them to
ransom all the time. But it talks in
virtuous terms, appears before the
world as if it is the injured party.

Now it is a most terrible thing that
this sort of thing has gone on so long
and so far. How is it that we are so
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terribly friendless, as Shri Tridib
Chaudhuri pointed out, that in the
whole wide world people are there
to listen to the talk of Pakistan and
not to our case? Why should this
happen? East Bengal has been held
in the grip of police terror and, if not
periodically deluded with the wicked
cry of ‘Islam in danger’, the KEast
Bengal people would perhaps by this
time have thrown off the Ayubshahi
business altogether. But they are not
being able to do so because not only
are we immobilised, but the whole
wide world knows nothing at all
about it.

Why is it that our instruments of
propaganda are so utterly ineffective?
1 know, as Shri Chaudhuri pointed,
that our experience with the United
Nations is so very sad. But yet we
have got to tell the worid about it.
The Security Council has 11 members,
but only two friends on whom we can
count, the Soviet Union and Czecho-
sglovakia. But among the other 9
there are certain countries who, if
they are told the truth, would under-
stand the position.

We know that Islam has not brought
about the unification of all the Arab
countries. The profession of Islam
and speaking of the same language,
Arabic, has not brought about the uni-
fication of all the Arab-speaking coun-
tries. So they are not such fools to
believe that Islam is in danger in
India, a country where the Vice-Pre-
sident himself is a member of the
Mussalman community.

What have we noticed ever since
the formation of Pakistan? Maulana
Azad in his book India Wins Freedom
wrote:

“The partition of India .gave
Britain a foothold in India, and a
State dominated by the Muslim
leauge would offer a permanent
sphere of infiuence—a British
base”.

The British have their base. The
Americans are their friends and pat-
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rons, and they are not reconciled yet.
to the fact of Indian freedom. That
we are trying to pursue an indepent
policy in foreign relations and that we
are trying to build an independent
economy are facts which they cannot
stomach and, therefore, they are be-
having in this fashion.
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I cannot understand this when, for
instance, men like Bertrand Russell
and Dr. Albert Schwitzer write to
Mr. Khrushchev in the Soviet Union
complaning about the treatment given
allegedly to the Jews in that Soviet
country. Don’t they know nothing at
all about these things. We invite,
people like Prof. Toynbee who come
to this country to speak over the air.
Possibly thcy get their air fare paid,
and all that kind of thing takes place.
We treat them as if they are wonder-
ful pcople,” and they go back and
write to say that they disapprove of
India’s policy in regard to Pakistan!

Ever since the days of partition,
when the lure of Mountbatten and
Co. made us commit the original sin
of accepting partition, we are suffering
this kind of indignity from time to-
time. Over and over again in the
Security Council whenever we find
that the West is angry with us, Pakis-
tan utilises the opportunity. In 1957,
after Hungary and Suez, Pakistan got
an opporounity, went to the Security
Council and shouted against us. In
early 1962, Pakistan took advantage
of the fact that over Goa the western
countries were very angry with us
and brought up this question of Kash-
mir. Now they have again brought
up this question of Kashmir. They
are behaving in this fashion.

Why can’t we put our case before
the worid? Why can’t we say that
we are trying genuinely, sometimes
we fail—the news which has appeared
today makes us very sad—sometimes
we fail, but we are trying very genu-
inely to have in this country a real
recular democracy, irrespective of
religious differentiation while across
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the border there is medieval mummery
masquerading as political sovereignty,
and that country is behaving in this
fashion. I do believe that if we take
our case not only before the United
Nations, but also before the Afro-
Asian countries in particular, and if
we explain that the colonial policy
and its hangover, as far as the West-
ern Powers are concerned, is realy
behind the patronage and support
which Pakistan gets, then we shall,
from a political angle, apart from the
humanitarian angle, also succeed in
persuading our Afro-Asian friends
that this kind of nonsense should not
be permitted to continue to sully the
atmosphere of world politics.
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g FW TEE HErHAT F

W AW AT T gEI WTHA
37 AWM F qEAT T AT FH F
g =it fr e & 7 1 RE | 98 Y
FE AR g

me W fF e afsae &
T g\ F AW TS ;M | IGAT T
T L¥E & qa¥e aw wmm foad
9% 9Tg HRHT 7 I F 7T AR
T oTE THH W T | GO AT
T AT qU¥e & AT TAT qRNE
q% | THE o AT ATIHT AT | Ty
O AAT T UG F qER3 qF
TaH q 9@ Y qM@ AEHT AT | I
TER FA ¥q A@ L FATC HGHT
ez qrfaeaT AT | g6 A F wgw
ATed 7 957 A § 77 x de Fme
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M7 fegram # AW a7 AT AT
T HATATEI T &1 § SAah qamr
AreaT g fF fantrem & awa & w9 %
fadh e v e fegamm & &
qifFea # 1T AR & A" qEAH
afesdl &9 ¥ WT, @ AT AT
TEER 9w § 9Y A IF A
TEAHTE A Afoge {7 fAqa e
¥ oy | 34 TE § QU AT qWAH
e afeem & fegeam § g
TMT ART JET AGN T FT 97 gHAT
A F i T ToF Gre FI TG AW
7g 9 AT &7 9FF g9 ¢ 5 g
ATgE WX TifFETT § AT Wt &8
R & AR F@ § IOH AL g @Y
g

g T WY W fF 5w oI
W ofaeart e, de afde
F o fw aifFwae #F, faaa gear
£8,¥89q &, wuiq FIT ve T, a7
fergem & st w faw gu & 1 w2
oY T q9 F T q FU9 9§
qifrert qRewm wre fggeme #
AE & | ST ET F /YA A1 FT AR
giar @t ¥ ferge ® 7 @

# s AR fremar @A g
f& fawmm & wwy $ offam §
fogt & gardt 9 U9 Yo wmw
Y, sl ¥y oxde fergei Y wardy
e mifgEam § 4Y | a9 g ¥
THTH § &o qTHe HraATET fgrgAl A o
AfFTroy g7 A & AW LIME@ AT
Afeew @ A § | ST TG TRy
S sred fawg ¥ AR FT@UT | wqT
YT mrefaay & faq de darer & e
adY & agr afw #1 av $fwa vy oI
>

2 |

e qifee™ & S S AgT AT
R A ' gffeme & o IR
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[< g fee]
o @ w1 f GO A -
HA[ & O gETEy w1 I9qT qR|
F FTHN AAEAT OIFRE AT AT
% | ey ot fegg e arfaen &
NTQ ITF! A ¥ T FC qEAWAT F
T T TN oo gt W gu Iy
I o e fEar | afaw S fgg
s} am qfeaw fee afswm & g
N w1 1} § I% faw gare o 4
T AT qFE A § | TF A1 g
famg o1 Y W & o gEO WMT 9 AT
AR GifERnE Y qg wTRd a9
T #1983 e feg 3w awa arf-
@ ¥ & F o g AT W |
arffeat & s e fggwi & feo
EHF| AT ¥ 97 W SHA AGY
faeft | 1w T wfFra & 9% @@
HEAAAT F1 9T Tg & | qY o6 FAHr
ar =9 U & gAfemeeT A @
uF AT HEw w7 fEw gu § 1 ogw qwi
1 a8l @Y FT1 & wfgwT TG T 0
7 fgrgeam ox a1 § 1 g wRfEAl
F form g Fet o g ¢ ag fegeam
¥oorm ¥ § 1 W gEmE 2 i T e
@ gaEwi 1, s @@ w©d
1 #rf afgsr & 2, ww ¥ aww
faar a1 #@Y7 St Avy ST arfaEam &
o7 Te ¥ IAT G a9 ST |

o7 gHET Faw g uE A4 € 1 47
qrelfzaer wweg WY & | greffea 3w
an & 2 fF dre afewna § o7 &
qrfaeaTs ¥ AT § aga qrer 7=
= wifaeam q=ar & fF we ueee
HATES F W7 97 qrfdear § fenray
I & TN A S afFeaw G
aifFera 97w Fon | (e fe
qTfEaTa F1 y1ETET F1 39 fF54T S0 0
oF A AFAETT qET § IAFT q1 gV
FET ST FFaAT, TAfAT A ATEAUET FT
TR E | ww S wifEET ¥ v
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A A qfeaw ger fau a0 §r dew
qifeear &1 smarY fw afEem ¥
S g ST #YT (%7 smT usee
AT & WTUTT 97 qrfFwar & fenmiy
Faw F1 TN 1 d% afsena ar
TN A | T qET arfEan T o mrae
F | 770 gETE ¢ fF T9 qwEn )
g ¥ qfwew &7 FMRY #F qwA
@1 Ffge arfs § Fi7 g f qfgzam
¥ uewe BATETS ¥ WU 9T fewriey
TR T | qF THT ERO AT &3 AT
ferg o wow wiafaly ghrast § S
FHT G WA AT FE wRA |
= qifgraE & o HhaEAf
9gY § a8 so Wiw wvE1 97 I W
XY 21 3 FOF Lo T AT WATET
AW qfeww & 2  fw qfse
TRAT & T T § FaA AAAA 73
aife = faeT safesgvm &1 aeEaT
fegram &Y o & F w7 ) wEIfAm
3g TH dc FI QAT FIT TE L
nF qId@ AR FF T AEAT
fe o gEemg wr€ g aifeam F
framl & g% 99 & #1839 AN &
T I g gary favtm 0 gar fads
A T@T # gawa § & 9 fF ey @
qifaena & fedaar 7 g1 $v are-
fdry qgi & == oA | g/ wTw g P
e affam § @@d ¥ sgawEt 3
feget #1 7 #1 3 1 79 IR AT
AT £ 1§ TH oAvEg § oHOAr
feeew &1 ITgIw AT g g fam
to dT@ ygfeai a1 W7 T | AfEA
o fgeere #gi & A7 agfedi 7 moAw
&w mw e 1 gwe @ fF ogfem A
o WT™ agizdi &1 T faar | gAY
It gfaan & it & fa qg S wrAEa
F1 qfvey fggena & wawy § it 31
fergean® ¥ AT A= 71 AEEAT 1§
o Faer  f gfrmn & swaE
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T fegEa 7 gEEA &3 & fem
e oMy £
17 hrs.
Wt wamw  (wiest) : Sureme
. wgiem, ot fafew gwT Stadr a7 doz
aiffen &7 areAfds & a &
T g9 ¥ giaw § & 9w oA
arés 73 ¥ fao @1 gwn § 1 =@
W@ 1 faeat § ater 91 " 0
uF at 18 & Sy am fmdr ae am
affers § =y § 4fF agr mfvwm
FY FTFT UF FIgIT TFIT G &, F
fexzesfom =gt @ &7 ox &t Fafadr
& T qg 48 A § 99 @Y E,
ady sE ¥ S wW fEdT 9t gue
fgg wig ofFeam & wmg &, w1y v §
my W oaadx fwy nw ¥, @ fam
™™ §, IF A FAGT WA WISgT &7
A MA@ AR | i g7 ¥
UEY UF WIAEA AFE< AR F qrRS
gu ZAT7T fFar f gHTL 919 7 &7 gAY
wfg & o7 7 & Taw Y & fqu AFe
¥ 9gA wg fF 3T wremi w7 &
TATS: FZT T gAIR TH g &1 ALY
groma g ag g
@ G 1 g fF o qEEEr
T 7AdT, T6 qfFE § wreantEy
& a9 AT AATATLET @7 § W IAR
aiffead & g7 QT O W E, TE
HHAAT AT AIHIT o UFo Hlo I
¥ o ardy gffar # ag GFamEr
w f& oifesa & F0 faar
Al & I A I @ AT @ F
wa 42 W1 g7 TR § ug 6 aws &
@ war g (% | Awma @ fasafe
Fifaw § & sAr w7 ) wrfEv &6y
grear aftwz 21 af) & =i fF wwiw
&7 AEAT T4 q9T & ATHT AT § |
I AT 7 FIHT F AAS FT qHT I
g ol Jea gu & 1 afew gt aF
I qEYEAARTT WA FT AIfE wwr

PHALGUNA 30, 1885 (SAKA)

Minorities in East 6632
Pakistan

ga, e WY AGX aAd qsa A
WY AT F7 367 ;T R F, qUT I
T ST F W F § AT W
F7HE &1 QO Agfama awm § &Y
=ifew 1 & =AT § fF 9w ¥ fau
F9 W agt 97 qE<y g1 I 97 TR
IS X | I w9 FASy a0 wEdl ¥
T ITHT &I fHar I | FTEE A
AE F fFeY owE § 97 F a9 ¥ faw
serg faedY £ @ 33 # F@w™ A |
Afra et am & oz wwA A}
TZ Jo UFo Ao § 7 A A, §
INF Wi HGAT ALY g 1 F I ATATAX
FrRT AN TH AT § ot gy AL g
f& ga @& 7A@ FATA 7 fAU
FAA AV AFE ITE qEA ST
T & fou, gaemwEi @ 99 #7 9F5T
FATE QAT FYET FX 9T 487 7 fAH7eT
| AF HWT FgEgm F OAZ AT
foasa qe=m At w17z @ 7O
TAA 7 9= qifEearT aret S5 @
EANIE CAK Gtk B i A i
g oRmd A g

% A1AAE §IEX ;. 9g TEETET
qAAHAT & AT FF TR A

ot AT QAT FAT AT OiFEE
AT F FTH § | FAIT 3 fraefow
F AT 97 A 99 | & | gAR AT
M Awdd & AT & AT gW 99
ofaa dfqara & waifas Tw F1 F17
a7 @ & fond o7w7 37 W F oy
Faf! 1 9 93 @y g9 a7 wfa
F g1, 7919 ®7 § wfuFrL av= §

FA a AT g fF EW T AT
Jo UFo Hio H A A1 IuFT aT AT
9 oogy Fg A fr agi @ gw owmA &
F.EHIT F AR FT AXL ATH 78 &
To U0 Hlo AT WA FFT &1 97T FTAT
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1 F|T qraw arfefesw w19 w7 @Y &
TR R AW fegena &1 o antm
T F7 TEANT T AEA § | AR
STET T AT 3 A AT s
F AT ¢ AT AR g o i W
& & fr ifEama § fwa avg & feweex-
fora s <t &, faor A7 & qevEa §
¥ fdt i AW suw ® )@ & '
fFq @ & 37 o oow Ay o1 @ &
AR ITHT TOAT, G947 AT FT a@r ¥
T AT 1 FTE S Aew TfEEE
¥ o9 TEW FT 79T AL FE G

& ox a7 a7 o TRAT AR §
fe T dfer § I@T S AV A 7
9gd a7 I& & f w9 F w7 w0
2, S THT F1 AT fFA F1 IULW A
HOga gL FT T | g I H ot w9
frad aver amr wF & 0 WA T
A3y AEt fx AT *1€ OA7 @A 2 fF
ag qgl ¥ frwe 20 9 gr A9
fz ST, IAHT TET FE GO TG R
FalF a7 A # fF T W AT gwed
=E amAt ¥ uE AT gEET ¥
FET 77 TH IO F{ R fAA F @A
g =y £, faafy el SR fusmd
2, IA€T W AvEw gARdl & frEm
FL HT IART THT FL | K A F
ore ¥ g g WS F o qey
B FEfAET ferAr ¥ i A §
forai a zWr AW & fau wwaT @,
7T Y7 47 SreE? fFa g A) A
1 a7 w7 TZ § | WA FY EAdAAr
mfer § 1 3T WEA AW @R
T @ 7% fowmT § 2 o 3
g7 famr s @ & wwwar §
Zw w1 gfmar § Az #% &% @€ @
BN XN § gAwa & "l dgafon
21 fawer 1, A Tt @ S99 STHy
fabrad = W ET § 1 gIw
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IART TH FAT AMGY | X aqTv
B T AR AT ¥ I3 FT Te9T A
FEATX | EH IAFT AIAT BT 9TE
qUA FT IART aEATRT W forwraay
F1IT FAT €T & | W A AT R
WOEAR I & foaefasr ¥ faaay ¥
Iy AT 97 W AT @ I G
qar fasmr =ifgr | 9% fam g
I 9T A& T AR gW Y Wy
IAHET T A F TAT ITF Yo FATC
faar @ | IAF AT F1 WA a7 FT
FE JSTHT TLT | IART WINT F WU
QT AAT g3 #Y feArz qme 4w
faum ¥ o= 41 | FOw A 39 fagr
FT ATAT T T TET 97 T faew 9%
T A WIGT F WU 9T ST1 Y
FATAT, TET AT F WY 9T T I
F1 fagr= faedl & 37 § aff o9
far | Fidw WO g amadt F1 9
W) UF I e AR 9@ A
wafs ag g fafreex & afearan §
e fowal #t gads ]/ X A §
wFT 4T | AL FEA FT W9 g § R
TR 9T WwrE § IAEr S BRT T
fasad gt 978 g FET ALY | FW
frey AT AT FY I AL TR FAT
AT I fawraat &1 g w7 AT
¥ W &1 gw uxw ofad d@fgam ¥
IR 97 I § | gafaw § g fE
fewrat #1 o frer & 9% g7 FW AJW
1feq WX ATET F W 9T ITHT AT
gq %1 fewiz 47 #X I9F fAuw W
IR T A A, I A AR
FT

# =gm fF ogare o Wi fw
qfFe ¥ AT @ & S I |
T oY 7 agt w7 fuadt arer o
« ITEY foshTaat F1 ORI A GX FTEN
=nfgg |
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Shri P. R. Chakraverti (Dhanbad):
Mr. Deputy-Speaker, Sir, General
Ayub, the exponent of the Islamic
Constitution, announced only the other
day that anybody who opposed the
Government—the Government of the
Musalmans— was a kaffir. This is the
interpretation given by the advocate
of the Islamic Constitution, and within
the framework of this concept of his
mind, the image of Islamic State, as
is conceived by the dictator, the
people of East Pakistan, I mean the
Hindus and Muslims, are today crushed
like anything and their persistent
attempts to assert themselves are
razed to the ground by this pronounce-
ment.

Unfortunately, in the world forum
there are people, the so-called advo-
cates of democracy, who admire
General Ayub’s courage, his apprecia-
tion of democratic principles, and they
are prompted to sponsor his case. Still,
Sir, we must recount the agonies
suffered by the minorities in East
Pakistan. References were made by
Shri Chaudhuri to another Chakra-
varty who spent only 35 years in pri-
son. The later posed the question on
behalf of the suffering humanity, why
even after 17 years of freedom, any

citizen in East Pakistan should be
. shabbily treated in this way, and
why he should be denied the
fundamental rights of a citizen?
If Shri Chakraverti  has posed
this question today, it is for ' the

world to understand the seriousness
of the problem that a man aged 75 is
facing today. He asks “am ] compe-
tent to be the inmate of the refugee
camp seeking shelter in Jaganath
Intermediate college, because I suffer-
ed imprisonment for thirty years or
more in British regime”.

It is a fact that the Prime Minister
announced the other day that we
should not encourage the influx of
refugees but that by no means deters
the migration of people who are intent
on coming, whether they have migra-
tion certificate or not. If they are
coming in spite of the restrictions in
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such large numbers, then it is our
duty to see how we could rehabili‘ate
them. The question of economic and
other factors come in later.

The oher day, I met the proprietor
of the Dhakeswari Cotton Mills. In
one section of the mill. there is a five
acre tank, i.e. 15 bighas and the entire
tank was littered with dead bodies of
the employees of the mills. The pro-
prietor was not allowed to go there.
He has lost his entire mill, worth
crores of rupees. If this has happen-
ed to a great industrialist, if this hap-
pened to the employees who were
gainfully employed there—they had
no grudge or grievance against any one
nor had they any political inhibitions—
-——then what about the plight of other
people? Indeed, there has been geno-
cide and carnage and the innocent
people have been looted, murdered
and butchered.

Subsequent to Nehru-liaquat Ali
pact, from 1950 to 1956, our people,
17 lakhs of them, came over to India
from East Pakistan and, all of a
sudden a decision was taken, that the
borders should be sealed and no one
from East Pakistan, crossing over the
frontiers, will be entitled to any
benefit. The migration certaificate res-

trictions were strictly enforced. In
spite of that, people have come; they
are coming and they will come;
nobody can stop the flow from
Pakistan.

1 endorse the idea of Shri T. K.
Chaudhuri and Professor Mukerjee

that the world must be made conver-
sant with these horrid tales of geno-
cide and carnage perpetrated on our
brothers and sisters by Pakistan. The
outside world is still wanting to know
how India is tackling the problem of -
safeguarding the interests of all people
within the confines of India and, at
the same time, giving shelter to others
who come here and accept India as
his or her motherland. It is not a
question of Muslims or Hindus or
Christians. In answer to my ques-
tion, the Rehabilitation Minister said
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“Yes, the Christians are coming; my
officials have reported that they are
coming in thousands and nobody is
going back, as was announced boldly
by President Ayub”.

Sir, you can see that President Ayub
has anticipated our demands when he
said the other day, a few days earlier,
that “we are going to ask in the world
forum for lands from India because of
‘the Muslims who are turned out of
India”.

Shri Tvagi: He is a clever and bold
politician.

Shri P. R. Chakraverti: But who are
these Muslims? They are the infil-
‘trants, the illegal migrants who have
-come to India in lakhs. If, as announc-
ed by him, President Ayub is intent
on claiming a portion of India for the
Musl!ims who have gone to Pakistan,
what about the lakhs and millions of
Hindus who have come over this side,
leaving all their properties and belong-
ings? We were not all landless people;
we had our property. In the city of
Dacca, where I come from, 95 per cent
of the property was owned by the
Hindus. There were 3} lakhs of
people and we have left behind all
our properties. Still, he anticipates
that one day India will come forth
boldly to announce to the world “here
is my legitimate demand”.

In the Nehru-Liaquat Pact, no clause
was inserted so far as compensation to
East Bengal Hindus are concerned,
because it was stated that, if anybody
goes back by a particular date, he will
be allowed to realise rent from the
land owned by him. But since nobody
has gone back, nobody could collect
the rent. As such, it is absolutely
essential, it is urgently necessary, that
the sufferings of the East Bengal
Hindus, who were being molested,
butchered, suppressed, oppressed,
killed and maimed, must be known to
the world outside.

Our external publicity, our repre-
sentatives, our spokesmen must be
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fully conversant with the agony and
the distress of the suffering humanity
and say before the world forum,
“Whether you sponsor the case of
Pakistan or not, there is not an iota
of democracy, practised and conceived
by the present regime in Pakistan;
that, it is against such regime that
the Muslims boys and girls, the
citizens of East Pakistan, are agitat-
ing and are facing the bullets demand-
ing their self-assertion”. It is up to
us to tell the world in its bareness.
We should not feel shy on that score.
We should tell them that we are doing
our duty. It is up to you to see that
world opinion is strongly formed at
least to reply to the questioning of
Troilokya Chakravartty, the greatest
sufferer in East Pakistan, a man who
has suffered 40 years of incarceration.
He is 75 years old but he asks, “Am
I competent to be in the refugee camp
because of my 40 years of prison life
and selfless service”? This is the ques-
tion that he has posed and, as such,
it is up to the world to respond to
this question.

Shri U. M. Trivedi (Mandsaur): Mr.
Deputy-Speaker, Sir, the most impor-
tant point for us to consider is
whether we should make up our mind
to go before the United Nations to
raise the point that is involved in this
matter. We have seen that unfortu-
nately our publicity has been so weak
that although we were the complai-
nants when we went to the United
Nations, we became the accused per-
sons and we are now in the position
not of the plaintiff but of the defen-
dant.

The propaganda of Pakistan has sur-
passed ours. They have surpassed in
telling better lies than even what Dr.
Goebbles of the Hitlerian days could
do, with the net result that our country
is made to look down by all the world
and we are not able to face the world
and say that here we are in the right
and they are in the wrong. There-
fore before we proceed to the United
Nations we must marshal all our facts
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and we must have a proper man to
do the job. Then and then alone we
must proceed to the United Nations.

I should say that there should be
no hesitation on our part to say that
mathematically, legally, morally, fac-
tually and logically we are in the
right. But unfortunately these things
are not placed before the United
Nations. Our propaganda machinery
and our publicity are very, very weak.
It is a fact.

WM IwEAR aRA (TREET)
oft Frad zir 7 A7

Shri U. M. Trivedi: In 1951, Pakis-
tan had a population of 9,239,603....

WM UAAAE WEW : AATNCH
AT )

Shri U. M. Trivedi: Excuse me, that
is not my matribhasa. My matribhasa
is Gujarati. Please do not disturb me.
...... and in 1961 the population was
9,379,669. It is an irony of fate that
the Hindu population has increased by
only 1.5 per cent whereas the popu-
lation of the Mohammedans has
increased by 36 per cent. What is
this? Has the fecundity of the Hindu
population been lost? These are open
facts which can be proved. It is essen-
tial to know, as my hon. friend, Shri
Raghunath Singh, has pointed out that
nearly 16 lakhs of these people have
entered into India. 1 say that even
that figure is a very conservative
figure. My estimate is that more than
25 lakhs people have come to India.
Yet, we are not able to marshal our
facts properly and place them before
the United Nations.

What is going on? Genocide has
been practised. What is the definition
of genocide? This formula of geno-
cide was accepted in the Declaration
of Human Rights on the 12th June,
1951. The definition that has been
given for genocide is:

L]

“Committing acts with intent to
destroy, in whole or in part, a
national ethnical, racial or reli-
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gous groups as such. The acts which
constitute genocide are killing,
causing serious bodily or mental
harm deliberately influencing con-
ditions of life calculated to bring
about physical destruction in whole
or in part, imposing measures
intended to prevent birth and
forcible conversion of fcmales.”

All these things are being done. Each
of the act has been committed. Has
our Government ever taken the
trouble of finding out that within our
territory, within the borders of India
we have people who are sending out
firmans—Agha Khan’s firmans? All
these firmans are published in a book.
I can read out that book and in the
firmans that have been sent out, it
has been said; kidnap women from
Chittagong, kidnap Bengali women;
they are very good and they must be
brought to Somaliland for selling;
they must be brought to East Africa
for selling and they must be brought
to Kuwait for selling. All these things
arc going on.

Shri Tyagi: Is there any official
document?

Shri U. M. Trivedi: Yes, official
* document. I will produce Agha

Khan’s firmans. You ge to any place
and ask the Vazir. There is a case
reported in the Rangoon High Court
and that case was originally tried by
the District Judge Abigail of Bassein
and the whole position was exposed,
what a great wrong has been done in
our country by these persons who are
there. You and I have received photo-
stat copies of letters from the pro-
gressive Bohras of Bombay against
their own Mullah who exposed His
Holiness, the present great man of
Bohras wherein he had asked to sup-
port Pakistan. All these things are
before us and the C.ID. and the Cen-
tral Intelligence Branch are keeping
quiet about it and we are not raising
voice in the proper fashion. How long
are we to suffer? All these attrocities
are being heaped upon us. Women are
kidnapped and taken away and sold;
children are kidnapped and taken
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away and sold in the bazaars of Saudi
Arabia. How long can you tolerate
this state of affairs? Are we not feel-
ing ashamed that here are our Kkith
and kin Bengalis, Hindus of East
Pakistan or Hindus of West Pakistan,
whatever they may be, who are being
kidnapped and sold under the very
declaration of rights against slavery?
Article 4 of the Human Rights is there.
And yvet we are not able to go to the
United Nations to prove before the
world that such are the horrors com-
mitted by these people. No. We are
made to Jook small. Whose fault is
it? The fault is absolutely with us,
wi‘th our Government. We should
hang down our heads in shame when
we are not even able to get right even
the right thing, even to establish right
in a logical manner, in a legal manner
before a body of persons who are not
idiots.

Shri Bade (Khargone):
ernment should resign.

This Gov-

Shri U. M. Trivedi: Our blood is
boiling. I will never say, drive out
the Muslims. That is not the thing.
‘We have accepted the human right;
we have accepted the fundamental
right. We are the persons who have
very rightly agreed to that declaration
of human rights of the United Nations.
At the same time, what is there to
prevent us from asking and approach-
ing the United Nations that this
Pakistan must also give the same
human rights that have been given.
They are talking of basic democracy
there. I have learnt of so many demo-
cracies. Never have I heard of this
basic democracy? Very recently, I
had an occasion of meeting many
Bengali Muslims and in a very low
and whispering voice they have been
telling me, “We are disgusted; save
us, save us”. It is our duty to save
those poor people also, the Bengali
Muslims that are there. They must
also be saved., It is in their interest
also that we must approach the United
Natlons and we must enforce the
rights that are vested in us by law.
We promised to the Bengali Hindus
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who are left there that we shall rush
to their succour. Where is that suc-
cour? What succour is there? It
pains me to say that we have miser-
ably failed to discharge the duties
that we owe to the Bengali Hindus on
whose blood we built up this partition
and we obtained our freedom.

Sir, I support this motion.

Shri P. R. Patel: Mr. Deputy-
Speaker, Sir, for peace and tranquil-
lity we dissected our motherland. We
did not get peace. We talk of civilisa-
tion and yet; we have been troubled
by Pakistan. Pakistan could never
become our friend so long as Ayub
mentality is there. I have nothing to
say against the Muslims of Pakistan.
But so long as Ayub mentality is
there, there will not be peace and we
hear from East Pakistan stories of
horror. It is a shame not only to
Pakistan, not only to India, but it is
a shame to the whole world and
humanity that this horror could be
perpetrated in Pakistan and the world
sleeps over it. Where is civilisation
in this?

Sir, I want peace, but I do not want
the peace of the grave; I do not want
the peace of slaves. I want the peace
of a bold nation. And I wish my
Government to be strong and deter-
mined. All these things are happen-
ing because we are not decided and
we are not determined. Let us face
the situation boldly. If war comes,
what is wrong in it? We have a popu-
lation of 44 crores, and if war comes,
let us face it; each and every man
should face it. The time has come
for every Indian, for all Indians of
all races and creeds and political
parties, to be determined and strong.
1 think that on this point the whole
nation is behind Government. I think
that we should make a move in the
matter.

Pakistan, rather President Ayub
Khan asks for land. I ask: Who
should ask for land? It is we whe



6643 Resolution re:

should ask for land for those Hindus
who have come from Pakistan. To
hear it from him that he asks for land
is something strange. It is we who
eshould ask for land from Pakistan,
from the Ayub Government, and at
the samc time. we should ask for the
cost of rehabilitation and the value of
the properties left behind by those
persons and the properties looted or
damaged. How can we get it? That
is @ matter for consideration. I think
that the only way to do so is this. If
we are determined, if we are strong
and if we face the situation boldly,
then everything will be all right. Let
us be determined first. If war comes,
then what does it matter? 1 would
prefer war rather than the peace of
the grave and humiliation. I do not
want humiliation. If it be said that
war may come tomorrow, I wish that
it may come today. But I am not
prepared to suffer any humiliation for
myself and for my country.

There is also another way. The East
Pakistan people have asked for demo-
cracy. They are fighting for demo-
cracy. They are not happy with the
Ayub Government. Let us help them.

Shri D. C. Sharma: How can we?

Shri P. R. Patel: We can help them,
if we can understand it well.

Shri Raghunath Singh: We can give
them moral support.

Shri P. R. Patel: We can support
them, and in that way, let us help
those people in establishing real demo-
cracy there. That is the way, and if
for that purpose we have to spend
money and we have to do many other
things, let us do those things.

I must, however, admit one thing
that our publicity has been very poor.
I am not happy with our publicity.
Even when all these things are hap;
pening, our publicity machinery is not
working in the way in which it should.
‘We are spending large amounts of
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money on the External Affairs Min’s-
try....

Shri Ranga: About Rs. 16 crores.

Shri P. R. Patel: But the External
Affairs Ministry is not determined as
to what efforts should be made and is
always hesitating and vascillating.
No country and no nation can prosper
or progress if it vascillates in this
way. We should be determined one
way or the other. If we decide that
we must bear all these things and we
must suffer all these humiliations like
coward people, then let us not speak
a word about it, and let us not discuss
the matter at all. If some people from
the other side, let us say that we have
no place for them and that this coun-
try cannot accommodate them. Let us
be clear on the matter. But because
humanity demands, we must allow
them and we must help them because
it is our obligation to do so as brethren,
then we must help them to come over
and help them in all possible ways.
At the same time, we must see that
such things do not happen there in
the future.

As it is, every time people come
over from that side to our side, we
have been bearing the expenditure.
How long shall we bear the expendi-
ture? Is it not desirable to bear the
expenditure of war rather than to
bear this expenditure all the time? Is
it not desirable to take proper steps
to heip the people there in East
Pakistan in their demand for demo-
cracy?

Why should we not spend money
there? I am afraid so long as we are
not decided, things will go on like
this. I tell you the country is fed up
with this. The people, masses, are
not happy with the humiliation in
which the country is put. They are
discussing and criticising. The time
has come when we should be very
strong.

In conclusion, I would say that if
the Ayub Government—not Pakistan;
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I have nothing to say against Pakis-
tun—wants to test our courage, let it
find that we are strong. If he wants
to seek our friendship, let him find
that it is on honourable terms. So
long as we do not become strong, we
shall not be respected in the world
of nations and even in the UN. Unless
we are strong, we shall not command
respect there also.
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Mr. Deputy-Speaker: The debate

will continue on the next non-official
day for Private Members’ Resolutions.

17.32 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Saturday,
March 21, 1964/Chaitra 1, 1885 (Saka).
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